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LEGISLATIVE ASSEMBLY. 
PIa.r&d,,!, 1'lt1 F8hr"tJry, 19S1. 

The Assembly met in the Assembly Chamber a.t Eleven of the ·Clock. 
''The Honourable the President in the Chair. 

The Honourable the President: Members desiring to take their seats will 
'pleaSe advance' to the table to take ~he Oa.th 01' a.ffirm in tbe ma.nner prescribed •. 

MEMBER SWORN: 
MI', Jaya.nti Rama.yya Pantulu Garu, M. L. A. 

QUESTIONS AND ANSWERS. 

CONDITION or CATTLE. 

69. lIr. lIanmohandaa Ramji: Have the Government received a. 
,representation ,from the Government of Bombay requesting them to appoint a 
Committee of officials and non-officia.ls to submit a comprehensive repolt 
regarding the condition of ca.ttle in the whole of India and the advisability of 
-devising checks on slaughter and export of cattle generally and milch cattle in 
'particular? If so, what action have the Government taken or what action a.re 
·they prepared to take in the matter? . 

lIr. J. lIullah : The Government haV'e received no such representation 
.from the Government of Bombay. . 

TRA.DE COlUlISSIONER roB. EAST MRIOA. 

70. lIr. lIanmohandlY Ramji: (a) When are the Government going 
to appoint a Trade Commi88ioner for East Africa. ? 

(6) Do they, ;t the time of making this appointment, propOse to bear 
in mind the recommendation of the Indian Merchants' Chamber and other 
bodies that the Trade Commissioner should be an Indian? 

(c) At what places have the Govel'nment of India. got their Trade 
Commissioners or commercial agent.! at present? How many' of these are 
Indians? . 

(d) Do the Government propose to appoint Trade Co i8 ione~ in the 
near future in other countries? If so, what a.re these countries? 

~. ,C. A. Innes: (a~ It ~  hoped that the appointment of a Trade 
Commls81oner for East Afnca. Will shortly be a.nnounced. 

(6) Government have carefully considered the reoommendation of the 
Indian Merchants' Cha.mber and Bureau that an Indian should be appointed i 
but, at the request of the Indian settlers in East Africa, they have decided 
that the first appointment should be of a European. It will be considered 
whether an Indian Assistant should not be associated with him. \ 

(c) At present the only place at which there is laD Indian Trade 
Commissioner is London. The present incumbent is Do European. He has an 
Indian Assistant. ' 

• ( 103 ) A 
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(d) The appointment of Trade Commisaioners in other countries is now 
lIl1der consideration. The Honourable Member will undel'llta.nd that it Ur 
Decessary first to 0 btp,in the COD sent of the Government of the country 
concerned, and it is not possible at present to make any annouDcement. 

LABOUR IN FIJI, BRAZU., ETc. 
71. lIr. J[anmohandaa Bamji: Do the Government pro~ to appoint 

a CommissiQn to inquire into the conditions and lahew' in FI i~ BraZil' and 
.. Gtber countries, as 81lg'gested last year? If so, when is sucb a CommisSion to· 
Ile appointed ? . 

lIr. C. A. Innes: As regards Fiji, I invite the attention of the Honourable-
Member to the reply* given on the 14th instant by the Honourable Sil· George 
Barnes to a. question asked by the HonouT&ble Sir Maneckji Dadabhoy in the· 
·Council of State. If he has not seen it, I shall be happy to send him a copy. 

2. There is no intention of sending any CommiBAion to Brazil, nOl' are tb· 
Government aware that it was suggested last year. . 

SITlTATION IN FUI. 

72. Ir. Xanmohandas Ramji: (a) With reference to the following 
Jllt888.ge in the letter from Mr. C. A. Innes to the Honorary Secretary, 
Imperial Citizenship Association, regarding the Fiji Situation, 'They (the-
Government.) are unable to find even Jm:",1. facie reasons for supposing that 
it was handled with undue se\'erity.,' what was the e\'idence on which the 
GO"'e1'llment arrived /l.t this conclusion? 

(6) Has the attention of the Government been drawn to letters of' 
Mr. C. F. Andrews in the Bombay CI1·/·ont'cle l'egaro.ing the situation in Fiji? 

What steps, if any, were taken by the Government to verify the 
statements in those letters ? . 

IIr. C. A. Innes: (a) The letter quoted, though it only appeared in the-
Press ill December last, was sent to the Honorary Secretary, Impe11a.r 
Citizenship AlISOciatiOll, on the 17th Sel>tember last. As is apparent from the' 
woTding of the letter, the evidence on which Government arrived a.t their 
concl'Mion was the Despatches l>ublillhed with Commerce Department's 
Resolution No. 408.5, dated the 13th July 1920. 

(6) Government has seen the letters referred to. 
We at once wired to the Secretary of State, and also to the Fiji Govern-· 

ment direct tor informa.tion. Weare now in correspondence with the' 
Secretary of State on the whole question, and as Sir Geol'ge Ba.rnes said in the 
Council of State OD the 14th instant, we hope to make a tltatement at an earl, 
date. 

GOVERNMENT SEOURITIES. 

73. lIr. lrIanmohandas Ramji: What is the 'amount of income-tax. 
receipt~fro  the interest paid by 3 and 3, per cent. Government Securities? 

The Honourable Jlr. W. M. Hailey: In the illcome-tax returns the· 
amount collected on a.ll Government secul-itics ia shown together in one 
lump sum, and it is therefore not possible to give an a.ccura.teanswer to the-

• 
-.-Vi-itl-,· page-20 of Volume I, No.8 of the ~un l of-8t t -iltb ~- ,thc i b iebru.rii9!  . . 
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Honourable Memberl a queation. I can, however, give him a. rough idea of 
the q.mount of moome--ta.x collected in respect of the securities of these two 
particular loans. Duringtbeyear 1918-19 wepa.id as intel'est Rs. 4161lakhs 
on 8t per cent. paper, and Rs. 21i lakhs on 8 per cent. paper. The incOJDe-tax 
on these sums, at the maximum of one anna in the rupee, would be Rs. 26 lakhs 
and Rs.lllakhs respectively, so it ca.n be said that the income-tax actually pay-
.ble must in any case have been mbstantially less tlum Rs. 27. lakhs, for seme 
of the holders of 8t and 8 per cent. paper must be either completely exempt from 
the payment of income-tax (for example, religious or charitable trusts, local 
a.uthorities, provident funds, etc.), or elll8 entitled to refunds owing to the iax 
being leviable on them a.t a rate lower than one anna. This is also clear 
from the fact that the total amount of income--iax. rea.lised in respect of all 

. Government securities during that year wa.s Rs. 261lakhs. On the other hand, 
it can safely be presumed that the major portion realised from interest OD 
securities is in respect of Sl and 8 per cent. paperl as most of the loans mbse-
quently floated have been income-tax free. IAitogetherl I am inclined to 
think tha.t a. round figure:of RI. 20 la.khs would be a. fairly n!a!' estimate. 

GOLD EXCHANGE STANDAB.D. 

74. Rao-Bahadur T. Ranrachariar: Will the Government be pleased 
to make a statement as to the results obtained by the legialative and adminis-
trative measures adopted in the year 1920 to enaure a stable gold exchange 
standard ? . 

The Honourable lIr. W ••• Hailey: If the Honourable Member 
means by his query to ask whether the o er~ ent have yet tnlceeded 
in stabilising the exchange value of the rupee at the ratio of ten nlpees to 118 
gra.ins of fine gold as recommended by the Currency Co ittee~ the answer 
is in the negative. 

REVERSE COUNCILS BILLS. 

75. Rao Bahadur T.. Ranrachariar: Ca) Will the Government be 
pleased to place on the table a statement showing tb.e amount of .the monthlr 
Mies ill India of the. bills on London lmown 80Il the Reverse Council Bills during 
the year I Q20; the rates at which they were sold; the prevailing market" 
rate!! of exchange at the times of the respecti ve aa.letJ for remittances to 
England; and the total a.mount of 109S1 if ally, caused by the diiIerenee in the 
l'a.teS? 

(6) Will the Government be pleased to make a statement explaining the 
necessity for such sales during the period in question? 

The Honourable Ir. W. I. Hailey: (a) A statement is laid on the 
table. The mm received 011 account of the sales of Reverse Councils during 
1920 was .anproximately Rs. 47 crores. If these bills had been sold a.t the 
market l'&.tes shown in the statement, theu :the amount realised would have 
been approxim&tely Rs. 501 erores. Any such ca.lcula.tion of tl1.e loss must, 
however, be IIllbject to the following qualifications: (I) It is highly proba-
ble that the sale of Reverse Councils a.t a fixed l'll.te had some appreciable 
e:!'fect upon the actual market 111.te prevailing at the time; and, similarly, 
(i) if the Reverse Councils had beeu sold at the market rates mentioped. in 
the statement, tbe latter themselves would probably have Leen affected 
thereby. • 



106 LEGISLATIVE ASSEHBLY. [17TH FEB. 1921. 

(6) I a.m af.id it would be necessary for me to detain the Ho~ e for a. 
long time if I were to give the Honourable Member the explanation he 
desires. I ca.n only refer him to my speech on March the lOth, 19~O, in the 
Legislative Council on the Honourable Mr. Sarma/s Resolution on this 
subject, in which I gave 80 full and detailed explanation of the l'e80S0ntl 
for the sale of Reverse Councils. 

, 

8tatellle"t .lao.'.' 'lte ,111, of B,vWII Coullcil Bile, fl.r;'nl 1900, 'fatl rate. ., 
ro4,cl .1lI'tll .ertl ,olfl"f&tl ,lAe corr.,prmd;'", CalCIIUfJ ".aTleet rates 011 14, 
clal. 0/ tie laZe of ,,,, BitZ,. . 

BAT. !rOTIrIBD CALOVTTA JlABEft BAT. 

AlDOlUlt lOa. BVO •• 011' D.A:ra O. BAL. 
lOn.vn •• allotted. 

Date 01 Sal •• (In 
tholaanda IlIUIlIdiate Deferred Te1esraphlo of '.) Telepaphlo ~terraphlo DemaDd Billa. 

'lrauif_. Traulf,n. Tl'Iulf,ra. 

,. d. .. d. II. ., L 
ilId Jaua&r11920 • 770 :a 8" S 8U 8t :a au 
8th .. .. .. 990 :a 8" I 8H 8f J ~ 

1Mh .. .. · 800 I au :a au :tl :a • JJncI .. .. 0 11,000 II IS" II ali I au 
19th .. .. 0 

I_ 
I :u II -m 8t1 2 8t 

6th re1tl'UU'J • 0 1,000 :a I 9 7: J fit 
11th I, .. · 1.0011 I lUN I lOll " I ~ 19th .. .. 0 1,000 I Ion I 1011 7i I 
16th .. .. 0 1.000 II IOh I lot '7J. I '7-h 

al'd March .. · 1,000 I IOn I 101. '71 s 7. 
11th .. .. 0 1,000 :a s ... I :l- Ii J :r 1ah .. .. · ',GOb a 7-1r at I 
16th .. '1 · '.000 I 611 8h , I 6i 
811t .. 0 1,188 2 'Il .. 8t I Si 
BthAprii .. 0 11,000 II 'It 'It \I :Ito! S Ifrtot 

11th .. .. 0 1,000 B 4,R' '1 I toi I SitoS. 
ihcI .. .. · 2,000 B 'll ;n I If I 8l 
19th " .. •. 0 1.000 J 61 S 8i J 8. 
8th., .. · 1.000 J 6h Iii I I : ~ 18th 1.000 I 6H- 6K J 1 It .. · Ii to t 20th ,. tt · 1,000 21 it I}\ J ltol It J 

J8th .. It · 1,000 I Iiit ~ • 1 • - Ii 
8rd June .. 1.000 I 6 .1 1 II It 

10th ,. .. 0 1.000 J 41i :It I ito. 1 • Ito II t 
15th .. " 0 1,000 I .. 1 10 1 10.& 
26th .. .. 1,000 1 11K 11n 1 10 to 1 lot ~ I! lit Jal, .. 0 1,000 1 11U 1 11 I 8J 
Sth .. .. · 1,000 1 Jl 1 nn 1 10~ to 1 lOt 1 1 

16th It .. · 1.000 1 lIU I Un )10to19t 1 lot 
DDd .. .. · 1.000 1 UK I 11+1 1 lot 1 :WI 
29th .. .. 0 1.0:10 1 11K 1 UU 1 lnt 1 11 
lith AUpat .. · 1,000 1 11ft 1 lIlt 1 lot 1 lot 

11th .. .. 1,000 1 11 1 un 1- lOt 1 1m 19th .. .. · 1,000 I UK 1 11» 1 10 1 10 
26th .. .. · 1,000 1 1111 1 11* 1 lot '1 Snd ~pte ber .. · - 1,000 1 11" 1 11ft 1 10 1 1 
7th .. .. · 1,000 1 llil 1 11N- 1 Sf 1 lath . .. .. · ].000 1. lIN 1 lIU 1 lOt 1 1 

lilt .. .. 0 1,000 1 llif 1 11* 1 ~~ 1 101 28th '" .. · 1,000 1 lltl 1 11» 1 "I ltlt -- ---. ToW 
~ 61,881 ... ... . .. "0 
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EXCHANGE 0' SOVEREIGNS. 

76. Rao Bahadur T. Rangachariar: (a) Will the Government be 
pleased to lay on the table a statement for each province showing the number 
of sovereigns exchanged at the variouB Government treasuries a.t Re. If) 
a piece in pursu!'nce of the notifications issued by Government last year? 

(6) Will the Government be plea.aed to state what the lowest and the 
highest market price of the sovereign was in the months of July to December 
1920? 

The Honourable Itr. W. M. Hailey: Two statements are laid on the 
table. 

STATEMENT A. 
Stall_e"t 84owi.g ,46 .u",6e1' of ,o'IJerei,n, 'lealla_g,d at '4, 1JariotJ, Gover,,· 

mild Treasurie, in accordance wi'4 OrdiraafLtl8 No. III of 21., June 19 0~ 

Madraa • • 20,761 
Bombay • 277,898 
Bengal • 28,961 
United P,oviDC.. 287,61:11 
Punjab 118,988 
Burma . 17' 
Bihar And Oria.a • 82,881 
CeDtral Provinoe. 78,0640 
A.Bam 1,800 

Total 996,068 

Besides these, 1,346,387 sovereigns were eJ:chlLnged at Currency o.ffices 
and 174,984 a.t Government of India Treaaaries. 

STATEMEN1! B. 
Btatemefl.t ,"ow';'n9 Me IOrD"e tJlld ,4, IIi,,,,,e ",a1'8e' price of .ofJerei9'" durin, 

Jul11920 eo Dece",6,r 1920. 
, - High ... Lowut. 

B., A.., RI, A. .. 
July 1920. 111 , l' 8 
Auga..t .. · 1'18 14 6 
September .. 16 8 14 8 
Ootober " · 17 , 16 10 
November II · If 0 15 10 
Deotmber .. · IS' S 17 1 

EXPORT OF On ... CAKBS. 

77. Rao Bahadur T. RanrAchariar: Do the. Government propose to 
consider the desirability of taking steps for preventing the export of oiloocakes 
from the countty ? . . 

ltr. J. Hullah: As at present advised, the Government of India are 
disposed to doubt whether it would be to the advantage of the counttr .. a. 
whOle to prohibit the aport of oil-ca.ke. The question, however, .... d8ba.ted . -

.. 
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at the last meeting of the Board of Agrioulture and is being oonsidered in 
connection with the proceedings of that meeting. 

GOVERNMENT SECURITIES. 

71t Rao Bahadur T. Rangachariar: (a) Will the Govemment be 
pleased to state whether they contemplate taking any ~ea ure  to give relief 
to persons and public bodies holding 3, per cent. Govel'nment SecUl'ities by 
reason of the r~t depreciation in value of these securities ? 

(6) Will the Government be pleased to lay ~n the table a statement 
.howing the amount of such 3, per cent. securities held by public and private 
trutees and by individuals ? 

The Honourable Ir. W. I. Hailey: (a) The Honourable MemLer will 
have seen from the reply given on my behalf to a similar question in the. 
Council of State that it is not possible for us to make any announcement on 
the subject. 

(6) I am informed by the Public Debt Office tha.t it is not possible to 
.compile the statement as asked for. One reason is, that it would be necessa.ry 
to examine the intel'est payment registers maintained throughout India, and the 
statement would take several monthR to cOD'lpile~ Another l'ealiOn ill, that such 
a Bfatement would, in any case, not be accurate; most of the securities of the 
8t per cent, loan are in the form of promist;ory notes, many of whieh are 
held in the names of Banks, and it fs not possible to say on whose a.cc.ount 
the Banks hold the paper; further, it would not be possible to obtain inform-
ation as to the amount of promissory notes held by private .tn1stR, as trusts 
are only recognised when the security is in the form of Inscribed Stock. 

Al'PEAL8 UNDER INCOME-TAX ACTS, ETC. 

79. Rao Bahadur T. Rangachariar: Will the Government bepleaRed to 
lay on the table a. statement showing the number of a.ppeals and petitions 
presented to the Chief Revenue Authorities in the .-va.rious provinces under the 
Indian Income-tax Acts (Acts II of IS86 and VII of 1918) and under the 
Excess Profits Duty Act, 1919; the number of appeals and petitions summarily 
rejected; the number heard on the merits; and the number in which the 
assessments were revised or modified ? 

The Honourable Xr. W. It. Hailey: The Chief ·Revenue Authority 
had no power under Act II of 1886 either to hear appeals or to pass orders 
of revision. Under Act VII of 1918, no appeals lie to the Chief Revenue 
Authority. The Chief Revenue Authority is only empowered, under section 
28 of Act VII of HHS, of its own motion, to pass orderS of reyision. If a. 
petition is presented to the Chief Revenue Authority by an 'assessee asking it 
to exeroise its powers under section. 28, the order passed on 8\lOh a petition 
need not necessarily be a.n order modifying an assessment. The portion. 
of the question, so far as it relates, to the Indian Income-tax Act, is therefore 
not understood, The information asked for, regarding petitions and a.ppeals 
under the Excess Profits Dllty Act, :is being collBl.>ted from Provinoial 
Govemments, and .. t.a~ ent will be laid ,on the table as SOGn as possible. 

KANN.KBADI DAll IN MYSORE, 

80. Rao Bahadur T. Rangachariar: Will the . Government bepl~ 
to .. te:wbether any decision has been reached regarding the ,questrop, of ,tite 
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lKanna.m'badi Dam in My80re and whether the lnirasidara. of Tanjore and 
"Trichinopoly Districts will be aJlowed an opportunity f01' placing their views 
on the question before Government before any. decision is arrived at ? - . 

Sir S. D'A. Crookshank: The answer to the first portion of the question 
.is in the negative. As regards the secondJ0rtion, the Government of 
India lmdersfand that the Government of M l'808 propose to consider any 
representations which the mirasidars of the Tanjore and Trichinopoly 
Districts ma.y care to put forward before a final decision is arrived at. 

ALLEGA.TIONS AGAINST A. RAlJ,WAY GUARD. 

81. lIr. Kohammad Faiyaz Khan: (a) Has the attention of th.e 
'Oovel'ument been drawn to the statement published in the J)aily Pai,(/' 
A.lckbar (Lahore), dated 30th October 11:120, page 2 a.nd column 3, that a 
Christian Railway Guard violated the chastity of a. young Indian woman 
travelling in the train for Ajmer, and that the Guard, althollgh arrested by 
:the Police, was released through the intervention of the European Circle 
Inspector? 

(6) Is this statement true? If so, will GOIVernment beplea.sed to state 
what steps have been taken in the matter? 

Colonel W. D. 'Waghorn: (a) From inquiry made, it has been ascel'-
tained that on a report of the OC(lUl'l'enCe from the police beiug received by the 
Tl'affic Supel'intendent, Bombay, Baroda and Central, India Railway, Ajmer, 
the Guard was summarily dismissed. 

(6) Cal'eful inquiry is being made as to subsequent events, and I shall be 
glad to give the Honourable Member the result of this inquil'Y 80S soon as it is 
.com pleted. 

INDIANS WOUNDED AND MURDERED. 

82. lIr. Mohammad Faiyaz Khan: Will the Government be pleased 
:to give a statement showing: 

(a) the numbe\' of Indians a.lleged to have been wounded or mU1uered by 
.official or non-officia.l Europeans and Anglo-Indians in India during the la.$t 
five years, . 

(6) the na.mes and the positions of the persons punished by the courts for 
this offence together with the amount of pnnishment meted out to each ? 

Ifr. S. P. O'Donnell: The informa.tion asked for is being collected ILIJ.d will 
,be supplied to the Membel' as soon 1108 possible. . I 

CENTRAl! K.UILAI'AT FUND. 

83. Kr. Kohammad FaiyazKhan: Has the af;telltion of the Govern-
ment been draWD to the statement in the Za".i'fular (Lahore) of 11th and 25tb 
December 1920, tha.t the Chief Commissioner of the North-West Frontier' 
Proviuce is responsible fol' ~he recall of the sum of Rs. 8,Qj)0 contributed to the 
,Central Khilafat fund by the local hi~a.t Committee of .. MansehJ1lo? If the 
. statements referred to a.bove are true, will the Government be plea.slld' to fi~te 
~ the &<:tion of the Chief Com,missioner is based 'on:,the jpoh'cy of th~ 
..Government of India ?' , : 
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. lIr. S. P. O'Do.nne~  The l!0nourable Mem?er is referred to the reply 
gIven on the 10th to Mll Asad Ali Khan Bahadur III answel' to bis question on 
the same subject. 

NA'l'IONAL WEALTH AND EXPENDITURE • 

. 84. Mr. B. Venkatapatiraju: Will the Govemment be pleased to state 
(1) the increase of national wealth for the periods 1810-80-IJO-] UOO-1IJ10-1IJ20, 
(2) the increase of public expendit1l1'e during the same pel'iods, and (3) 
whether due pl·oport.ion was maintained between the increase of national 
wealth and the incl'ease of expenditnre ? 
. The Honourabie Mr. W. M. Hailey: The Government have made no 

estimate of the national wealth of India, but the Honourable Member may 
be interested in the figures contained in the stat.ement which I lay upon the 
table. 
A.-Imports of merchandise and private trea.sure-

Period. 

1870·80 
1880·90 
1890·1900 • 
1000-10 
1910-20 

B.-Income on which income-tax wa.s levied-
Year. 

1890-91 
1000-01 
1910-11 
1019·20 

C.-Deposits in banks-
Year. 
1870 
1880 
1800 
1000 
1910 
1918 

.v.-Public Expenditure-
Period. 

1870-SO • 
1880-00 • 
1800-1i)OO . 
1900-10 • 
If110-20. 

• 

, . 

.. 

. 
If 

Mean annual value. 
lliI. 

43,84.",984 
60,o8,G5,P07 
85,98,",410 

1,26,49,79,087 
1,82,68,00,632 

Income. 
Re. 

66,00,00,000 
81,00,00,000. 
92,00,00,000 

1,74,00,00,000, 

Rs. 
11,82,66,000· 
11,40,43,000 
18,85,60,000 
15,68,80,000 
86,l\8,01,000 
1)9,62,08.000 

Mean Annl1al expeDditure; 
Rs. 

76,77.82,870 
7S.1l , 8.8 ~ 
80,77,34..34.0 

1 0l.71,10,760 
1 •• 8,80.59,945 

PUBLIC REVENUE AND DEBT. 

8& •• :t. B. VeDkatapatiraju: Will the Govemment he pleased to state· 
(1) the inCrease' of publio revenue and net savings after meeting t~e public· 
expenditure during the periods 1870';'80-90-1900-1910-1920, (2) the growtl:L 
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of the public debt during the same periods and (8) whether there is any 
margin for a Sinking Fund ? 

The Honourable Ir. W. •. Hailey: The information, which I 
understand the Honourable Member tOl'e u~l'e, is contained in the state-
ment which I lay upon the table. 'rho figures for cxpenditure in this-
statement include the payment of intel'est on debt an~ paymcnt into Sinking 
l~un . 

1 
1 
1 
1 
1 

Period. 

870·80 • 
880-90 
8110·1900 
900.10 . 
910·SO • 

. 
, . 

Mean annaal 
Mean annual expenditure Mean annual Mean xermanent 

revenue. charged to Det 8urplul. ebt. 
revenae. 

-. 
£ £ £ £ 

50.662,050 50,518,858 149,192 1lIB,088,4.51 
40,317,1118 411,90S,II1l1 8,606 171,1170,212 
6,,986,'87 68,8403,966 1,186,681 1~7 ,1S(Jtl,208 
69,5$3.611 67,807,984. 1,'126,227 2SS,BSll,lla 
9;,039,972 95,870,d;'!S 1,199,3'9 906,688,040 
, 

PUBLIC EXPENDITURE. 

86. Ir, B. Venkatapatiraju: Will the Government be plea.sed to state-
what proportion of pu,blic eXlltmCliture is devoted now for (1) public defence,-
(2) payment of debt, (3) education, (4) sanitation, and, lastly, (5) for develop-· 
mental fUllctions ? 

The Honourable lIr. W. ]I. Hailey: Out of. the present total public 
expenditure in India., inoluding tha.t of the Pro-dnces, 8 ~ per cent. is 
for public defence, 4 }ler cent. for education, and f per cent. for sanitation. 
In case the Honourable Member wiAhes to compare this figure for Public 
Defeuce with similar figures published in the proceedings of the Brussels 
Financial Conference, I should mention that the latter figures were based. 
011 estimates of expenditure which included only the llet figures ill the 
case of Govel'nment commercial departments, whereas, in accordance with 
the terms of the question, I have taken the total public expenditure, i.e., 
including tha.t for Buch commercial undertakings as the Posts a.nd Tele--
gl'aphs and Railwavs. As regard!! payment of interest, any loans matur-
ing are met, not from revenue, but from our genel'al ways and means 
resources. I can, however, give the Honourable Member the percentage for 

,sinking funds a.nd interest charges, which is 11 t peT cent. of the total expendi-
ture. I am afraid I do not know what the Honourable Member means exa.ctly 
by 'developmental functiolls'. Perhaps he will put down another question 
making his mea.ning clear. 

NATIONAL 'WKALTR OF INDIA. 

87. Kr. B. Venbtapatiraju: Hu the Govemment any a~ to estimate 
the national wealth of Inm .. for any ~rio  108 we find for the United States ... 
United Kingdom aDd France, etc., and its wbaequent growth from decade t/) 
decade and, if 80, will they make wch data available for the public? . 
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The Honourable Mr. W. M. Hailey: No statement of natiohaJ wealth, 
, lIB far as I am' a.ware, purports to be- anything more than an estimate. There 

are certainly available in the Financial and Statistica.l publica.tions of the 
Government of India certain data. on which some sort of estimate could 
perhaps be framed for India. Government, however, have never attempted 
such an estimate, 

REClJRRING EXPENDITURE. 

88. lir. B. Venkatapatiraju: Will the Government be pleased to state 
. the net incl'ease of recurring expenditure by the inci'ease of salaries in all 
Departments of the Government, Civil 01' Military, during the years 1010 and 
1920, as far as available? 

The Honourable Mr. W. I. Hailey: I lay on the table a statement 
showing by Departments the a.pproximate net increase of annual expen-

-diture in<-'lll'red by the increase of saJaries in services and establishments 
. dire<.ily under the Government of India during the years 191~ a.nd 1920 • 
. The totals for all Departmcnts, excluding the Army, Railway and Posts 
and 'relegraphs, are 17 ~ lakhs for 1919 and Rs. 3H lakhs fOl' 1920. 
It has not Leen poHSible, in the time available, to. collect actual figures 
regarding the eft'ect of the revision of pay in the Railway and Posts and 
Telegrdophs establishmentH. As regards Army establishments, the services 
are in a. state of reorganisation and practically all c!;tablishmellh are on a 
prov.isional basis. As soon a.s the process of reorg,allisation il-l ,!om}Jleted, 
I shaJl be glad to i ~ the necessary details. At present I ca.n on]y give the 
following precise figures :-

Office of the Financial Adviser, Military Finance 
M.ilitary Accounts Department 
RoyuJ Indian Marine 

LORS BY SALE OF REVERSE COUNCILS. 

RII. 
17,000 

9,00,000 
8,61,000 

89. Xr. B. Venkatapatiraju: Will the Govern ment be pleased to state 
--the amount of actual 1018 sustained by the Govern ment hy the sale of Reverse 
Councils in the years Un9 a.nd 1920, and the names of persons and firms whose 
'tenders were accepted a.nd the amounts allotted to each ? 

The Honourable Xr. W. I. Hailey: In the year 1919 t1,830,OOO 
worth of Reverse Councils Bills were sold a.nd in t,he;year 1920, £51),382,000. 
The prooeeds amounted to Rs. 2,44,24,263 a.nd Re. 46,93,5&,8&7 respectively. 
As regards the loss ocoa.sioned by the sale of Reverse Councils, the answer 
must depend upon wha.t tbe Honoul,.ble, Member has in mind when he speaks 
of '1088'. For exa.mple, OU1" accounts al'e now kept on a il. basis and it 
might therefore be said that if we were now selliug Reverse Councils at " 
rate above 28" there would be 'a. loss; during pa.lt of the- time that Reverse 
Councils werB being sold, OU1' acCOUl1ts were, however, on a .11. 4d. ba.sis, 80 
that any such loss exltibited in th08e accounts would he Pl-oportionately 
grea.tel·. On the other hand, so far as our accounts are concerned, these 
must' show again whenever we sell Re ~r e ,JJonncw.. below the parlicnla.r 
rate a.t which 0111' accounts al'e kept. ,Again, it migbt be argued that· in order' 
~ meet .the Reverse C~)Uncil  whichw«5l'e IJOld in India, .the Seotetary of· 
.state. was obliged, fi9 l,'ea.lise a la.rgepootion of the sterling IIOOUrities held. 
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'-in London in the Paper Currency Reserve, and a.s the~ had originally 
,been valued at Rs. 10 to the pound, theit' realisation on a. 2 •. ba,·is resulted 
,in a 108M, It is pos$ble, however, ~hat what the Honourable Member ha.s 
.in mind when he speaks of '10s8' is the difference between the actnal 
mat'ket rate and the )'IJ,te at which'Revel'88 COl1n<?ils were actually being sold. 
If the Honourable Member will let me know precisely what he means, I 
will endeavoul' to supply him with the information he requires, though I may 
mention that in any <?ase it will be my duty to give to the Assembly, when I 

.present my Financial Statement on March the 1st, fill information regarding 
,aU these tl'&n88o(..-tions. 

I now lay oli the table* a' statement giving the names of persons and 
firms whose. tenders were accepted, and the amounts allotted to each. 

GOY,D IN INDIA. 

90. Mr. B. Veukatapatiraju: Will the Government be pleased to state 
,the net gain secured by the Government by the prohibition of import of gold 

and sale of gold in India at a price higher than the prevlLiling world rate and 
the names of persons and fhms who purchased the same in lin\} and H~ 1) and 

, quantities allotted to them ? 
The Honourable Ifr. W. 14. Hailey: Informa.tion is not readily a.vAil-

,able l'Ogarding the amount of gain or loss to Government from the prohibi-
tioh of the import of gold and the sale of gold in India. as compa.l·ed with 
the prevailing world prices. The accounts were kept on the basis of 
Rs. 15 = sovereign up to the 1st October 1920, and the gain on tile imports of 
gold l'epresenting the difference hetween the ILmollntH at which the gold waR 
'brought to accouut on the above basis and the number of rupees actually paid 
for it amQunted to Ri!. 2,57 lakhs iu 101\.1-20 and Rs. 10 lakhs in 10iW-21. 

· On the same parity, the gaiu on the sales of gold in the two/ears amounted 
·to Ri!. 19 and Rs. 2,11 lakhs respectively. On the other hall, the Secl'eta1'Y 
of State was purchasing gold for the Govel'umeut of India at the time the 

,imports and sales took place, and the loss on the above basis on his pm'cbases 
.in 1,0 HJ-2'O alone was Rs. 8,88 lakhs. 

The number of persons .and firms who secured a.llotments is very .large 
running into many th01l8ll.uds. The mere clerical labour of prepa.ring the list 
would be immense, and unless the Honoul'lloble Member presses for this 80S 80 
ma.tter of urgent public interest, I a.m averse from placing this burden on our 

· office. I may mention, however, tha.t allotment was strk-tly by tende\', subject, 
-of course, to the payment of a. deposit. The total allotment for the two years 
.was as foll,ows :- ' 

1919-20 .. 
Number of nno tolas allotted • • 90,09,710 
Number not taken up owing to tendel'en 

having oancelled their tenders • • 9~,O9O 

1920·21. 
1,03,18,725 

27,63,800 

Number actually lold. • • ' • 89,640,620 1.2r'.409,92!l 
lIr. B. Veukatapatiraju: May I put Po Supplementary ue ti~  1 

· wish to know whether the persons who hlLve pnrch8.'led this gold were only 
Indian firms, or there were a.ny English Ih'ms? 

The Honourable 1Ir. W ••. HaUey: I have, from time to time, seen the 
list, and, ~o the best of my recollection, I d,o not l'emember seeing thll name of 

• Will be printed in later Pnx:eedings 108 an Appendix • 

• 
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any English firm-with the excelltion, I think, on one occasion; of a. Bank.· 
But, if the Member will be kind enough to come round some time later when 
I shall have been able to get the information from Bombay, I shall tell him 
the name of any English firm who has purchased gold. 

SALE 01' COUNCIL BILLS ANI) REVERSE COUNCILS. 

91. ltIr. B. Venkatapatiraju: Will the Government be pleased to state 
whether the sale of Couueil Bills in IJondoll and Reverse Councils in India in 
1919 and 1920 had anything to do with the n~n-pay ent in time hy the 

. Blitish Treasury of its dues to India? . 

The Honourable Mr. W. II. Hailey: Reverse Councils involve 
disbui..-;emcnts by the Secretary of State for India. in London and ca11not 

.in theil' nature, be the result of the non-payment of sums dne from the 
British Treasury. It is possible, however, that the Honourable Member is 
referring to the investments made in British Trea.sury Bills on behalf of' 
the Paper Currenc)' Reserve'; theRe investments were made during the 
war lleriod, and the amounts were paid off, at each maturity and re-
invested; the greater part of the holdings was disposed of last year in 
order tp provide funds for the payment of Reverse Bills. I hope that the 
Honoul'&ble Member's question does not convey an insinuation that the· 
British Treasury has been behindhand in payment of its dues to India. 
Such a suggestion would be entirely without foundation, and I must 
emphatically repudiate it and, even if it were true, there could be no connection 
between it and the sale of Reverse Councils for the reaSOll I have already 
given. 

POSTAl. REMITTANCES. 

92. Ilr. B. Venkatapatiraju: Has "the attention of the Government 
been drawn to the disparity of the rate fixed for postal remittances and the 
current exchange rate and the 2 shillings per rupee exchange rate fixed by 
the Government? And will the Government· be pleased to enunciate their 
policy? . 

The Honourable Xr. W. II. Halley : Government is aware of; the dis--
parity referred to, though I must protest against the inaccurate suggeStion that 
an exchange rate of two shillings has been filted by Government. The Legis-
lative Council proceedings will make it clear that ~ never attempted to, 
predict the extent to which rupee sterling exchange might fluctuate during 
the year. If we had maintained the old ratio of I,. 4d., the Honourable 
Member would have been entitled. to confront us with a similar disparity 
between the market rate, the postal rate and the legal ratio; and perha,s. 
he might have done so. As for the present attitude of Government and 1ts 
future policy, I would refer the Honourable Member to our letter addressed 
to tl1e Bengal Chamber of Commerce in November lagt which was widely 
reprOdaced in the Press at the time. 

COLONISATION OUTSIDE INDIA. 

93. Jlr. B. Venbtapatiraju: (a) Will the Government be pleued to· 
state whether in answer to the enquiries made by the Government in January' 
1910, about colo_tion outside India, any repliea were reoeivecl from the 
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Loca.l Governments, and,..if so, what action the Government' propose to take 
in the matter? 

(h) Will the replies of the Loca.l Governments and the orders of this 
Gove!nment be placed on the table?' 

(0) Will the Government be pleased to state whether there is any prospect 
of securing any, and, if so, what portion of the territory la.tely known as 
"German Eut Africa. for Indian oolonisation ? 

Jlr. C. A. innes: Replies have been received from the Looa.l Govemments, 
.and Sir Benjamin Robertson, who was deputed, with the (''Onsent of the 
Colonial Office, to visit Tanganyika. Territory on .his way back from South 
Africa, has also submitted a report. A Despatch hIIo8 been sent to the Becre-
tary of State dealing with the whole question, and it is hoped that this 
Despatch will be published in India. at an early date. The Despatch contains. 
full answer to the Honourable Member's question, and he will, I hope, consent 
'to await its publication. 

VlZAGAPATAM H.u.BOUR AND CONNBOTED RAILWAYS • . 
9.j,. Jlr. B. Venkatapatiraju: Will the Government be pleased to state 

whether BoDy, and, if so, what amount wu spent out of the sum allotted in 
the Budget for the construction of Vizagapatam Harbour and the continua.-
tion of Vizianagra.m-Patvatipur Railway line up to .Komatlapeta, and if no 
:amount was so spent, to state the reason? 

Colonel W. D. Waghorn: The allotments made in the current year to 
.these two works were as follows: 

(1) V izagapatam Harbour 'a 
(2) Vizianagram·Pal'Vlotipur Railway 

• • 10lakhs • 
'I lakh •• 

No detailed information is at present available in regard to the actual 
expenditure which will be incurred a.ga.inst these allotments, but, in view of 
the fact that it is improbable that any funds will be provided for these 
'Projects in next y.ea.r, the expenditure in the cud-ent year is being limited 
to preliminaries. 

MOVEMENT OF PJLIOE8. 

95. lttir Aaad Ali Khan Bahadur: (a) Has Government any recent 
report regarding the effect of the movement of prices on the economic 
condition of the people? 

(h) Does the Government pl'Opose to take stepS in the direction of further 
CC!ntrolling the export a.nd import trade? 

lIr. J. Hullah: (a) Exceptfrom the Central Provinces, where there h&ll 
been a considerable fa.ilure of crops, Government have received no reports dealing 
specia.lly with this subject. They are a.wa.re that some ha.rdship is being felt 
owing to the high prices of foodstUf£s and other necessaries, but "the general 
movement of the plices of food is now downwards; ~.f ., the· price of common 
rice at Caloutta. ha.s mllen from RH. 7-6 a. maund 10 October la.st to Rs. &-6 a 
maund now, while the price of wheat at Lyallpur which wa.s Rs. 6-1 a }DlLund 
in Ja.nuary 1920ia DOW Ra. 5-8 a. maund. • 
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(6) Government are ah'ea,dy controlling stl'ictly the export abroad of the 
principal foodgrains and they do no~ consider it nece8flll,1'Y to take a.ny further 
aQtiQu in the direction suggested. 

MINI8'l'ERIAT. OFFIOERS. 

96. Khan Bahadur Saiyid Kuhammad IlJDail: Has the GOYel'nment' 
any information' ~o in  tl~a.t there . exists a dilltJ0l!tent a ~n  ministerial 
officers of the ProvlDces oWIng to theIr 'small salanes? WIll the GO"ern-
ment be pleased to say if they hays received recommendations for the increase 
of salaries of ministerial officers in the Province from any Local GO"ernment, 
and, if So, what do they propose to do in tha.t connection? 

The Honourable Ir. W. K.lIailey: I invite attentiol). to my answer 
to a similar question by the HonoUl'lloble Maharaja Sir Manindra Chandra Nandi 
in the Indian Legislative Council on the 16th September, 1020. Government. 
are fully aware of the diffi(,'ulties which han been caused by the great 
increase in the cost of lh·ing. The following Local Governments haNe sub-
mitted schemes for the revision of the pay of their ministerial establishments :-

Bombay, 
Bihar and Orissa, 
U llited Provinces, 
Punjab, 
Central Provinces, 
ANt:am, aud the 
N orth-'Vest Frontier Proviuce . . 

Sanction has been 'gh'ed t.o the }iroposals with certain minor modifications,. 
which the Government of India. deemed necessal·.V in some cases, while in the 
case of cel-ta.in highel' paid clerical appointments the sanction of the Secretary 
of State has been applied for. In Madras, Bengal and Baluchistan, telll})orary 
allowances have been given asa measure of ad 1'ntCI'ifp, relief. Sa.notion 
has already been given to'thE-se. In the case of Burma, sanction has been 
given for a revision of pay in Rome offices while a more general scheme 
ill now under consideration and orders will be issued at an early date. 

VOTIXG BY GOVEltNMENT OFFICIALS. 

.. 97. lIr., lItohammad Faiyaz Khan: (It) Has the attention of the-
Government been drawn to the manifesto published in the Leader (Allahabad), 
dated 20th November 1920, page 6, over the signatures of Masihulmulk 
Hakim Ajmal Khan and others alleging that some voters were warned by 
the Delhi Government officials in writing as to the legal liability to which 
they exposed the ~el e8 if they did not vote at the last election? 

(6) If this statement is true, and if the, Government authOlities of Delhi 
ha.ve taken this ~p against the, polk'Y of the Government of India, what 
step has been taken in the matter a.gainst the offioials concerned? 

lIr.· S. P. O'Donnell: There is no foundation for the statement published' 
in t.he Leads1' newspallel' of the 20th December 1,920 to the effect that written 
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official orders were iBSued to ,'oters in Delhi calling upon them to vote at the· 
recent elections, and threatening legal proce~n  if they failed to do so.. 

UTIT.IZATION OF RIVERS AND DRAINAGE. 

98. Rai J. N. Majumdar Bahadur: (a) Is it a fact that in 1907 Sir 
Edward Buck, K.C.S.I., LL.D., submitted... report to the Government of 
India on 'the control and utilization of rivers a.nd drainage for the fertiUza-
tion of land and mitigation of malaria. ' ? 

(h) If MO, has the Government taken any stePs for carrying out any of' 
the measures suggested therein, specially by the method known as 'Bonifica--
zione J in Italy? 

SirS. D'A. CroobhaDk: (a) The reply i8 in the affirma.tive. 
(6) Copie8 of the report were forwarded to all Local Governments, with-

whom the que8tion of carrying out mea8ure8 of thi8 natUl"e primarily· 
rests. 

99. Rar J. N. Iajumdar Bahadur: (a) Has not the price of ·quinine, 
both manufvL-tureci in India and imported from outside India, gone u{l very 
high? Has the Government taken any steps to reduce the price of quinlDe? 

. (h) How many cinchona plantations, state and priyate, are there in India ? 
is the o e~n ent taking allY steps for illCl-easing the uumber of cinch,ona 
plantations? 

(c) Is malaria cousidered to be a pre\'entible disease? What steps have 
the Government taken to educate the maMses as to the cause of malaria and 
its remedies, both curative and preventive? 

(11) Has the Government taken any steps for selecting a compact area.. 
'subject to malaria. and makiug itfl'oe from malaria, as an o~ ect lesson to ," 
other malariouA tracts? 

Mr. R. Sharp: (a) The answer to the first palt of .the question is in 
the affirmative. The rise in the price of quinine is due to a world-wide 
shortage of the drug and all thc Government of India have to purchase. 
quinine from abroad. at a very high price to meet the increasing intet'nal 
demand in India, they have not so far ~een able to reduce the price. But, 
with a view to bringing it within the reach of the poorer classes, a con-
lriderable quantity of tbe drug is sold every year at reduced prices through 
the a enc~' of post offices and supplies are also made to hospitals at favoured. 
rates. 

(6) Thel'C are at present 4 fully established Government cinchona..-
plantations--two in Bengal and two in Madras-which covel' about 4,670· 
acres in all. 

In 1917 Lieutenant-Colonel Gage, I.M.S., Director of the Botanical 
SUl'Vey of India, made au extensive tour in India with the object of discovering 
and selecting areas suitable for the growth of cinchona. As a result of his· 
investigations it was decided to establish a lal'ge pla.ntation which, it is· 
expected, will ultimately cover fl'om 40,{)OO to 60,000 acre!!, iu the Tavoy 
district of But·ma.. The stocking of the aI"ea. selected with young plants was 

A begun about a yea.l· a~o and the- work is progl"essing well uuder the direct. 
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supervision o~ IIJl expert officer specially deputed for the put'pose. Informa-
-tion regarding the number of cinchona. plantations owned and managed 
by private agency is not available. 

(c) Malaria is a preventible disease j but it should be understood that 
this does not imply that existing knowledge pel'mits its complete eradication. 

As efficient tl"e80tmentof sufferers is one of the main factOl'S in the pre-
vention of malal'ia, endeavours have been Imade by Government· to educate 
the people in the proper use of quinine by (a) the sale and free issue of quinine 
ip the form of treatments, and (b) thc treatment by quinine during the 
malaria. season of children with enla.rged spleens who attend schools in certain 
-areas. 

Among other measures, taken by Governm.ent in the different provinces, 
may be mentioned the establishment of educational health bureaux and the 
instruction of the people by poarers, lantern lectures and demonstrations in 
schools. ' 

(d) It is impossible' undel' pl"esent conditions in India to render any 
area. free from ·malaria. Freedom of any area.' from anr. i~e depends not 
only on communal measures taken by the local authority with the assistance 
of Government, but on a fopula.tion each member of which is willing and 
able to practise the way 0 health. Government, however, will continue to 
-demonstrate the benefit of communal measures whenever it may be possible. 
Examples of such measures for the mitigation of malaria at present in opera-
:tion are the Meengla.s and Singaran schemes in B.engal. 

MAlI,TIAL L-+w. PJr.ISONBlI.8. 

100. Bai Bahadu Pandit J. L. Bharrava: (/I) Will the Govern-
ment be pleased to lay on the table a statement showing. the names, the 
·offence ILnd the terms of sentence of all the martial law prisoners undergoing 
sentence? 

(6) Do the Government pl'opose to consider the advisability of releasing 
-all martial law prisoners ? 

lIr. S. P. O'Donnell: (1.1) A statement is laid on the ·table. 

(6) Altogether 1,779 perllOns were convicted in connection with the distur-
bances in the Punjab.during 1919. Of this total, all except 86 persons have 
been released, It ~ be seen from the statement laid on the table that these 
persons were guilty of offences of the gravest character, and except in 4 cases in 
which the sentences ranged from 5 to 10 . years rigorous imprisonment, were 
sentenced either to death. or to transportation for life. It will also be observed 
that the sentences have been very substantially reduced by the Government, 
The Government cannot therefore admit that they have not given full effe('1; 
to the. Royal Proclamation of December 1919 .. 'fhey are anxious to do all in 
their power to mitigate the bitter memories of the occurrences of 1919, but 
they have already carried clemency to the farthest limit consistent with their 
responsibility for the peace a.nd tranquillity of the country j and regret, there-

.foTe, that they are nilable to acCede to the request of the Honourable 
Member. . 
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POLITICAL Plusonl18. 

101: Rai Bahadur Pandit J. L. Bhargava: (a) Will the 
o ~n ent be pleased to lay 011 the table.. ~ta.te ent 8~~ io  the names, 

the ofence and the terms of sentence of all the political pnsotler& undergoing 
sentence under the ordinary law of land? ' 

(6) Do the Government propose to consider the adviaability of releasing 
all such prisoners as are undergoing their sentence of imprisonment of five" 
yea1'8 or Ie. and of appointing a Committee consisting of three 'pnblic- e~. 
B.nd two officials to consider the case of prisoners undergoing sentence of more 
than 'five yeal'8 to report in regard' to each particular prisoner about' bis imme-
diate release or substantial "1"8 uctio~ of sentence as they may think fit. 

Xr. S. P. O'DoDllell: (a) It is assumed that, tlle reference is to pel'RODIt 
convicted under flaCtions 121, In-A, 122, 123, 1240, 1240-A, 1M, Indian' Penal' 
Code, and section 108, CriminaJ. Procedure Code. The information is being 
c~118C1te  and will be supplied to the Membet: direct as soon as it is available. . 

,'-(6) Au "nllwer will 'be ~i en when the information a.sked f61' ha..c; been 
collected. 

KATARl'UIt AND ARRAI{ RIOl' Pn.ISONEltS., 
•• "1'. ...' 

. 10.~. Rai Bahadur.Pandit J. L. Bharpva: Do the Govern-
!pent propose to consider tbe question of rel_ng forthwith all prisotle1'8 con-. 
licted of Buch off~nce  as are. alleged to have been committed by Rob prillOber8 
in their capacity of l~ berH of a partiL'Ular religious community o.gil;inst.· 
members aH such of a community different to their, own· (e.,9., a.ta.rpll~ a.nd 
Al'mh riot prisonerll) ? .. 

. l4l'. S. P. Q'Donnell: All tlw, priB!>nel'f; in the Arrah Riot CaRe have:. been 
l'elea..~ . 'rhe ca ~ of the prillOnen; in the Katarpnr Riot Case have .already 
been .very carefully cOllHidered by Government, and,. , i~ each .case in which 
a.ny P,Ossible ground for clemency could be made out, the Rentencehal1 been· 
c.onsldel'8.hly ,reduced.. The pel'sonH, who are ,,,till in ai~, were found guilty·' 
of offeneeR of thegm"eRt Chal'8.cter, 30 Muha.mmadans havlllg been murdered, 
some of whom were burnt alive, and the Governmellt caunot admit that the 
circumstance tha.t the crime!! they committed were inspired by religious intoler-
ance, affords any g'l'ouud for further (~le ency. The Government of India. 
have decitled, therefore, arter consulting and in full a. ree ~t with. the Local 
Government, that no further relea.scR cau be made. If the llonoura.ble Member, 
will specify ally other similar cases which he has in view the. Go\,ernmont will be 
preJia.red to consider them in L'Ousultation with the Local Um'el'llmeut !JoQ(letned •. 

l)uTY ON FOnIGN LIQUORS. 

108. Rai Bahadur Pandit J. L. Bhargava: (0) Will the Govet'n-
ment be pleased tosta.te when. the import duty on foreign liquol'8 was 
fixed a.t its present n,te ? 

(6) Does the Government contemplate to enhan~ the import dnty on: 
foreign liquors in the near future ? 

.r. C. A.. lJUlIII: (a) In Ma.rcb, 1916. .. 
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(b)" It ill not possible at this stage of the session for Government. to give 
.any reply, eitherJll the affirmative or in the negative, to any questions l"egard-
.ing taxa.tion. 

PUNJ"AB POSTMEN'S GalEv ANeES. 

104. Rai Baht4ur Pandit J. L. Bhargava: Will the Government 
be pleased to state what steps it l>roposes to take with a view to enquire into 
the grievances of th~ postmen lD the Punjab and to end the strikes a. 

: SOOil as posaible? 

llr. C. A. lJmea: As the Honourable Member is no doubt a.ware, a. llpecial 
Committee· was a.rpointed in April laI.t to enquire into the rates of pay and 

. condition II of servIce in the Post Office. The Committee· submitted their 
report on the cue of postmen, inferior I18rvants and rUnners in July laat, and 
their i'ecommendations were accepted in their entirety at a COt;t of nearly SO 
lakhs a year. The Committee's recommendations lUI to condition. of work 

·are being eumined and all legitimate demand. of the staff are being complied 
with and cases of diBBatisfa.ctiou, &8 far. 811 po8Iible, removed. 

The strike referred to by the Honourable Member ended on the 18th 
December 1920, on which elate plat8 of all atriKe1'8, who did not return to work 
in response to a notice i88ued by the Postmaster General, were filled up. 

PUNlAB NON-GAZETTED ESTABLI8HMENTS. 

105. Bai Bahadur Panclit J. L. Bharpva: (II) Will the Gov-
. ernment be pleaeed to at1ite if proposal. for revision of' pay of all the 
non~ .... bliahmeDts ia the Province of the PWljab (whose pay w .. 
not 6x8d with referenoe to war or poet-war pricea) have been received from 

:the :punjab Government? 
(6) If io,have the propoaal. been sanctioned? If they are not yet .. nil-

tioned, ~y what time are tliey likely to be &anctioned? 

Th, llonourable ][r. W. X. Railey: (/J) The anner ill in the 
~aflir ati e. • .. 

(6) The P."?poaa.l. relating to appointments of which the payor mui!Dum 
. pay after reVI810n will not exceedRa. !50 a month have been aanctioned 
with lOme alight modification.. The remaining proposals have been submitted 
for tile oniel'llof .the Secretary of State. 

HYDEJl.AB.A.o-BADIN BKANCH LINB. 

106. Xr. Wall Kahcnlled 1I1II8&1I.&11y: Will the Governn;lent be pleased 
to state: . 

(a) When was Hyderabad-Ba.din branch line of the Nort.h-West.ern L.il-. 
way dismantled, and why? 

(6) Ha.s the Government since then received a.ny repl·esenta.tions from 
. Sind to restore this line? If 80, how many times? 

(e) Has it been ~i e  to restore this line ? If 80, when? 
(d) Hall the work been taken in hand? If not, why? 
(e) When is it likely to be restored a.nd in working order? 

Colonel W. D. Waghorn: (a) Dismantlement commenced on 1st 
o e ~r 1917. It was done with the approval of the Bombay Government 
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iIi. o~r to supply track and materials for military requirements-the Dalban-
din-Mirjawa Extension. . 

(6) Yes, as many as twelve. 
(c) Yes, ' ... soon as the requisite permanent way material becomes available. 
(d) Yes, the work has been taken in hand but has been delayed for want 

of pennanept ay a~rial. , 
(6) Govemment are unable to specify 0. date by which it is hoped that thi. 

line will be restored and in working order, but owing to difficulties in regaM 
to rail and sleeper supply-it is regretted that it is likely to be lOme months 
before thi.line ia ready for re-opening. .. 

(I) Tbe repl1 is in the affi:t'mative; whilst Government ~ regret the' 
inconvenience and loss caused by this delay, it may be pointed out tUUh., 
8hortage of tl'llock material for relaying this line is largely due to caUtlell beyond 
their oontrot • J .... COB .... B .... D-K .... SHKORB LIliB. 

107. Xr. WaUllahomn Jl1III&J1ally: Will the Government bepl~, 
~~  ' , , 

(a) When waa the working of the Ja.cohabad-KMhmore feeder line stopped, 
and why? 

(6) Is it a fact that Govemment hav,e all along paid a heavy dividend, 
out of public fund. to the shareholders? If so, what is the anBual amount l' , 

(c)' Ie.t co~te pla.te  to return the locomotive engines borroWed from" 
this Railway? If 110, when 1 ," . ' 
, Colonel W. D. Waghorn : (a) Working on the 'Ja.cobabad-Kaahmore 
lta.Jlway was cloaed doh on the 6th June 1919 ... the Inilita.ty situation 
llece&lJitated the transfer of the engines and rolling, .took to other narrow gauge 
milways on the frontier.' 4 

(6) The only payments made, were of the nature of rebate under, the 
onlinary guarantee terms applicable to branch lines. The payments m.d. 
were ... follows :-

1916·16 
1916-17 
1917-18 
1918-19 
1919-20 

• 
RI. 

S6,W 
80,117 
60,873 

<I 26,786 
• l,M.441 

(c) The la.cobahad-Kashmore Railway stock will he returned &8 soon a.s the 
military situation on the frontier permits of this being done. The GoV'emment 
regret the inconvenience which has undoubtedly resulted from the closing of 
the railway, but in the circumstances it was unavoidable. 

B,n.RAGE ON THE INDUS AT SUKKUR. 

108. Xr. Wali Kahomed JlUI8&nal1y: Will the Government be pleased 
to state: 

(a) When was the project for the BalTILge on the Indull a.t Sukkur and 
the two canals a.bove it, first started ? 

• 



180 LEOISLATI'·E .ASSEJlBI.T. [ 17TH FBB. 1921. 

(6). Has tb&tproject been finally completed and approved of by ~ eni  
ment of India and the Secretary of State? ' 

(c) When ia it likely that the work of construction will begin? And 
what time will it take to complete ? 

(d) What amount of area. of land will the project irTigate? What wm be· 
the revenue to be derived therefrom, and the .percentage of interest on the 
capital CQ8t? . 
. - (e) Do the Government intend to expedite the matter? 

(f) Will the two canals above the propoROO Barrage at Sukkur inigate-
aU. the available irrigable land in Sind? . If not, is it proposed to comneafl,d the 
remainder? •. 

Colonel Sir S. D'A. CrookahaDk: (a) The detailed investigation and 
survey of the projed;'" was RaIlctioned in December 1906. 

(6) The Sukkur BalTage and Ca.nals project WM, for~r e  to the 
Secretary of State fol' Mnction on the 16th DecetnbeT 1920. .' ' 

(e) Once ~h~ project is sanctioned, the commencement of its construction: 
is a; matter which Testll entirely with the local Government. 

It ill e.!ltimatoo that it will take 12 yeal'il to complete. 
- (d) On full development of the scheme the area inigated will be. 

fl,300,OOO acres and the ulti~te net revenue i)er ,annum will amount to . 
ItA. HJ4- lakhfl which represents a .return of lO! per cent. on the capital 
outlay. 
, ,.(e) The HonoUl'lloble Member is refei'red to the' aUswers to paTts (6) -a.nd 
(c) of iUs Question.' . of 

(J) The canals cannot irrigate tIle 'wllole of the ini~ble area in S~, 
part of which liefl above the Bat'rage. No other project bas up to the p_nt 
been received from tbeLocal Government, ~ 

RESERVED ACCOMMODATION. 

109. Kr. Wall Xahomed. RUI8anally:. Do ,Government propose. to 
order that there should be nQ cOmpal'tulents resel'\'ed fol' . any ClaBS on Indla.n ' 
Railways,. except t1l0se inten~e  fpr laej,ies ? 

Colonel W. D." Waghorn: Government do not at 'present propose to 
make. the order :"'uggested, a~ on the informa.tion before them, they have no 
reason to helieve that the practice is opposed by allY large nwnber ·'Of Indian 
l»lIlsengers. 

INDIAN COMPANIES ACT, lQ18. 
110. lIir Asad Ali Khan Bahadur: (a) Is it a fact that the Indian 

Companies' Act of 11)13 is not in force'in Ba ngalore and Secunderabad ? 
(6) Have IIiny representations· been made by the, ~h .. bil .. ntM of. either- ' 

station to bring the Act in force in their respective a.reas ? 
(c) If so, do Goveminent p~po e to ac(l~e to .. their request ? 
Xr. S. P. O'Donnell: The J;,ndian Companies' Act of 11nS is in force in ·the 

Civil and Military Sta.tion of Bangalol'e, but not in tIle Secunderabad cantonment. 
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'The Govel'omeilt of India. have l-eceived no representationll in. fayow' of its 
extension to Securideraba.d,but the question is under consideration" 

REVERSE COUNClI.S ANO REVERSE COUNCIJ, BILLS. 

Ill. Itr. Jamnac1a. Dwarkadas: (a) Will the Govel'nwentbe})lea.sed to 
provide accurate information on the following: 

(i) What WIlo8 India's amount in sterling in England before the Reverie 
Council, were issued; what was the equivalent in rupees which WaB paid out 
of the Indian Trea.su1'Y ? • 

(ii) What is the total amount of Reverse Council Bills sold in sterling? 
What is'the equivalent alOount in rnpees received by -the Government of 
India? . 

" (6) Will the Government be pleased to publish a detailed list from tbe 
beginning up to date of those who were a.llotted Reverse Council ~ill  ? ' . 

The Honourable Xl'. W.K. Hailer: (4) (i) The total amount held in 
EngJ&ndon the 31st of January ~9 0, was as follows: 

Gold StandarclltelJel'Ve 
Paper Currency Reserve 
Home Treasury B~aneel 

I. 
36,816,918-

1)'1,1401,986 
" (f,688.1t8 

Total 10$,83J;6'10 

I 80m afraid it would not be possible to~ i e an 80aawef to the second part 
of (a) (i). In the first place, there are certain item, of receipt accruing in 
sterling in England in reapect of which there is no corresponding payment 
from Indian treasuries. Secondly, the accumulation or ·depletion of Indian 
sterling a.uets it the net resnlt of a. series of complicated transaction. involv-
-ing jogoing.and outgoings over along aeries of yean, and it is not poBlible 
to state when any· particular portion of IndiaJ , sterling holdings accrued in 
England. 

(it) Reverse Councils. have of course been sold for many Y8lLl'l. The 
total amount sold between the 5th of February, the firat aa.le after the pro-
poaal, of the last Currency Committee had been promulgated,./Jood .the 28th 
of september of la.1It year, WIlo8 £49,988,000 a.nd the sum receIved 10 rnpeea 
'Was 42,29,88,000. 

(6) I refer the' Honourable-Member to the statement which I have, alrtady 
laid upon the table in reply to M1'. GaruJs question on the same matter . 

. ~ 
WITHDRAW,AT. ~)o' STUDENTS AND PLEADERS. 

112. Beohar B,aghubir Sinha: Will the Government be pleased to 
. state, for each province, the number of students. who have so far withdrawn 

themselves from Govel'Dment and Government-a.lded oolleges a.nd the number 
of Pleaders who have suspended their practice in pur8U&nce of the' Indian 
National Oongress Non--cQ-opera.tion Resolution? 
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Kr. H. Bharp: The information is being cOllected. and will be supplied 
later. . 

EXPBN'DITURE BY AGRICUI.TURAJ, DXPARTIlENT. 

lIS. Bai S.rat Chandra Sen Bahadur: Will the Government be 
pleased to state the amount lhat was spent by the Agricultural De~rt eDt 
meach of the last five financial year., on-

(/I) EBtabliBhment and travelling, 
• (6) ExperiJllent, 

(e) Distribution of Beeds and manure for improvemeat of apiculture p. 

Kr. J. Jlullah: The ,information i. being obtained.. far .. pouibl. 
ad Wlll be supplied to the Rai Bahadur later. 

B..clLtJITIIBNT O. POLIOS IN BIHAKAND Oal81A. 

1140. Khan Bahadur Saiyid Xohammad Iamail: Will the Govena-
ment be pleased to state how many posts of the ABBistant Superintendent. 
of Police In the rank of the I ~rial Service h,ve been sanctioned for lhe 
Province of Bihar ~  O~.IIB, and what is th~ syBtem of recruitment?' 

TIr. S. P. O'DoDllell: The IIBnctiOned number of Allllistant Superinten-
dents of Police on the Indian (Imperial) Police cadre of the Province of Bihar 
aDd, Oriasa is ~8. . 

Prior to the olltbreak of the nr, officers for the Indian (Imperial) Police-
Serrioe er ~ tbtough thTee channels: 

(,) By competitive examination in England, for which young men of" 
European British extraction only were eligible; , 

. (is)' By, the nomiDation of domiciled Europeans in Indillo; and 
(,") By the promotion of Deputy Silperintendents from the Provincial 

Service. " 
The great bulk of the.Sel'vice was recruited in England. The nomination. 

of candidates in India WIIr8 in practice t'arely rellorted to, and the number of' 
Del'"ty Superintendents promoted was confined to 5 per cent. of the cadre. 

Under the system of recruiiment now sanctioned by the Secretary of State-, 
67 per cent. of the total number of annual appointments will ~ made by a 
oompetitive examination in England, 22 per cent. by a competitive examina-
tion of nominees in India, a.nd 11 per cent. by promotion from the Provincial 
Police Service. -

NATIONAl, LlDEJUJ. FEDERATION, MAll.lUS. 

U5.Ir. Xohammad Faiy:az Xhaa.: '(a) Will the Government be· 
pleaRed to stat:. how rdany of ~he Ministel'l a.nd the ~e ber  of the Provin-
cial Executive Councils (of the llew Reformed Councils) attendOO. the la.st 
Hession of the NatiQnal Liberal Federation beld, a.t Madras in December last?' 

(6T Wa.s there a.ny understanding previously arrived at between them 
and the Government that they would not attend the Nag})ur ConpBB? 
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Ir. S. P. O'Dounell: (a) The Government of India have no i.uormation. 
The Honourable Member should address the Local Government. concerned. 

(6) Not &0 far as the Go\'emment of India are co~cerne . 

TYPHUS IN PoI.AND •. 

116. Ir. J amnadaa Dwarkada.: (a) W &.II India invited by the· 
Council of the League of Nations to contribute towards e~1 e  of the· 
~1 , pa.i n against Typhus in Poland ? 

(6) What i. the amount of the contribution, if any, whicb the OT~rn ent 
h.ve decided to give in reaponle to that appeal ? 

(c) What is the amount similarly contributed by each oUhe D&tiODa 60-
' ... "hom the appeal was made ? 

Ir.lI. Sharp': (11) Yes. 
(6) Owing to the e i tin~ financial conditions, the Government of India. 

h.ve decided that nocontnbution can be made from general revenues .. 
But they have recently issued a Pre,s Communiqu' inviting private 
.ubllCriptions. • i 

(e) A. statement is 'laid' on the 6.ble· giving ;uch informatio.D as .,the· 
Government of India have oh the·suhject.' , 

Statet/l.c'nt ,1I.owing tlte ~ontri 11.ti~n  ~a e  6!1 ~t e" nat,on' tOfD4rr/', t,P"u,: 
epidemic 911, ,Poland.' , 

FranCl" (OU 1:ondition that three other 'COuntries . 
• ubacribll a )ike amount). ,.. £ 60,000 

England (&II an jnatahnent without prejudice. to 
amount of final contribution) .'; • £ 60,000 

Canada. , • Dollar. !OO,OOO 
Spain (conditional) • • £ 40,000 
Belgium .£. l,~ 
Greece • • £ 10t ()()() 

Persia , • £. 2,000' 
Bulgaria , £ 27 
SiAm • £ 1,000 
Gelmany , Paper Marks I,OOO,OJO 
Austria. " ..', Kronen 100,ooJ 
Holland (an initial'payment when Great Bl'itaiJ,l 

has !dso contributed her initi~l payment) : Florine 
Japan . • Francs 
Swihlll'land " 

IJEAGUE OF NATIONS, 

100,000 
100,000 
60,000 

117. Kr, J amnadaa Dwarkadaa: With reference to the statement in< 
the Journal of the League of Nations Oll page 141 of its June number, that 
in fixing the proportions of the expense!'; to be paid by each country towards 
the SecretaTiat of the IJeague, rotlntries must be divided. into seven clasBeI'I, 
according to their size and population, and that each country, according to 
its class, is charged with a (~el'ta.ill Dl\mber of units, will the Government sta.te· 
in whioh class India i~ placed j' and what iF! the contribution she ba.s to 
make? 

The Honourable Dr. T. B. Sapru: India is placed in the fil'8t class 
and is liable for 2& uPit,s of contribution, As all original ;Member of 

• 
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the League of Na.tions, ller sh8.l'e has been £16,284 towards the tirat budget 
of the Lea.gue, viz. during the Orga.nisation period ending 80th June 1920,-
·a.nd t 8,78~ towards the ~on  budget which covers t~e period from Ist July 
19!Q to 31st DecerilberJ920. 

The subjedi 'of c~ itica.tion is und6l' reconsidel'llotion. 

~eract 11'0. page8 141·142 oj tAe Official JO-Ul'ffal of t"e Lea!lfltJ 0/ Nationl, 
. No.4, jol' Jft'lte 9~. 

(Paso 1401.) 
Ha.ving dc!a.lt with expenditure, receipta must now be considerecL 

. In dete"rmining their a.mollDt .we must coDform to the terms' of the ,laet 
ll"~ra.ph o{ Article 6 of th~ COVeDAJlt, which runs IIoIJ follows: 
. 'The expenses of the Se<.oreta.riat shall be borne by the Members ofth .. 

League in lLOOOrda.nce with the apportionment of th., expen_, ,ot- the 
IDterna.tional Bureau of the Universal ~o tal Union.' '. I 

.... ,In fi i~t~ pr~po~n, ~unt e  must be. divided into. seven. class., 
aceelding 'to their IIlZe and population. Each country, &C(.'OrdiDg to Ita ~, 
'M cha.rged: with .. c:iertain nl1mlJer of unit ~ 'thus : ' , 

1at cJau • • • • ~ • •• 2ij unit.,. 
Ina elMiI .". ao lliJ.ita. 
3nl clue • • ~  UnitL 
6tIl clan 
Mhcl ... 

• 10 uDitL 
&; units. 

6th clue • • • 3 unit •• 
7th clan • . 1 upit. 

Th .. co-efticients are multiplied b)- the number of counmeli in each class, 
and, the total thus obtained giv. the number of units by which the total 
expenses must be divided •. The'result of this division gives the amount of 
-ch unit. . . . : : 

* 
* 

* *' 
.* 
* 

* 
* 
(Papl4r2.) 

lUhe e ~ ~nClUl'l'e up to the 81at March 1920, a.Dd the estimates 
for ,the months of A.pril, May, and June be divided a.mongst the originaJ. 
Members of the Leag1J.e, and the countries invited to accede. in aCcordance 
with the .p1'Qportions b!.id o~n above a.ncl the ~e ra.n u  of the Secretariat, 
the followmg rerults are obtaine4 : ' 

No. of units. Total. 
£ 

Original Kembel" ... 896 . 2&8"940 
COll.m .. iDriteci to a.eoede to the Covenant 1111 7!.7'29 

PltOVINCUL MINISTERS • 

. ::1.18, Khan Bahadur Sarfaraz B:U8I&in Khan: Will the Govern. 
ment.be pleased to state if the numbel' of Ministe1'8 appointed in ,the different 

• <It 
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Provinces of India bas been 'fixed on the recommendation8:ofthe Local 
-Government? . 

IIr. S. P. O'Donnell: I would refer the HonoUl'able Membel' to the provi- , 
lIions of section 52 (I) of the Government of India Act from which he will 
see that the nUlDber of ministerll to be appointed in each pl'ovince fo}' the 
.administration of traD!lferred subjects is a matter that rests solely with the 
Governor of each province. 

ESHER CO)flIITTEB/S REPORT. 

119. Sir p" S. SiV&8Wamy Aiyer: (a) Will tIl" Government be pleased 
.to sta.te wheiher ·besides the terms of reference published·in the Report of 
the Esber Committee above the table of contents there _we}'e any other, 
a.nd if so, what questions referred to the Commissioners i, and will the Govern-
ment be pleased to publish with the permission, if necessary, of the Secretary 

. l()f State, all further or subsequent instructions issued by him to' the 
Committee? 

(6) Will the Government be pleased to publish the communication from 
the Secretary of State to the Esher 90mmittee by which the proposals made 
by them in Part I of the Report are said to ha.n been in the main approved 
~hl . • 

(c) (i) W 8.8 there any special l'eagOn for Dot printing and pUblishing 
Appendix I to the Report containing the recommendations of the Committee 
with rega.rd to. the Indian offi(le1'8 and other ranks in the India.n Army? 

(ii) Will the Government be pleased to publish the Appendioes to the 
Report a.lso ? . ' 

(il) Will the Governtnent be pleased to state whether estimates of the 
cost ~f the ComDlittee's proposals in whole ,or jn part ~aV'e been framed and, if 
80, Will the Government be pleased to pubhMh lIuch et;tuha.teS? . 
. M Will the Government be pleased to state wheiher it"has been decided 

to give effect to a.ny, and if 80, which of the recommendatiolls contained in 
the Report? 

(f) Whether the Government will require that proposals for the orga-
.,. nization a.nd administration of the Army should be 80 framed as to facilitate 

the increasing a.ssociation of India.ns.in every branch of the military organiza,.. 
tion ~n  adminifltration ? . 
. (9)' Will the Government be pleased to ,,-tate the IIpecificpoints, if any, 

ill which the pl'Oposals made by the Committee in Pa.rt I for establishing 
direct and intimate relations between the Commander-in-Chief in India. and 
the Chief of the Imperial General Staff and for making the latter the sole 
responsible military advisel' of the Secretary of State and their proposals for 
establillhing a..chain of military responsibility from tho Chief of the Imperial 
Genera.l Staff to the GovertiOr Genlll'al alter the control now exercised by the 
Qovernment of India over the Army? 

(Ii) To the knowledge of the Government ill the Chief of the Goneral 
Staff in England a.llowed to exerciHe a 'considered influence I on the military 
policy of the Self-Governing Dominions? 

(i) Will the Government be plea..'!ed to state whether any scheme Ri~la.r 
to that of the Committee for estahHsl1ing closer relations between the British 
and the Indian Armies and for promoting the fusion of the British ottieera 

c 
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cadre of the Indian. Army with that of the British Army are in· fo~ce in any 
of the Self-Governing Dominions or have been put forward? . 

(j) Do the propoR8ls for the orga.nization of the auxiliary services of the 
Army in India conform to the organization of such services in the 
Self-Governing Dominions? 

Sir Godfrey Fell: (a) The answer to the first part of the question is in 
the negative. The rest of the question does not therefore.a.rise. 

(6) The Govemment understand that no written communication was 
received by the Eaher Committee intimating that the proposals made in 
Part I of their Report had been ill the main approved by the Secretary of 
State for India. Their statement to this effect was based, the Government 
understand, upon \i. convel'll8.tion whicll the President of the' Committee had. 
with the Secretary of State, from which he derived the belief that 
Mr. Montagu personally aocepted the proposals in all essentials, subject ~ 
mo;dification in respect of minor points. 

(c) (i) The Government of India did not wish to ra.ise expectations 
in the minds of Indilion offioers, non-commissioned officers and men, which 
it might prove difficult to fnlfil. 

(ii) It is not proposed to publish the Appendices. Snch of the recom-
mendations as are conbined therein and are accepted by the o ern~ent  of 
India will be promnlgated in due course. 

(d) Approximate estimates have been p\·epa,red. It is not proposed ~ 
publish them until a decision has been arrived at as to which, if any, of the-
recommendations should be accepted . 

. (e) The only recommel'ldations of the Esher Committee to which it has 
been decided as yet to give effect are those rela.ting to : 

(1) Tightening up of 1!be system of financial control exercised at Army 
Headquarters and in the Royal Indian Ma.dne .. 

(2) Improvements in the system under which the Army and Marine 
accounts are maintained. 

(8) Re-arrangement of staff duties at Army Headquarters. 
(4) ARlLimila.tion of the training system in India to that in force in 

the United Kingdom, including the introduction of the system of . 
education for Indian soldiers. 

(rl) Creation of a Territorial Force for India. 
(ll The Government of India. are in favour of the policy referred to in 

the Honourable Member's question a.nd propose to give effect to it, to the 
extent .to which Indians show themselves to be qualified. 

(0) The Government of India do not propose to a.ccept any depal1iure of 
policy 01' procedure such all is indicated in the Honourable "Member's question, 
nor any other departure of the kind which would not be compatible with the 
etfe('-tive."Control by the Government of India of the Army in India and with 
the approBICh of India to a Dominion status. 

(4) The Government of India have no information on the subject, but 
they believe that tbe answer is in the affinnative. 
. (i) The. Government of India have no detailed. information on the 
.~b ect, except that they know that interchange of sti.tf officers as between 
Dominion troops and the British Army does take place. 
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(j) The Government of ~n ia have no infonnation on the subject .. It 
is understood, however, that the organisation of the milita.ry services in 
I~ ia. and in the Dominion foroes are ~n entirely different bases. 

Jlr •. Xahomed Yamin Khan: May I request, Sir, through you, that 
Honoura.ble Members of Government, who reply to questions, willilpeak out a 
little bit louder so that their voices may be heard on this side of the HOWIe? 

SESSIONS TRIALS. 

UO .• r .. Kabeerud-Din A.4med : (a) Are the 'Government aware that 
at sessions trials before High Co~rt  neither the evidence of the witDesses 
nor the summing upeOfthe Judge are recorded ? 

. , 

(6) Are the Government aware that wIlen a. .CRse is heard by the Fq\l 
Bench under cl!Luse 26 of the IJetters Patent, the 1udges have to deal wit.h the 
case without any record ? 

(c) Are the GO\'ernmentaware that the Judges themselves pointed out this 
defect in the ca!:e of King-Emperor VCI'8U8 Peary and Lakshi Pesakar reported 
in 28 Calcutta Weekly Notes at page 426 ? 

(d) Do the Government propose to consider the question of amending 
sections 354 and 3rI6 a.nd tbe proviso to section 867, Bub-section 5, of the 
Code of Criminal Procedure by extending the provisions thereof to trials 
before the High Court? 

The Honourable the President: Mr. Kabeerud-Din Abmed. The Gov-
ernment must answer Question No. 120 . 

The Honourable Xr. ltIoncrieft'Smith: Mr, Kabeerud-Din Ahmed is 
not here, Sir. He has not yet taken the Oa.th. 

COURT FEES ACT. 
121. Lala Girdhari Lal Agarwala: (a) Has the aUention of the 

Government of India been drawn to the following paSFa~e in the judgment 
of the Honoul'able Mr. Justice Tudball, in the case of Lakhan Singh 'l'Cf8U 
Ram KishanDas, repOl'ted in Volume 15 of the- Allahabad Law Journal, 
page 886 : <t It appears to me that this is perhaps due to an oversight at 
the time when Act V of 1908 was passed in not adding the words 'or CroFs 
Objection) to Article 17 of Schedule II of the CoUTt Fees Act!' 
. (6) Do the Gov:ernment propose to consider the question of introducing a 
Bill for amendment of the Court Fees Act in regard to this matter? 

ltIr. S. P. O'Donnell: (a) The Government of India have seen the 
ruling of the Allahabad High Conrt referred to. 

(6) The Government of India have lmder consideration the question of 
the general revision of the Court-fees Aet, 1870, and will consider in that 
connection the point which has been brought to notice . .. 

INDIAN LAW REPORTS. 

122. Lala Girdhari Lal A.,arwala: (a) Is the Government aware 
that the rulings reported in the Indian Law Reports are also reported JD 

• c 2 
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several non-otBcial Reports and J ournall1' en~l1y  lontJ before the, find their 
way in the Indian La.w Reports. and tire non-official &"orts publish other 
rulings also wbich a.re never published in the Indian Law Reports? 

(0) If so, do the Government propose to consider tb~ queation of IItopping 
. the publication of the Indian Law Report8 in future and recogniliing one of 
the non-official Reports under certain conditions and stopping multiplicity ()f 
such publications ? 

The Honourable Dr. T. B. Sapru: The reply to part (a) of the question is 
in the a.ffirma.tive, and to part (b) of question is that the Governnlent of India 
ha.ve no intention of stopping the publication of the Indian Law Reports. 
They are aware of the multiplicity of ~nallth()ri e  La,!, Reports. 

It is proposed at an early date tocoUilOlt Local Governments as to the 
feasibility of appointing a Committee to enquire into and impr:ove theconditioD 
of the Indian Law Reports. 

L;EGJ8J,AT-ION I.E: MAlLlt.IAGJUJU,E AGE. 

123. Lala Girdhari Lal Ag_",ala: Do the Government intend to 
"undertake Legislation forbidding marr.ia.ge of girls before the age of 11 and 
tbat of boys before the _age of 14 ? 

Ir. S. P. O'Donnell: The answe, is in the negative. Government con-
sider that under ,Present conditions,_ if! a at~r of this kind ~ic~ intimately 
cc5ncern8 the SOCIal cm.toms and relIgIOUS beliefs of the people, It JS preferabl~ 
that the initiative 8hould be taken by non-official8 rather than by the 
Government. 

SLAUGHTER or CATTLE. 

U4. Lata Girdhari Lal AgarWala: 1h view of the policy of the 
Government of India declared in an8wer to question No. 18 put by the 
Honourable Mr. Khaparde 'printed in the Gazette of india. dated October 
the 2nd of 1020, at pages 1201-1202 ("iz., that they--t The Government of 
India '-have no intention of associating themselves with any measure that 
ma.y be ueemed to encourage _ ~he 1l1au~hter of useflll cattle, or are likely un-
neceFsarily to wound the religIOUS feellllgfl of the people) _ Do the Govern-
ment of India. propose to prohibit the purchase and supply' of beef a.s diet for 

. the Military in India? 

Mr. J. lIu1lah: The Government of India. cannot undertake to adopt the 
suggestion contained in this question. 

MndTARY TRAINING. 
~' 

12::1. Lala Girdhari Lal Agarwala: Is the Government prepa.red 
to give Indian tubjects military tl'a.ining 808 is given to EUl'opean8' in 
self-governing (lountrie~  

-Sir Godfrey Fell: The answer is in the affirmatiVe. 
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RAILWAY CONNlIIOTlON8 IN UNITED PBOVIliCBB. 

126. Lala Girdhari Lal Agarwala: (a) How many District Head.-
qua.rters in the plains are yet unconnected by Railway.in ~he Unite<! Provinces 
and which of them are proposed to be 80 connected, and when? : 

(~) How many new Railway lines a.re to be constrl1cted within the next 
two yearll and where? 

Colonel W. D. Waghom: (n) Of the District .Headquarters named at 
pages (?I) and (fJi) ill the Civil Li,,1; of the UnitedProvinces,correL1ied up to l~ 
Oetober H~ 0, the only p~e  in the plainR yet llnconne<..-ted by railway in the 
United. Provinces are Etah and Jalaun, neither. of wbjch are proposed to be 
80 connected. 

(6) It has not been found p088ible to pro-vide for starting any new lines 
from programme fundll in the yea.r 1921-22. Alllinell a'ready started a.re. 
however, being pushed _ forward as rapidly as funds permit. It is pot yet 
posllible to give any information on this point in respect of the year 1922-28. 

RACIAL DISTINCTIONS. 

121. Lala GilClhari Lal Ararwala: Do the Govemment of India 
intend to remove all racial distinctions in law, offices a.nd railway travelling? 

IIr. S. P. O'Donnell: As regards the removal of racial distinctions in law 
and railway travelling, the Member is referred- to the answer given on the lQth 
instant to the question put by Mr. Latthe, No. 18, and to the answer given 
to ue~on No. 109 in the List of BusineBll-for to-day. So far as distinctions 
in offices a.re concerned, section 96 of the Government of India Act already 
provides that no subject of Hill Majesty resident in British India shall, by 
reason only of hi. religion, place of birth, desoent, colour or any of them, be 
disabled from holding any office under the Crown in India. 

EXPORTS AND htl'OJl.TB. 

128. Beohar Baghubir Sinha; Will the Govemment lie pleased to 
state for the last ten years (separately for each year) the qua.ntity of :-

(a) Wheat produced in India.. 
(6) Wheat exported from India. 
(c) GII,ee expOlted from India. 
Cd) Cotton exported from India.. 
(e) Foreign yarn and cloth imported into India. 

IIr. C. A.. Innes: The Honourable Member will find information regard-
ing exports and importR of the commodities he mentiolls in the' Annual State-
ment of the Sea-Borne Trade of British India with the British Empire and 
Foreign Countries' published by the Department of Statistics. Statistics of. 
the production of -wheat in ]ndia are publiflhed annually in the' E(I;timateR 
of Area and Yield of PriucilluJ Crops in b.dia..' 'l'hese publie:a.tioD$- are 
a.vailable in the Library. 
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CONSTITUTION OP RULB COMMITTEE. 

129. ~abu Satiah Ch~n er Ghole: (a) ~ill th.e Government be pleased 
to sta.te If a Rule Comql.lttee has been constItuted In Calcutta under section 
123 of the Code of Civil Procedure? If net, why not? 

(6) Is it a. fact that the Rules regulating the procedure in the High 
Court of Judicature in Bengal have been recently altered? If 110 have the 
new Rules received the l!a.nction of this Government? ' , 
, (e) Were the new Rilles, published in the Calcutta Gazette of 15th 

September 1920, previously published as required by section l22 of the Code 
of Civil Procedure? 
. (ll) Will Government be pleased t? lay on the table the correspondence, 
If any, that has passed between the HIgh Court of C~lcutta a.nd this Govern-
ment. relating to the said new Rilles; a.nd to make 8. statement l'egan:ling the 
reasons undedying the alterati,on ? 

(e) Have these new Rules entailed additional expenditure? If so, to 
what extent? 

(f) Have this Government made an additional gl'8.nt to the Calcutta 
High Court in order to meet the increased cost? If so, what is the amount? 

(0) Is it a fa.ct tha.t under the old Rilles of the Ca.lcutta High Court in 
Paper Books relating to Second Appeals. the judgments of the lower Courts 
used to be printed at the cost of Government? 

(~) HIWl this practioe been abrogated under the new R~le  

Ir.S. P. O'Donnell: (a) Yes. 
(b) The rwp.s regulating the jlra<,iice on the Appellate Side of the High 

Court have been recently revised.. The revised rules were forwarded for the 
informa.tion of the Government of Indi4 8.nd those contained in Chapters 
XII. XIII 8.ud XV of the revised edition were submitted to Government for 
a.pproval under section 107 of the Government of India. Act. 1915, and 
section 8(3) of the Destruction of Records Act, 1917 (V of 1917). The 

i rule! contained in these Chapters were duly a.pproved by the Government of 
; IndIa. 

, (e) No. The procedure prescribed in Pa.rt X of the Code of Civil 
Prooedure for a.ltering or annulling the rules in the first Schedule of the Code 
does not a.pply to th~ revision of the rules in question. 

(d) The revised. rules were intended to eifec.i a general improvement in the 
despatch of business on the Appellate Side of the Court, and to a.void_ 
unnecesll8.ry delays in the preparation of Appeals for he~in . Government 
do not propose to lay the correspondence relating to these rules, which deals 
largely with questions of detail not of general interest, 011 the table. 

(8) It is not anticipated that the new rules will entail allY; net a.dditional 
recurring expenditure on the part of Government, save a.s regards a. concession 
which has been made for a. period of six months only in regard to the cost 
of printing the pa.pel·-books at the Government Pres!!. The' oluinary prellS 
chatges on account of supervision have, in fll.(:1, been reduced by 50 per cent. 
1"hilst the <luestion of the most economical method of doing this' or~, 
consistent with efficiency. is being exa.mined. . 

(f.) The Government of Bengal have provided funds for the initial 
,expenditure for structural alterations to the High Court· 'buildings, furniture, 
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.. ft, etc., subjeot to the condition that the expenditure shall not exceed 
Rs. 50,000 dUl'ing the CUl"l'ent financial year. The only additional cost to the 
Government of India will be the cost of the concession referred to in the 
answer to caluse (e), the amount of this cannot be estimated a.t present. 

(0) This was the practice, but there was DO authol'ity-for any such practice 
in the old Appellate Side Rules. 

(1) This question does not arise. 

SANSKRIT AND ARABIC SCHOLARS. 

130. Rai J. K. M:ajumdar Bahadur:' (a) Will the Government state 
~n what principle th·e. titles of Mahamahopadhya.ya. and Shams-ul-Ulama. 
are (!onferl'ed upon Sanskrit and Arahic Kchola.rs in India? 

(6) Is there an All-India. or Provincial Committee of Scholars for advising 
the Government on the sbbject? 

(c) Do the Government propose to consider whether the present honora-
rium of IHOO per. annum allowed to the recipients of such titles is 01' is not 
.ncon i ten~ with the dignity of the titles and also too small and inadequate 
to put them about the ordinary necessaries of life and thus give them 
'sufficient leisure for their scholastic studies? 

Xr. H. Sharp: (a) The principles governing the gra.nt of the titles of 
Maha.mahopadhyaya. and Shams-ul- Ulama al'e : 

(1) that tbe proposed recipient of the honour is a. scholar in the one case 
in Sanskrit, in the other in Ara.bic orin A vesta a.nd Pa.hlavi of a profoundity 
and width which entitle him to peculiar respeL1; ; , . 

(2) tha.t the propOlled recipient is not merely a man of learning, hut that 
be also make!1, or has made, use of his lea.rning either by active participation 
in educational or research work, by meritorious authorship, or by some similar 
means; 

(3) that the proposed recipient is a person whose learning has earned fol' 
him a position of eminence and reputation in any part of the country i 

(41 that the claims of the. proposed re ci pient are supported by indisputable 
:authority of recognilled scholars. 

As a general rule, the qualifications desoribed in (1) and (It) are considered 
-essentia.l, those in (3) ILnd (4) being regarded as auxiliary. 

(6) There are no such committees. The 'question of establishing an All· 
India. Committee was raised, hut was found to involve seriolls difficulties. 
Eminent scholars are, however, consulted privately. 

(c) The honorarium is not regarded a.s insufficient for the purpose which 
it is intended to serve. The purpose in view is not to put the recipients above 
·the ordinary necesRaries of life, but to provide them with a perquillite for which 
there is a precedent in the case of similar dillt,inLotions in other countries. 

COAL TR.A.PrIC, 

181. Rai J. N. Majumdar Bahadur: (a) Is coal a.t pl:esent exported ~ 
-out of India.? If so, fOI' wha.t purposes and to wha.t extent? 

(b) What was the numbel' of ~on  available for carrying coal ~ urin  
·the war and what is the number available at present? , 
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(c) Whai steps, 'if a.ny, are .the Government taking t.o inorease their' 
number? 

(d) Is there any 1'6&80n why coal should ,wI be under Government. 
control? 

(e) Is it a fact that public bodies such as District Boal1iS and M unicipalitics 
b~ e .ften failed to get supply of coal for executing their civil works as well 
as State civil workil under their control amI ma.nagement, while private dealers 
or depot-holders have found much less difficulty in obtaining coal 'for pl'ivate 
purpose? . 

(I) If SO, is the Government prepared to make a.n inquiry into the-
matter and to put a stop to this practice and ·to facilitate"supply of coal to 
local bodies for executing the works under their charge? 

15. Colonel W. D. Waghorn: (a) Coal is a.t preAent being exported in. 
limited quantitips to Colombo. After tbe end of March, these exports will 
stop altogether except for a small amount. for the Ceylon. Government· 
Railway. 

rb) Since June. the Ilumber of wagons available daily for coal transport 
in the Bengal fleldFI baA .varied from a minimum of 2,327 to a· maximum 
of 2,860. I have no figures readily available giving the average number of' 
wagons availa,ble for coal tranllport during the war. 

e) The dock of wagonl! .has been increased, and improvement.has been 
effected by the pooling system.' I muilt also remind the Honourable Member' 
that our' present difficulties are mainlY' due, partly to inadequate railway 
facilities for transport to and from the lipIds, and paltly to lack of coal accen-· 
tuated by strikeR in the fields. 

> Cd), (e) and (I). The GovernPlent of I~ ia are aware that public bodiell 
are experiencing difficulties in obtaining supplies of coal, and they also under-· 
stand that a certain amount of coal is being sold in wagon loads at the pit's 
mouth to the highest bidder. The whole question of the best method of regulat-

. iug the diRtribution of coal from the coalfields is one of great difficulty. The 
Government of India intended to appoint a formal committee to investigate 
the whole ma.tter, but they have now decided to take advantage of the presence· 
in Delhi of numerous Membersl of the Council of State and Legislative' 
Assemblv who are interested either in the productiQn or consumption of coal, 
to assemble a small informal committee to subject the question to a prelimin--
ar1' examination. In the meantime, the idea of appointing a more formal 
committee will' be held in abeyance. I take this opportunity of mentioning, 
for tbe infor atio~ of the Assembly, that this informal committee will con i ~. 
of .the following gentlemen: 

Chairman: 
Mr. C. A. Innes, Secretary, Comm.,rce Department. 

Representatives of the Coal Producers ': 
Mr. N: C. Sircar, M.L.A.,·Chairman, Indian Mining Federation, Mr .. 

PattinRon, Chairman, Indian Mining Associa.tion, and the Honourable· 
I Sir Maneckji Da.da.bhoy. 

RepresentativeR of Consumers : 
'fbe Honoumble Sir A. R. Murray, the Honourable Mr. A. H. Froom, 
. Mr. Rahimtoola Currimbhoy, M.lr.A., Chairman, Mill Owners' 

AsSociation, Bombay. 
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Railway Expert : 
Mr. Sheridan, General Traffic Manager, East Indian Railway. 
This informal committee will assemble this week. 

PERSONS ACCIIJENTALJ.y SHOT OR WOUNDED. 

143. 

132. ltIr. lIohammad Faiyaz Khan: Will the Government be pleaae~ 
to state the number of the men (eRIJecially villa.ge)'s) alleg'oo to have heen. 
accidentally shot 01' wounded. by cal-eless (a) Europeans and' Anglo-Indians, 
(6) Indian shikaris, during the la.st five years in India? 

Ir. S. P. O'Donnell: The information asked for is being collected and 
will be supplied to the Honourable Member as soon as possible. 

BANDE-MATAl.I.AM PUBLICATIONS. 

138. lIr. Xohammad Faiyaz Khan: Has the attention of the Govern-
ment been drawn to the newS' published in the Banrle-Mataratn (Lahore), 
dated !:!th January 1921, page 3, column 2, headed 'Ailt /o1lji Captan Kay 
S4arm/ftfl1Irartoot/ Will the Government be pleased to state if' the contents. 
of the news a.re tl11e and, if tl11e, ",ha.t steps does tlie Goverpment contemplate-
to take? ' 

Sir Godfrey Fell: \(1) 'J'he attention of the Government has been drawn. 
to the article in question. 

(6) The allegations contained in the article are false. An Indian officer 
who made Rimilar allegations against the offioer in quehiion wall tried by Court 
Martial and (!onvicted of making false accusationR, and was sentenced to be 
dismissed from service. 

It transpired, however, in the course of the Court Martial proceedings· 
that the British officer in question did enter the ma.l'ried quarters of certain 
men of the regiment while carrying out his official inspection of the line ~ 
His ac:tion in doing 110 has been held to have been injudicious and incorrect, but. 
the Govemment of India a.re II&tisfied that his object was not that falsely 
attributed to him in the newspaper article referred to. 

VICE-CHANCEJ.LORS FOR INDIAN. UNIVERSITIES. 

184. Ir. KohamDiad Faiyaz Khan: Will the Government be plea.!led' 
to give a. lillt of the Vice-ChancellOl'!C appointed or selected by the Government 
for va.rious Government or Cha.ttered U nive1'8ities in India, together with th& 
educationa.l qualificatins of each? 

Kr. H. Sharp: It is aRsumed that by • the Government) is meant f th& ' 
Government of India.' The infoi·ma.tion will be supplied to the Member. 

Sm V.H.ENTINE CHIROL. 

135. Ir. Kohammad Faiyaz Khan: (a) Will the () er~ tlnt be 
),leased to state if Sir Va.lentine Chil'ol, who is at pl'CRent in India aR a Npecial 
correspondent or l'epl'esenb.l.tive of the Time4, has eV81', dm'ing l.is "resent 
India.n toUl', sta.yed in the Government Houses as a Government guest? 
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(6) If the answer is in the affirmative, will the Government be plea.sed 
to st.a.te if his articles on the pretient situations arc in any way authorised as 

. an expresRion of the opinion of the Gove rnment "r the officials 7_ 
Mr. S. P. O'Donnell: (a) Sir Vale ritine Chirol has stayed at some 

\ Government Houses, but not as the guest of Government. 
(0) No. 

EXPORT Oll RICE. 

136. Rai J. ~ Majumda.r Babadur: (a) Will the Government state 
the grounds on which it still continues the prohibition of the export of rice 
fro~ India to foreign countries? . 

(0) Is there any prohibition against thll expOlt of any other food-grain ~ 
except rice? 

(c) Is the Government aware that Bengal has the monopoly of old hard 
'table rice of the kind which ill not consumed in India, and which is consumed 
only in Cuba. ? 

(d) Is the Government awal"e that there is a very heavy stock of snch 
table rice in Ca.lcutta and t~e District of 24-Pargana.s? 

(e) Is the Government aware tha.t such rice is grown by Siam Q-lso? 
(f) Is there any rea.son why any distin ction sliould be made between rice 

.and other food grains in connection with ex port to foreign countries? 
(0) Is the Government aware tha.t there is a. large Indian population in 

Ceylon, Ambia, Natal and West Indies, etc., who are hahituated to the Indian 
lice ? 

(1) Is it n()t a fa.ct that Ja.va. a.nd Mauritius supply India. wit,h suga.r. 
-chie8y in exchange for rice? 

Xr. J. Rullab: (a) Government consider that it is neCeSS8.I·y to retain 
for the present restrictions on the export of Tice in order to conserve stocks 
required for internal consumption. 

(6) Yes, the export of all food-grains is still under control. 
(c) Government believe that old hard table rice is produced only in Bengal 

.and that it is consumed principally in Cuba. 
(d) Government were informed in October last that there were 10,000 

tons of this rice held in Ca.lcutta and they have permitted the export of this 
iluantity. They have no information tha.t there arefurtber stocks of this 
~uality of rice in C~l utta or in the 24-Pal'ganas .. 

(e) Government ha.ve no informa.tion on this suhject, but if the Honour-
.able Member s correct in his assertion that similar I'ice ill grown in Sia.m, he 
would appear t() contradict the assertion in part (r) of this question that 
Bengal has a. monopoly of this qualit.y of rice. 

(I) No such distillL1;ion is made, 
(p) Yes.· ,i 
(k) Java a.nd Ma.uritius supply India with sugar and norm8.11y import 

lice from-India. 
)lC~ . TRAINING IN INDU. .. 

187. Sir P. S. Sivaawamy Aiyer: Will the Government be pleased 
to state whether they have a.ny intention of providing facilities in India. for 
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medical training simila.r to those afforded in the R. A. M. C. College a.t Mill 
Ba.nk as recommended by the Verney Lovett qommittee a.nd· the Esher 
Committee? " 

Sir Godfrey Fell: The Government of India. pl'upose to esta.blillh a. depat 
and school of instruction ill India. for the tra.ining of newly appointed medica.l 
officers on the lines l'e,)OmmtlClded bJ the Vem',y LOVdtt COlilmitttle, when 
funds a.dmit. 'fhe scheme is now befol'e the SeereLlory of SLJ.te WliJlltl Ol·ders 
are a.waited. ' 

INDIANS AND 'THE I. M. S. 
13M. Sir P. S. Sivaswamy Aiy61': Will the Government be plC'cl.sed to 

state how many medicaJ men were employed as temp0\1I.fy I. M. S. officers 
during the war, whethe1' any. and if so, how many of these ha.ve since been 
absorbed perma.nently into the J. M. S. and wha.t is the proportion of Indi3lls 
to EuropeanH a.nd Anglo-Indians among those so provided with per anen~ 
employment? ' 

Sir Godfrey Fell: The number of medical men employed as temporary 
Indian Medical Servicl;! offiClerA during the wal' WILS 1.1 ~. 79 have been 
ab!lorbed perma.nently into the Indian Medical Service and of this nnmLer, 78 
aTe India.ns, the remainder being Europeans and Anglo-Indians. 

The proportion of India.n" to Europea.ns and Ang lo-Indians is, therefore, 
approximately 12 to 1. 

NAVAl, DEFENCE OF INDIA. 

, 139. Sir P. S. Sivaswamy Aiyer: Do the Government propose to move 
the Secretary of Sta.te for the publieation in India. of the repOli; of Lol-d 
Jellicoe regarding the nava.l defence of India and t.he rest of the Empire? 

Sir Godfrey Fell: Lord Jellicoe ha.s made no comprehensive report o~ 
the Naval Defenoe of the Empire, so far as the Government of India are 
a.ware, bllt has made a lIeries of reportA to the Dominion Governments and 
also to the Government of India on the local problems of naval defence. The 
Government of India al'e only co ~crne  with the report submitted to them, 
:and are asking the Secretary of State's approvILl to its publication in India.. 

~ , 

P AS'l'VJl.E LANDS, KTe. 

1400. Lala Girdhari Lal Agarwala: Will the Government bCllea.sed 
to declare their policy with re ~r  to freo pasture JandA and dispO!18,l 0 grass 
grown 011 l'oad-sides an,d other lands belonging to Cantonments? 

Sir Godfrey Fell: All op',m p!lostnre land!'! and grasA growing on the l'Oad-
sides, within Cantonment Ii it~. are the property of the State ill the Military 
Depali;ment, and, in every OILAe, ha.ve been pLaeed under the management of 
Cantonment Authorities in UfmfJ'llctllary po!!se"sioll. 

Any income derived fl'om these lands 01' from the sale of grafo1s it! credited 
under the provil'jons of section lIl(r) of tile Cantonments Act of 1910 to 
Cantonment ji'unds, 

ANGI.o-bDIA STEAM NAVIGATION C01lll'ANY, 

. 141. Lala Girdbari Lal Agarwala: la) Is the Oovernm€'ut',jlwal'e t.hat 
a petition has been pl'Cstmted for w{ntling up the Anglo-India. aDd Colonial 
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Steam Navigation Company, Limited, which was started last year with a 
nominal capital of 10 Cl'Ores and which had for its object the b1l8iness in 
shipbuilding (vide Leader, dated 27th of January 1921, page 4, column 8) ? 

(6) Do the Government pr6pose to. esta.blish in its place a Scho.o.I in Ship-
building and Navigation for Indians? In the alternative will the Govern-
ment be pleased to. establish a like institution at some other .suitable sea-
port ? 

The Honourable Sir T. H. Holland: 'rhe Government of India have 
seen the 8.1ticle in the newspaper to which the question refers. 

But a sch6o.l f6r shipbuilding and. navigation is not likely to help the 
Anglo-Indian and Colonial Steam Navigation Company, and the Member 
presumably understands that IIhipbuilding and navigation are wholly dil.1;int1i 
pr6fessions and not likely to be taught in the Rama school. With regard 
to the teaching" of navigation, the Honourable Member ill reminded that 
, Educatio.n' is no.w a Provincial transfen-ed subject, and it will be for the 
Ministers in the Pro.vinces to decide whether. provision sho.uld be made fo.r 
educatio.n in the art of navigation and seaman IIh ip. So far as the question 
relates to the provision of facilities fo.r training personnel for the Ro.yal 
Indian Ma.rine,a. subject which is under the direct control of tbe Central 
Government, I would invite the Honourable Memhel"'s attention to tIle reply 
given by His Excellency the Comma.nder-in-Chief to. a question on the subject 
put by the Honourable Mr. Patel in th~ Indian Legislative Council 011 the 8th 
March 1920. The Government of IndIa have asked the Secretary of State 
for a ship suitable for use as a Royal Indian Marine training ship for Indian 
luings, inoluding engineer artificers, on which facilities can also be provided 
for the training of cadets and special ratinglil, such as wirelells o.perators and 
signallers. So fa.r the Government of India ha.ve not heel) a.ble to obtain such 
a vessel. 

With regard. to the teaChing of shipbuilding, it is necessary first to 
establish the industry itself before training in the industry can be given. 
The building of ocean-going ships in this country is ~pen ent on a supply 
especially of hieel-plates being available at low prices.· Obviously no busine88 
company would undertakt: the building of steel ships if they had to pay freight 
for the importation of the ohief conRtituents. It illl·hoped, however, that when 
steel works in India are in a position to sUllply steel-plates in sufficient quan-
titiel! and of flpecitied quality, private enterpri!le will develop and expand the 
ship-building industry. Then will it be possible to consider the question of 
teaching facilitiell. 

BOARD OP REVENUE, UNITED PROVINOES. 

142. Lala Girdhari Lal Agarwala: Do the Government propose to 
abolish tbe Board of Revenue in the United Provinces? 

Xr. S. P. O'Donnell: 'fhe (lucRtion of abolishing tbe Board of Revenue 
in theUnitcd Provinces was considered in connection with th~ int1'oduction of 
the Ref"l'Inll Scheme. It wall decided that the Board IlllOuld be l'etained for 
the prel'ent a.t any rate, since any cha.nge o~l  involve le i~latio.n, a:nd it was 
not desirable that such legislation should be mtl'oduced untIl experIence h&d 
heen glloined of ihe working of the ,refol'med oyern. ell~ and the new legis-
lative council had had an OPPOltuDlty of expressmg Its views. 
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PRECEDENCE OF RESOLUTIONS. 

Rai'J. N .• ajumdar Bahadur: Mr. Prellident, my Resolution standfl 
Bixth on the list, but I ha.ve got the permission of the Members preceding me 
to move my ltesolution first, !loud if the Honourable the President will permit 
me, I should like to do 80. 

The Honourable the President: Order, order. wm th~ Honourable 
Member resum., his sea.t please. 'fhe ballot for Bills and R~ olutioD  ill 
designed to give Members precedenJe for Resolutiolls in a way which raises 
no per on~l questions. The Honourable Member has a.sked me to permit 
him to move bis Resolution firllt a.nd, therefOl'e, to take precedenoe of the 
others. But under the system which the hallot ha.s established, four Members 
ta.~e precedence of the. Honourable Member JVho wishes to move the Resolu-
tion marked sixth ou this list. If I were to allow him to take precedence now, I 
could only do so by asking each Member individually who had gained prece-
dence over him in the ballot whether he is 'prepared to withdraw the ltesolution 
atanding in his name. That is to 8&Y, I should first of all ca.ll upon Mr. Samarth 
to move Resolution No.1 and then invite him to withdraw tha.t U,eilolution 
in order that we may proceed down the Ii lit until we have reached that in the 
name of Mr. Majumdar. 

I hope it will be understood that the ballot for Bills and, Resolutions is 
designed in the interests of the Assembly aN a. whole. If Members choose, alter 
having gained their precedence, to dispense with it in favour of others, tha.t 
is not the buainess of the Cha.ir: but it is the business of the Chair to warn 
the other Members tha.t they are depriving themselves of rights legitimately 
'Won in the ballot. Therefore it is perfectly open for the Hono~ra.ble Member 
to tell me, with the authority of the other Members, that they do not wish to 
move their Resolutiona and a.re prepared to Withdraw them. It is equally, I 
think, the duty of the Chair to warn the other Members of the danger they 
.. re incurring of not getting their Resolutions discllsSed a.t all. 

B.ai J.:Ji .• ajumdar Bahadur : I withdraw my request, Sir. 

The Honourable the President: I call upon Mr. Sa.marth to move 
ltesolution No. 1. 

RESOLU'frON BE MILrfARY EXPENDITURE OF 'fHE 
, GOVERNMENT OF INDIA. 

Mr. N. I. Samarth: Sir, I beg to move the Resolution tha.t stands 
12-10 P. II. ill my name, namely, that ~ 

• This Assemblv l'1!COlmnt'nds to the GOVl'I'llOl' Genlll'al in Council that the Local Govel'n-
ments be give.1I eolieQtivoly a voice in uet.el'mining tho milital'Y expenditul'fl of thl' ('rlIv(!rn-
ment of India.' 

As this Assembly is aware, under the flew arrangements which have 
.<:ome into force under the Reform Act, the Loc-.a.l Governments collectively 
·doutribute 988 lakhs of I'upees' to the (Jovel'llment of India. The Joint 

·Pa.rlia.mentary Committee, whic)h tinaJIY decided this question a.fter the 



1~8 LEGISLATiVE A88EMBT.Y. [17mFEB. 1921' 

[Mr. N. M. Samar1.h.] 
representations of the Government of India and the Local Governments were 
takllJl into consideration, laid down, in its second report on the Government 
of India. Act, 19HI (Draft Rules), that the acceptance of the propoaa.ls 
which they embodjed in their Report emphasised the intention that the 
contriiJutions from the Provinces to the Central Govemment tlhould cease at 
the earliest possible moment. Now, the question is, is there anr likelihood 
of these (Jontributions being reduced or ceasing at the earhest possible 
moment if ,the expenditure of the Governmellt of India, especially· on the 
military side, goes on increasing, as it has been steadily increasing all 
t}v!se yeat's ? To my mind, if this expenditure goes on incre~ in , there is 
bardly any likelihood of the contribut1ons of the Local Govet'llments being in 
any way reduced. Therefore, I claim that the Local Governments have loll. 
interest, and a vital interest, ill, Ileei!lg to it that the' expenditure of the 
Government of India is brought under vigilant scrutiny if not under effective 
control. I am not asking by this lte80lution for a.ny effective control 011 the 
part 9f the Local Governments. I ask that they De given a voice, not an 
eft'ective voice, in detel'mining the military expenditure of the Govet'llment 
of lndia. I do not think it necessary, for the purposes of my argument, 
to develop what has been the complaint for many years past, namely, that 
the expenditure on the Army side of thc Government of India has been 
eno!mous a~  inordinate. I do ~lot que.stion for the t,noment the, prop~et, 
or Impropl'lety of that expendIture at the present JunctW'e. Either It 1S 

. pl'oper 01' it is improper. If it is PI'OPel', nothing is lost by giving to 
the Local Governfl.1cntll the voice which I suggest in this proposal. The 
bands of the Govemment of India. would, in that case, be strengthened by'the 
consensus of opinion of the Local Governments, in its favour. If it is. 
improper, surely it is in the public interest that that expenditure should be 
brought under the vigilant control of the Local Governments. Under th& 
Government of India. Act, this Assembly bas no power, at the time the 
Financial Statement is discussed, to vote on the military expenditure. This. 
Assembly has no power even to discuss the question of the military expen-
diture except by the dil'ection of the Govel'llor General. Consequently, the 
gual'antee which every Dominion Government's popular House ha.s of control-
ling milital'y expenditure is denilld to us. We have no voice. Is it right 
that therc should be nothing like effective control of this expenditure? It 
will be said that it is being subjected to some sort of control by the Anny 
Secretary. I submit that that is not wha.t I understand by conttol. 
That sort of contl'ol, in one form or another, has gone 011 for many 
yea.rs past. Students of Indian finance arc aware, of the financial 
muddle in connection with the Afghan War of 1879. I need not go. 
into the details <if it. It is enough for me to state the broad facts .. 
In IbbO the Fina.nce l\llnister, SiL' John Stmchey, in his Budget laid 
down I) ~ milliolls as the estilnate of expenses fot, the Afghan war. In May, 
that estimate wa.s exceeded by 9 millions a.nd within a. few months the a(.1;ual 
cost came up to 15 millions,and this was done in spite of public criticism 
when the Budget was out, Well, it created a sensation at the time, both 
in England and in India. and tholie who are conversant with the facts know 
.well how the London l'ime8 thundered on thill blunder. 

It exposed the Secretary of State to adverse criticism and the Government 
o(lndia .to' adverse cri.ti..:ism and the excuses of the povernment for t,his' 
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, scandalous blunder '-if I m1.y use the expression which tha.t pa.per used-
were considered to be a soa.ndal. 

Now, at the time, the FinOonce Member came out with tbil'l admisaion. He 
, said: 

• Wewel'e 110 completely misled that in spite of the doubts frooly expresBed on vaI'ioulC 
ocoasiona in public criticisms. we entel'tained no D'iisgivlngs :11.8 to their lIoundne88 , , • 
The system which we trusted hBM failed Bnd the Go vill'nment has been left ill ignoi'1lnce of 
fact of e8He~tial importance: 

I Il~b it ,that this is likely to happen e ~nto. a.y and as the military 
expendIture IS not under the control of tillS Assembly, I suggest thill alt 
a via m8tiia, 80 tha.t the IJocal Governments who canJlot be expected to take 
anything but a resJlOlUlihle attitude in this ma.tter, ma.y be enabled to see 
that the military expenditure incurred by the Government of India. is not. 
extravagant but reasonable and a.deq uate, There is another point whioh 
I would press in regard to this question. 

It would he, I SUbmit, to the a'lvallt·.l.ge of the Government of India t& 
have the support of the tocal Governments in . its military polioy and 
expenditure. 

ThoRe who have been ill England and ha.ve heard in the House of 
CommonR the deha.tes on question!! rega.rding India, or who have read 
or studied the Parliamenta.ry pl'oJeedings in HanRa.rd, will bear me out. 
when I My tha.t the critics who speak on India.n questions are often times 
ill-informed' IIond quite ignorant of the real state of affa.irs in India., In 
the British Press, the Cliticism is sometimell even WOI'se, with the result 
that unfair and undue advantage is taken of the situation and the 
Secretarvof State's hands a.re fm'ced and, through him; of tbe Government 

. of India, The )a.test insUt.nce, if I may say so, ill that of the Report 
of the Esher Co~ ittee, I do think, therefore, that it would be to the 
interest and the advantage of the Government of India to have the 
support of the Local ~ ern ent  i!1 this matter!, so that, ba.c e~"" .• !l-y 
the Loca.l Governments, It would be 111 a better POSItIon to ma.ke a:".M 
ag ainst a.ll this criticism. 
_ There is another aspect of the question, As this Assembly knows, for-
10 years more, there 'is to be no change in the rights or tla~ ~l abilitie8 ~f 
this HOllss. 'ren years hence, when th~ Sta~utory CommIssIon, co~e , If 
we a.sk for the same sort of control 111 tb.ls House ;'as obtams 111 the 
Dominiolls in regal'd to milita.ry matters, it might well be urged that tbere 
is no India.n of any experience ill these ma.tters-none of us Indians 
have any insight into the milita.ry situation a.nd cOllsequently nothing ca.n 
be done to give us the desired control. 

I submit, therefore, that Indian Ministers, who are under a. vow of 
.8ecree" mar he given, an oPPOl:tunity of st';1dJ:ing the ,military facts of the 
situa.tlOll and thus ga.m eXpel'l8nCe and 1I1sIght WblOh, 1" years hence, 
will enable them to oocupy rl$ponsible official positions on this particular 
subject, 

On these various grounds, I submit tha.t it is but I'ight and proper 
that the Loca.l Governments be given collectively a voice indett:!rmining . 
the i~ta~y expenditure of t~e ~o ern ent of India., ,It i~ be a t !~. 
how is. thIS to be done? I tlunk tha.t where there 18 110 will there IS. 

.. 



150 LBGISI.ATIVE ASIilEJIBLY. { 17TH FEB. 1921. 

[Mr. N. M. Samarth.] 
a wa.y and if the Government of India. are desirous of giving'" a voice 
to the:Local Governments in this matter, then the procedure may be this: 
'The Military Budget, IIoR soon as it ill prepared, should be sent with an· 
,explanatory memorandum to all the Lo<:&.l Governments. ,.hey will consider the 
Budget witb the financial ex pelt ad vice which will be available, and it will alllO be 
(lonsidered from all llOints of view by the Governor, his Ex.ecutive Council 
and Minih-ters, a.nd then one Member of the Executive Coimcil, and one -
Millihier might be asked to come to Delhi from each Local Government to 
attend a HOrt of a round-ta.ble ,conference which could be arranged with the 
military officers and the Fina.nce Member of the Government of India.. Tbere 
~oul  be many advantages in having such a round-table conference, be(:ause 
in addition to discussions OD military policy a.nd eXJ?6nditure, it could be 
utilised for the discussion of ma.ny other. questions of atimmistrative difficulties 
which might be confronting the Local Governmentll. 

Thus, cumulatively from all these points of view, I hope and trust that 
the recommendation embodied in my Resolution will commend itself to this 
Assembly. 

The RonouN.ble the Prelident : I think it will be to the convenience 
·of this AlIIICmbly if I call upon the Member, ill whose name the amendment 
atands, to IIpeak ; unleSs Government wish,," to aUlllwer the proposal at once. -

The Ronoura.ble Ir. W .•. Railey: I think it would be more 
12.18 p... convenient, Sir, if I were to deal at C?nee with the prOpotlition put 

forward by Mr. Samarth because 'I feel that the amendment 
is to a certain extent ,quite different in substance from the propoMI put 
forward in the Resollltion. 

The Proposer of the Resolution has, a8 I think the Assembly will agree, 
:skated very tenderly over one Cl!86Jltial diffioulty of his proposition, namely, 
,the machinery that he would create for dealing with the Military Budget. 
W hat he proposes is that Local Governments should be given a voice in the 
matter-no control, but Ii. voice. Now he does not attempt to inform the 
House how he would assess the weight which is to be given to the opinion of 
the Local Government m: Assam, which will contribute to Centa-al Revenues 
16 lak11s, and the Local Governments, shall we say, of the United Provinces 
and Madras, which will contribute their crorcs. I would put to him the fact 
that he would tind almost equal difficulty in assessing the value of the 
opinion of the LOl'&l Goverrtment of Burma. which conld certainly not be 
aftecte<l by invasion from the frontier, a.nd the Punjab which would bea.r the 
brunt. These are, however, only detailll and I do not wa.nt to take him up on 
details. 

The in e~l lity of the officers who ha.ve prepared tha.t elaborate scheme of 
proportional representation, which we had circulated to us this morning, perhaps 
might get rid even of s11cb diftkultics 8.S tbo!1e. I want to take him up, not 
erel~T on the question of repreRentation Imt on the question of principle. 

Now the building up o~ a ilita~y Budget is not ,the simple matter that 
Mr., Samarth's speeeb mIght have l~a the Assembly to 811ppORC. You oannot 
say to the Army, 'we propose to gn'e you so many crores more, so many, 

'L'foresless'. You l~o.llnot adopt a rough amI readv procedure of tba.t kind. 
Trhe COllt of your Army depends on the cost of your comba.tant strength, 
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and the extent of that &trength depends on consideratiob& whieh may vary 
from time to time aDd never stable, regafding the possibility of invasion 
from aeroll' the frontier or of trouble on the frontiet itself. The Army, 
vou may take it, costs in these proportiOll.~bout 60 per cent. for its combatant 
Strength and 40 per ClIDt. for its accessory services. Having, therefore, 
decided, after con,ultation with the Army from time to time what your co ~ 
ba.tant strlmgth should be, you have further to enquire into the details of the 
accessory services, and that is a process which is not capable of aettlement by a. 
. committee but goes on throughout the year. . 

The Honourable Member quoted to the House the case of the Afghan War 
of the Eighties. He suggesteii that our control of military finance i, still on "a 
pa.rallel with the control which admitted of that financial breakdown, that finan~ 
dal scandal as it was <.'8l1ed at the time, and that such a case may occur again. 
Let me assure the Honourable gentleman tha.t we have now a far different 
system. No man, no department, no nation Can a.ttempt to control its expendi-
ture ill war. You can hardly attempt to estimate it, and certainly you cannot 
eontrol it effectively. You have to meet the demands for equipment, for extra 
forces, for a thousand requirements which arise from time to time i and no 
joint control by the provinces would help to reduce these requirement.." But 
I maintain that we have at present a system which does enable us to estimate 
and to control peace expenditure on the Army, and it would be distinctly 
misleading if it were suggested that the miscalculation which occurred in the 
Afghan War could occur in regard to our peace expenditure on the Army-'-": 
for, remember tha.t it is only for the peace expenditure of the Army that we 
budget or can budget. " Some words fell from him which also, I think, showed 
a misunderstanding of the nature of the control exercised. He said: 'I know 
tha't 110me sort of control is exercised by the Army Member.' I wil1h 1 cO,uld 
assure the Honourable gentleman that the control could be limited to tha.t. But 
Honourable Members of this House who ha.ppened to sit with me on the 
Executive Council will know that Army Expenditure ha.s been a subject of dis-
.cussion between us not once or twice, but continuously throughout the present 
year. Suh-Committees have been appointed, full meetings of the Council have 
been held, the ma.tter ha.s been ventilated in every possible way. It is not left 
to the control of the Army Member as the Honourable Member would seem to 
wggest. 

The main case of the Honourable Member is, howt!ver, this: that unless 
'Borne control by the provincefl is exercised over military expenditure, there is 
very little prospect that the provincia.l contributions will fina.lly be abolished. 
That, I take it, is hiS" relLl case. It is perfectl,v true that Army expenditure _ 
as I read out to the House to-da.y in answer to a questioll, that is to say, ~ur 
total defence expenditure--does eompriRe sometbing like 38 ller cent. of our 
total expenditure, and (,'Onscquentlyany considera.ble reduction of Army expen-
diture would ena.ble us to reach that day to which we ourselves look forward 
when we may reducc, and substantially reduce, the provincia.l contributions. 
But why does tbe Honourable Member limit his proposal to Army expenditure? 
We spend something like 83 crores of rupees on our railway revenue e pell~ 
diture i we spend 6 (lrOreS of rupees 011 our posts a.nd telegraphs; we spend 
considerable sums of money on earning our opium revenue. We keep a 
Geological, an A1'<'hreologi<.'&l, a Survey Department. Why, one may very 
rE'.a.sonably ask, why sho\}ld not the" provinces hav:e a vowe iD the expenditure 
of every "department of the Central Government? And that remark, Sir, 

D 
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brings me to my main objection to this proposal. Why have we made a elear 
cut between central and provincial expenditure? Why have we made the 
provinces pr8.(:tically autonomous in the matter of their finance. ? We do not 
seek to control them: we hardly have a voice in the matter. We allow them to 
spend their balances; we only ask them to give us notice when they are going 
to do it. No more. We allow them to raise loans: we only ask them not 
to raise them at the same time that we are raising ours 01' at rates which will 
make it impossible for us to' get in sufficient money for our railways or for 
the cancelling of our short term obligations. There are financial rules, it is 
true,-ruleswhich, I may II&Y, are now being very widelyliberalised-whicb do 
restrict the provinces in respect of certain appointments. But in regard to tbe 
great hUlk of their expenditure and in regard to the whole of their transferred 
expenditure, they are absolutely autonomous. Yet, the Honourable Member 
proposes that, ~hi1e we allow them autonomy, they should have a voice in our 
finances. I thmk that the Honourable Member has, as a matter of fact, ah 
undue mistrust of the powers of this Assembly. It is true that military 
expenditure is not voted. J t is true for tbat matter that political expenditure 
also il not voted. But the Assembly has a complet@ control in regard to all 
expenditure of other civil departments. The A88embly ha.s control in the matter 

. of raising of taxation. The Assembly, according to the Honourable Mr. 
Samartb, cannot even discuss military expenditure. I think we bad to-day a 
proof that they can at all events enter 011 such discussion, and I think we shall 
find during the Budget debate that their powers of effociively discussing and 
criticising military expenditure are by no means limited or insignificant. 
In fact, I myself have no doubt that the Assembly wnI find that in a short 
time, &8 a. remIt of its direct powers of con~rol over civil grants and of its 
indirect powers of criticism through Resolutions and of its power of refusing to 
vote taxation that it will have those large .powers of influencing our finances 
which it was intended by Parliament that it should exercise. If the revised 
procedure in the new Government of India Act had omitted the clauses which· 
relate to the passing of the Budget, it might very well be said that we were 
still an Executive Government, restricted perhaps in our powers of legislation 
and subject to hostile veites on legislation, but free in other executive matters. 
That cannot now be said. The clauses of the Government of India Act which 
regulate the procedure on the Budget, which give this Assembly powers in 
regard to the passing of taxation Bills, which give this Assembly full powers 
to vote on demands for grants, these factoJ1l really transform the situation, 
and make it no longer possible to say that we are an Executive Government 
not responsible to the Assembly. I would put it to the House, therefore, 
that ha u~  these powers, instead of calling in assistaJlce from outside, instead 
of seeking to give other people a voice in our own matters, it should exercise 
these powers· itself. I may say that I in the Finance Department have 
certainly held the view that the Assembly will exercise such powers, and I may 
also say on behalf of my. colleagues that they have viewed the situation 
in exactly the same light. I have no doubt that the Honourable Mr. 
Sa1n&rth, mistrusting, &8 I have said, the powers of this Assembly, the 
influence and the authority of this Assembly, has drawn to himself a vivid 
picture of the assistance he might get in controlling military expenditure. 
I tbiDk he sees bimself a Member of a strong phalanx, consisting of 
Members of this Assembly, advancing firmlv to resist the dreaded growth 
of military expenditure, and he hoped to fiDd a light cohort of auxiliaries 
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from the provinces attacking us on the flank. . I say there is no need whatever 
for. the Honourable Member to call in that assistance. I say that you are an 
Assembly, an all-Indie. Assembly, dealing with all-India subjects and with 
all-India finances, anl1 that you should neither acknowledge the. necessity of 
control, or, admit the possibility of assistance from outside in putting your own 
house ill order. 

Kunshi Iswar Saran: Sir, I regret. I have to differ from my valued 
12.S4. P,M. friend, Mr. Samal'th. Sir, I agree "that there is a universal feeling, 

very strong in the country, that the military expenditUl'e in India. 
has been rising enormously. There is also a feeling that in spite of protests and 
criticillms the people are helplen in influencing the/olicy of the Government in 
rega.rd to military matters. ,I agree with my frien ,Mr. Samarth, sO far. But 
why I differ from him is this, that the remedy he suggests is not a. good remedy. 
In the first place, 1 agree with the Honourable gentleman who has last 
spoken 011 behalf of Government, that ol1e of the l'emedies is for this LtlgisIa-
tive Assembly to exercise all the powers that it possesses, and I submit that we 
should wOl'k and agitate to obtain greater powers than we possess at the 
present mement. As regards the Provincial Governmentll, it would be 
permisilible to ask, what information they posiless in regard to military matterA 
a.nd how they are competent to exercise any influence in regard to various 
questions of policy and detail that come up for .consideration before the final 
Budget is prepared. And, my Honourable friend. will kindly beai' in mind, 
that the respon(;libility will rest according to the Act on the Government of 
India., and tha.t being so, it is necessary that the credit 01' the .blame of the 
military policy and expenditure should re(;lt on them and them alone. My 
HOllOllra.ble friend says, that at the end of ten years it might be asked: t what 
expeJience have you in military ma.tters that you should get anr powers in 
regal'd to them?' He says that if Loca.l Governments are now gIven a voice, 
then we shall be able to say at the end of ten yea.rs that our Ministers-about 
a dozen in number-have had some experience 0\' knowledge of military 
a.ffairs, a.nd thel'efore we are entitled to have control or to have a determining 
voice in military affairs: I submit, Sir, that no argument like this will 
serve our purpose. At.the end of ten yeal'II-1 must frankly 88.y that 1 
expect it very much earlier tha.n that-we sha.lI be a.ble to claim that right 
of having not only a voice, but a dominating voice in regard to miJita.ry affa.irs 
by virtue of the inherent right that every nation possesses of controllulg a.ll 
its afIa..irs, We al'C not going to rely ou.such flimsy, such weak arguments as 
my Honourable friend has suggested. 

Sir, I submit with great respect, that we· should .have confidence in the 
powers we, as a people, possess. Let not the fulfilment of our best and highe(;lt 
aspirations de}lCnd on these weak, unsatisfactory, unsound devioos .. Let us, on the 
other hand, say, that the military expenditure is growing enormously, and 
that we will do all that we can to etop it by influencing directly as well as 
indirectly:" a.nd not by giving a voice to Provincial Governments which, 1 am 
afraid, in vel'V many caBefi will be productive of no good. I, the~fore, Opp0(;lC 
this ResolutIon, be ~au e, the remedy, that is suggested, is lIDsound in principle, 
and not co e~ able even from the point of view of expediency. 

Ir. B. S. Kamat : Sir, 1 fully endorse what bas fallen from the immedi-: 
1J.89 . ately preceding speaker. I confe8il, the Honourable MOTer of 

P··· this Resolution hal not convinced me about this Resolution. 1 
• D 2 
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sball not go upon the IIIIome groundt a.e my frien ~ Munshi IflWSf Saran. I 
onlv wish to add one or two word. to show that the proposition of the 
Honourable Mover is not a pmctical one. • 

The Honourable Mover referred to the. question of defence. But, ada.r as I 
know, in every constitution, the defence of the. country is always a. Central 
Subject, and the Honourable Mover has not shown t~a.t even in the Dominions, 
Provincial GovernmentK have any voice 01' any control' at all in ,the matter of 
defence. If. therefore, in the Dominions the Army is a Central Subje(:t, I do 
Dot lee why it sh(luld be a Provincial Subject here . • 

The Honourable Mover next referred to th~ incident of the Afghan W &1' 
(If 1879 a.nd to the brea.k-down of military finance".. But he failed to prove 
that jfProvincial Governments had been consulted on tbat occasion, and 
if their viewil had been taken, then that muddle about the Afghan War would 
have been prevented. He has not proved hill case by merely pointing his 
finger at the Afghan War muddle in 1879. It was necell a1'Y~ before approach. 
jng Government, to show that if on that occasion the Provincial (lovem-
menta bad been consulted, they would have shown bow the military policy 
would have broken down and how mistakes could_have. been avoided • 

. The Honourable Mover next pointed out the method how collectively 
Provincial Governments conl. be brought round here. He suggested a round-
table conference. 

I fail to see how, even supposing that tbere was a round-table r.onference 
here, the military necessities can be understood in a IIhon time, either by the 
Executive Countoillors or tbe MiniAters who would be deputed by Provincial 
Governments to attend this round-table conference. ·The method suggested, 
as pointed out by the previous 8peaker, is entirely fa.ulty and is not likely 
to serve the purpose. What isrea.lly wanted by U8 is a direct voice, as the 
representatives of the people, as representing an all-India Assembly here, 
in the control of military expenditure. Defence is a subject which is riot open 
to discussion in this Assembly at the Budget time. That is the real evil, 
1 should say, against which we ha.ve to protest, and;'f the Mover h808 a very 
good desire to have a voice in the discu88ion of the military finance, I think 
the real remedy should be to have a discussion on military finance, and to 
give power to this A88embly to lICe that we bave a controlling voice and 
authority. This is the rea.l remedy, instead of having an indirect voice, 808 
my friendpropOI;eR, by transferring this subject either to the Ministers or 
to the Provincial Government" . 

. Dr. Nand La}: Mr. Pre!lident, and Members ofth.is Honourable ASRembly, 
12 402 there is no doubt about tbe :fa.ct that the Government of India 

• P.». hllJl been lavishly pen ~n  money OIl the military affairs, and 
they llavc not given a.ny convincing response to the criticisms of the people of 
thi~ country. While agreeing with my friend, the Mover of this· Resolution, 
I am sorry, I have to dilJer from him as to the remedy proposed hy him. and 
I bave to do sO on the following grotmds. Thefirllt is, that hill ReRolution 
priwtica.lly induceR us to admit onr Own Wea.knesR as if we a.re DOt competent 
enough, or we ourselves are not sufficiently strong and careful to examine the 
expenditure under debate nOw. When we represent the whole of India, we .are £Ully competent, and we shall examine and try to see that militaryexpen-
diture is reduCed. If we allow a voice to tbe Local GoVel'nments, tben, I am 
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afraid, we shaJl be hampered in the way of our examination of the expenditure. 
On these two grounds r differ from the Proposer a.nd I oppose the Resolution 
which has been moved by him. 

Srijut Debi Charan Barua: Mr. President, I regret to submit that 
18 4tI) I have also to oppose the Resolution moved by my frien ~ . ..ll. Mr. Samarth. There/is nOimilitary element in the LocaJ Govern-

ments, whereas we, here, ha.ve to some extent military elements and military 
advisers. Besides tha.t, we should he competent enouO'h to handle affairs en-
tmsted to us, and we are here represented hy all the different provinces, and the 
inclusion of Executive Membel'll from the Provinces will not improve the 
matter in IIony way whatsoever. Besides that, there will be no room here for 
the inclusion of those Members. There will be occasions simila.rto this on which· 
we may ha.ve to invite Members of those Assemhlies and those Govenlments, but 
where is the room? How will the Ministers and Executive Members of those 
Governments (loming into our Legisla.tive AlISembly tind their way to vote on 
a certain Resolution or a certain que&iion? I am afraid, there will be no occasion 
for allowing them to vote on any question and reduce our powen. We may 
be prepared to reduce our POW81'S, but is there any advantage? So, the inviting 
of Members of those Governments will be of no use to us. On these grounds, 
1 beg to differ from the Mover. 

Prinoe Afsar-ul-1fulk Akram H1lI8&m: May I point out to this 
12 4.6 House that the Resolution which has been moved ha.s not been . ..K. seconded. and therefore the discWllJion on the subject seelns to me 

to, bo out of order. May I take your ruling, Sir? ' 

The Honourable the President: It is unnecellS8.ry under the rules for 
asoconder to be had for every motion, though it is a, common pra.<-iice in 
most Assemblies. Our Rules and Standing Orders do not requh'e it and 
therefore the motion is in order. 

Xr. E. L. Prioe: May I move that the question be now put? Th& 
11.4.6 P II opinion of the House seems all one way, and I submit_that the 

" subject has been sufficiently discussed. ," 
The Honourable the President: Subject to the right of the, Mover to \j 

reply. I ca.ll upon Mr. Sa.tna.rth to reply. 

Mr. N. ltI. 8amarth: Sir, I do not, fora. moment, wish to take away any 
'12-407 p'M, right which this Assembly has under the Government of Inwa. 

.. Act. My Resolution does not remove by one iota. or reduce by one 
jot any powers which you have got. But what powers have you got? 'Some 
of you Heem to be under the impression that we have got powers to control 
the military expenditure. You have no such powers. 

Under BeL-tioJl 25 of the Government of India Act, it is laid down that, 
'The proposals of the Governor Genera.l in Council for the a.ppl'opriation of 
revenue 01' moneys relating to the following heads of expenditure shall not 
be submitted to the vote of the LegiHia.tive Assembly, nOl' IIhall they 
be open to discussion by either ChamlJer at the time when the 
annual statement is under cOllAideration, unlesH the GO\'ernor General 
otherwise directs, aud thill applies to expenditure clasl!liiied by the order 
of the Governor General in Council as among other matters," defeMce '.' 
It seems to me that some al'e laboUl'ing under a delusion that they have got 
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the right to discusR even military expenditure at the time of the Financial 
Budget. It is no use your discussing it later on, if you (launot reduce the 
expenditure in the B~ et at the time the Budget is discussed. You have no 
such power. But assuming you ha.ve any such powers, I am not going to 
take them a.wa.y by this Pl·OPOsal. I only proppse an additional lIafeguard 
against the extravagance of the Government of India's military expenditure. 

, Now, I need not anRwerat length Flome of the other objections which have 
been urged againht my Resolution. I never said that the Dominions have got 
no power!! like the ones that we have. I said that the Dominion legislation 
provides tha.t the Popular Houlle shall vote the Military Budget. We have no 
'lluch powers, and for ten years more, it is impossible for us to get any more 
. powers. My Honoura.ble friend, Mr: Iswa.r Saran, said, within ten years 
try to get them. I have heard elsewhere of getting celtain powers within 

. nine months. But for ten years there is not going to be any Statutory 
Commission and no amendment of the Act. Consequently, your powers, such 
as they a.re, will remain and will not be eJ)larged till then. 

If you think that vou have such powers as you fancy you have, I repeat, I 
am not going to take -them a.way. 

The Honourable the }'inance Member l'80ised certain objections to my 
proposal. He asked: 'How are you going to assess the value of the opinions of 
tbe various Governments when their contributions vary?) -I am not going, 
by my proposal, to give them any vote. It would be merely consultation. If 
the Government of India's expenditure-is pl'oper, they will find support from 
the Local Governments; they a.re responsible, reasonable men. If lour 
expenditure is improper, it ,will be to their best interests to see that. It is 
reduced, in order that their contributions may be cut dowQ. &8 early as possible. 
It has been asked, why do I prefer military expenditure as distinguished from 
any other expenditure. It will take me a long time if I propose to question 
the correctness of the percentage which the Honourable the Finance. Member 
has given of the military expenditure as compared with the receipts. Well, I 
will not go over many years, but take the year 1918-19. 

The Honourable )lr. W. M. Hailey: May I interrupt the Honourable 
Member, Sir. I gave the proportion of military expenditure to tota.l expendi-
ture and not the p~oportion of military expenditure to receipts. 

IIr. N. M. Samarth: Yes, military. expenditure to total expendit!lre. 
_Well, it does llot ma.tter to me. My point is that that is Dot the correct 
test. What I say is, take the llet total receipts and taktl the net ex-
penditure on military matters. If that is done, you will probably find, that 
it is lIomething like 56 pel' cent. or 46 per cent. of the net receipts. Take 
the net totall'eceiptll on the one hand and.the net expenditure on the other, 
but I do not want to complicate my proposition by going. into this matter. 
I said, whether it was right or whether it was wrong, it would be to the 
advantage of the Government of India to have the views of the Loca.1 
Governments in the matter. 

Then, it is said, that we ha.ve a. far difterent system of control now from 
what prevailed at the time of the Afghan War to which I referred. Now,the 
~her Committee in their Report made the following observlttions : 

'1'\e relation. between the India. Office and the Government of India Ill'll pl'lliumably 
blLsed upon the iUlportance of keeping the control of Pal'}ialnent as far aa possible inta 
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,over Indian expenditure. The theory. lound in itaelf. in view of the "'-uoratie form of 
'government in India. haa proved to be illulory in p1'8Otioe. The bURinellS of Parliament ie 
too grtlat and too complex to enable any effective oontrol to be exel"Oi.ed over Indian expen-
ditul"e. In practice. therefore. t,he oontl"ol of the India Office hal been merely tho ooutrol of 
one bureauc1'8Oy over another'. . 

'Ir. B. S. Xamat: May I ask the HonoUl'lloble Member from wha.t he is 
.quoting? 

Ir. N .•. Samarth: 'l'he Esher Committee Report. My .position 
is this. Whatever your present control, the Esher Committ-ee says that, 
.that control is illusory in practice. It may be a. little different fl'om 
what probably obtained in the days of the Mgban War. My point is net 
what the na.ture of the control is. My point is, that it is bureaucratic control. 
The people have no voice; this Assembly has no voice; for ten years we are not· 
,going to have any voice. Are you going to give a voice to anybody or not? I 
say, therefore, let the Local Governments have a "ice in the matter. 

It was laid then, ( We do not wish to control the Provinces, why should 
,the Provinces control us 7' Well, it is not a queltion of right that I ask, 
it is a. matter of convention that I ask the Government of India to bring into 
existence. The Provinces have their revenues now no longer divided; but 
the Provinces contribute 983 lakhs to the Government of India and the Joint 
Parliamentary Committee has said that the Government of India should 
reduce that contribution as early as possible, so that no more contribution ma.,y 
be payable by the Local Governments to the Government of India. I say, it IS 
not possible for that to happen unless the military expenditure is brought under 
"the control of the Local Governmentsl by giving them not effective control, but 
·8 voice in the matter. 

I need not repeat the arguments which I urged at the commencement 
'Which have not been in any way controverted. I need only say that Members 
-of the HOUle who oppose me have hardly any conception of the limitations 
under which we labour, the restrictions imposed by the Actl and they seem to 
:be under the impression that we have large. powers of control. 

One word, Sir, about the argument brought forward by the HODoumble the 
Finance Member about the indirect powers that we have. I know the indirect 
,powers that we have of bringing the Government of India to book, but those 
powers, even if used, are bound to lead to friction and, in the end, prove 
ineffective. I do not i ~ a deadlock to be brought about by legislative 
proposals not being passed by us. Even if they are not passed by us, under 
'the Act, the Government of India has the power to go over to the Upper 
House and ha.ve them passed, so that our not passing them does not matter 
at all; and even if they are not passed thel'e, in certain contingencies IIond emer-
gencies, the Government of India (:an pass them over our heads. 'fherefore, 
tholie powers-if I may again use the expression of the Esher Committee's 
Report-a.re illusory, but assuming that they are eiJective, I would not like 
this House to utilise them, as they will bring about fl'icii01l and lead to a 
-deadlock. Consequently, I have suggested this as a via media, and this 
Assembly ought.. to Bee the advisability of adopting it a.nd I trust, after the 
-explanation that I have given, that this House will paas it. 

The Resolution was negatived. 
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RESOLUTION BE LISTED POSTS IN THE INDIAN CIVIL 
SERVICE. 

lWh.lI'. IIr. WaU Jlahomed HUllanally : Sir, I beg to propolle that: 
I Thill Assembly recommends to the Governor General in Council that tbe number of 

Indian Civil-Service poets listed as open to members of the Provincial Civil Service in each 
presidency or provinee- should at once be raised to one·fourth of the .upenor civil Bert ice· 
pOlts in each presidency or province', . 

I have been advised by several friends of mine in this House to drop the-
alternative ptoposaJ in the latter part of my Resolution and, with your permis-
Bion, I will drop that part. 

The Honourable the President: The Honourable Member must move-
th~ Resolution as it stands and we can omit the second part which he wishes to· 
omit by order of the House. I think he had better move the Resolution ot 
which he has given notice as it sta.nds. • 

I1r. WaU I1ahomed Huuanally : Very well, Sir. I alllO move: 
'or, in the alternative, that direetly ueruit,d memb,1'8 of the Provincial Civil Service-

ahould immediatl'ly be merged into thl' Indian Civil Service b,fore an, further steps for the· 
recruitment of Indiana to the Indian Civil Service in India are takm " 

Sir, it is with a full sense of responsibility and the immense· 
difficulty of my task that I rille to move the Resolution standing in 
my name asking this august Auembly to urge on the Governor General 
in Council to allot one-fourth portion of the high appointments in the 
Civil Service to members 01 the Provincial Service. In fact, my Resolution 
urges the i",fltttliate redemption of a long &tanding pledge given by Govern-
ment, to associate the 80n8 of the soil in the higher raIlks 01 administrative 
machinery of the country. By far the most important part of the existing 
political problem relates to the more liberal immetliattl employment of Indians 
in the higher braRches of the service, It is indeed hardly consistent that, while-
on the one hand, Government should foster and eucourage the growth of oppor-
tunities for educated Indians lor participation in public lile, in the municipalities 
and district boards and in the legislative a.nd exe(lutive councilA, they should, on 
the other hand, sOJ' .lously guard the entrance of qualified indigenous agency 
into the higher an better remunerated posts in the State, In the speeches and' 
resolutions in the Viceroy's Legislative Council, the restricted employment of" 
Indians in the higher posts in the service has been the frequent theme of discus-· 
sion, Since August, 1917, however, thia earnest demand lor a larger employment 
of qualified Indian agency in the higher servieetl has received an added force~. 
The unfortunate war, into which the whole Empire was launched, the-
response that India made to the call of the Empire in its hour of need, and 
the generous and appreciative terms in which l'8sponsible British Statesmen 
spoke of the loyal support. from all classes and communitiJ's in India, have· 
miRed. hopes and aspirations, which, if not substantia.lly satisfied, will result in 
di!!8.ppoiutment and cause an aJal'lDing discontent. In the forefront of the· 
announcement of August 20th, 1917, the policy of the increasing association 
of Indians in every ~ranch of the administration was definitely placed, In 
the openiug. speech of His Excellency the Viceroy at the Imperial Legislative 
Council on the 5th Sept~ ber, UH 7, His Excellency was pleased to obsel'V8' 
that, one of three waYR in which we are to travel on our way to the final 
attainment of our goal, waR the gI'e80ter admission of our countrymen into the-
bigliel'l and more responsible offices of the State, in various departments. 
Speaking in a different language, the late SeCl"etary of State for India, 
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Mr. Chanibel'lain, aa.icl not months befoi-e this that Indians could no longer 
remain content as hewers of wood and drawe1'8 of water. Sir, with the growth 
of national consciousness among my people, there has been greater and greater 
demand for admillSion into ranks which for a long time have remained closed 
to them. Now, let us see what the Government hRoS done up to now towards 
satisfying the natural allpil'll.tions of Indi8.ns in the matter of throwing open 
higher appointments to them. III their recent Resolution.on the organization 
and reoruitment fQr the Indian Civil Service, the Government of India have-
decidec,l upon the following methods of recruitment: 

(1) Open competitive examination in London; 
(2) Sepa.rate competitive examination in India. j 

(3) Nomination in India. ; 
(4) Promotion from the Provincial Civil Service; 
"(5) Appointment from the Bar. 

By the terms of this Resolution, the open competitive examination in 
London will be the main channel of entry to the service. The separate com-
petitive examinat,ioll in India will be tbe main "ource of Indian recruitment, 
commencing with 33 per cent. of the total recruitment rising by 1 t per cent. 
a.tlnually for the next ten years. The third SOUI'ce, nomination in India, will 
be of rare occurrence. Regarding the promotion from the. Pl'ovincial Civil 
Service, the Government of India have expressed only a pious intention in the-
concluding sentence of paragraph 9 of the Resolution which reads thus: 

,It i. pl'Obable indeed th.t ill some pl'ovinces the numbel' of Illoh appointments win 
aotually be increased.' , 

Now, gentlemen, a little reflection will Rhow you that several years, at least 
a generation, mtu.i elapRc before officeI'll rem'l1ited at the foot of the cadre by 
the competitive examination in India, which is the main ~ource of Indian 
recruitment, ean attain to positionR of trust and 'responsibility; and if mo1'& 
Indians are to be placed in responsible offices in the near future, the extenflion 
of the system of promotion from the Provincial Civil SerVice Jibonld, for some 
years, be a necessary corollary, But the Government of India ha.ve dilllmiSlled 
this great qucl!iioJl in a single vague sentencc' which may 01' may not mate-· 
rialh·.e. 'The Government should get awakened to the fad that it would no 
longer be wise to l·efuse admissioml to Indians of proved merit and qualifica-
tions to the higher poHts. Sir, it iN no good to deprive arnbiti01l8 Indians of' 
the opportunities of life they seek, fOl', a.mbition defe1'\'ed like hope 'msketb 
the heali sick.' The COil sequent disappointment naturally l'e!;olves itself into 
a. grievance of the people and a sOUI;ce of considerable embarl'll.!!Smtmt to the· 
Government. I would, ulldel' the circunl&-tauCeN. very much wiAh the Govern-
ment to accevt the present motion, for it does not make an impoflsible 
demand, or a demand that the Govc1'Ilment should be l'cluctant to accept. As 
in the case of };xecutive Couucil,:; so also in tile higher l'allks of Civil Service, 
considerations both of justice and expediency "eern to l'equil'e immediately a 
large proportion of Indian!!. Sir. there ill plenty of ac:llllinishative talent 
available in thiN country and it is but fair tha.t an equal challce i" given to it 
and that it should unJ'eRervedh, he drawn upon. 'rhe exi"ting regulations 
which were framed more tllan . 30 yeal'R ago contemI,la.te the admiMRion of 
Provincial officers to higher appointmentll in the service up to a. maximum of 
one- i t~ of the nUl?bel' of superior postl! j but it i!; in only one Provinee, i.I., 
the PunJa.b, that tillS prop01iion has even been a.pproached. The Government 
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~honl , therefore, in fa.irness, make amends for the scanty liberality done in the 
past j and I a(loordingly lIuggest tha.t for the pr8Rent, and 80 long all Indiana 
admitted to the service itself, are not lIufficientl,V senior' to occupy reRponsihle 
posts, the total number of ,the appointments filled by promotion from the 
Provil1cia.l Civil Service should be raised to.one-fourth. Sir, the queRtion of exten-
:sive employment of Indians in the higher hranc:h of services ill a very old one. 
It has loomed large before the Government and the people for nearly .. 
-century past. 'rhe intention of the Gove1'Oment in this matter hILA been 
repeatedly declared to the p'eople of Indio. in Statutes of Par Ii am eDt, in 
Proclamatiolls of the Crown made on solemn occ&.sioflll and other public 
document!_ of importalwe. To these declaratiom; the people of India naturally 
attaoh the saJ}ctity of pledges and no apology is, therefore, needed for citing 
the more important of them, although they mav be well known. The Statute 
of 1833 (13 and 14 Will. IV, cap. 85, II. IXXXVII) lays down ,that- • 

'No native of India 01' any natural born subject of His Majustv l'esident therein ahall. by 
reason only of his religion. place of birth, desoent, colour, 01' any of them be disabled fl'01D 
holding any place. office, 01' employment under the aaid Company.' 

In t~ despatch of l8S40 (No. ~ , dated 8th December, lSS4-), the Court 
of Directors explained that -

'Whatever other teat. of ~ualilication might be adopted. distinction", of race 01' religion 
whould not be of the number, 
and in other :val't (paragraphs 105 and 107) of the same document, after 
protesting a.gamst the presumption on' which the authol'ities in India use 
to act, namely, that the average amount of na.tive qualificatioIl8 could only rise 
to a certain limit. they addressed them in the lie earnest words-

, To thia rule it will be neceltlary that you should both in your actH and your language 
-eonnlm: 

In fa.cttheir inlltructions required the Government of India to admit 
natives of India' to places of trust as freely and extensively as their 
individual aptitudes' justified. Then they proceeded to auggest practical 
measures by which this policy could be fully carried out : 

'In every view it ill important that the indigenous people of India Ill'thOlle among them 
who by their habit •• character. or pOlition may be induced to alpire to office .hould, 1M far 
aa }louible, bl' qualilil!d to mt?et the l ~uropean eompetitol'tI Hence there ari.el a powerful 
argument for the promotion of every dCKiKn tending to the improvement of the nativetl, 
whether by conferring on them the advantagl'1I of education or by diffusing among them 
the treasures of !lCience, .knowledge. and moral culture.' 

When this grea.t and first principle wa.s recognized tha.t the interest of the 
people of India should be pl'inciI)ally consulted in all a.rrangements for the 
Administration of'the country, it WD.!I to be hoped that the employment of 
India.ns ill the hig-her services would come u.bollt; but not a. single Indian was 
appointed. When, in 1858, a. renewal of the Charter of the Company came to 
he di",c)lssed in Parliamont, Mr. Bright, Lord Stanley IIond other gentlemen 
<lrew . prominent a.ttention to this fact; and it was hoped that lIome remedy 
would he forth(loming. It wa.s not, however, until18il4, that the system of 
competitive examination wo.s introduced for the Civil Service; Indians ~ere 
IItill llC>t .. able to compete. Aftel' the mutiny, a.fter the Crown took over direct 
oControl of the Govel'nment of India. the pledges of HI33 were repeated and 
re-affirmed by the Proclama.tion of the Great Queen and in the ,House of 
CommoD8, that Indian subjects of Hel' Majesty would be entitled to hold a.ny 
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post if they were qualified. We a.ll know the gracious words of the Procla.ma-
tion which I need not repeat. It was hoped after the Pl'oclamllotion that, at 
any rate, the cla.iDlli of Indians would not be igDored j but nothing ca.me of it. 
In 1860, a Committee was aSfa.~nte  by the Secretary of State to suggest 
the best means for admitting In' 8 into the service. This report was not 
-even made public until 1876. After that, the Act of 1870 was passed, which 
-empowered the Government of India to fra.me rules under which a proportion 
not exceeding lth of the total number of civilians appointed by the Secretary 
·of State, to the Indian Civil Servide, in anyone year, W&ll to consist of natives 
of India; selected by the Loca.l Governments j and it WlLB further provided tha.t 
the nominations in the first three years (1879-81) might exceed the said 
proportion by two. 

Then the Public Service Commission was. appl>inted in 1886-87. The 
present orgauization of the public Mervice, in most of its important depa.ltmente 
jn so fa.r &Il their classifica.tion into Imperia.l a.nd Provincial Services is concerned, 
was the outcome of the l'ecommendations of this Commission. In those days, 
AS now, the great bulk of the civil posts of higher responsibility a.nd emolu-
ments were filled by recruits from Europe and that Commission was expressly 
.asked to h"Ug'gest mea.sures which would I do fun justice to the claims of na.tives 
of India. to higher and more extensive employment in the Public Service.' 

It must be noted that in the discussion which prcceded the a.ppointment of 
this Commission, no complaint was ever made tha.t the proportion laid down by 
the rules of 1879 wa.s an excel!sive proportion. The dillCussion was only 
-confined to the point, that the plan of nomination adopted under the rules 
failed to secure sufficient guarantees of ability and educa.tion. Now, if the 
rules had continued in force and the proportion fixed under them worked 
(lut, there oul ~ by the end of HH4, have been about 260 appointmentR 
in the higher I18rvice made in India. in a period of 35 years, and we might 
have expected to Bee that number always in the servioe. Instead, the Aitchison 
CommissiQn fixed 108 posts. The effect of these recommendations, retrograde 
.as they were, WDB further limited by the Secretary of State. The 108 were 
reduced to 93. 'fhe jUllior posts of these 93 have· ·been incorporated in the 
Provincial Civil Service, the result being tha.t there are, at present, only 
.about 61 specific superior posts to which it is open to ma.ke appointments 
from the members of Provinoia1.Civil Service. 

Although the propolI&ls of the Aitchison Commission regarding tbe 
number of higher appointments open to the Provincial. Civil Service were 
considered I to possess. the necessary element of finality " the Com mission 
itself recognized f that the circumstances of the country and the social 
condition of the population changed with extraordinary rapidity and tha.t 
absolute finality in any arrangement of this kind is not to be hoped for. J 

'The Commission, therefore, recommended the revision of the schedule of 
reserved posts, I as max seem desira.ble from time to time.' But it seems 
tha.t the extraordinary progress made by India during the past 35 years 
failed to impress upon the Government of India. the necessity of such a 
revision at any time. I woulcl request this a.ugust Assembly to note that the 
1Jentral point of the recommendations of the Aitchison Commission was that 
the recruitment of officials ill England should t,e suosta.ntially reduced-the 
exact 1a.nguage used with r9ferent"e to the 1 ndia.n Civil Service being that it 
should be reduced to It I corps d'elite' and the higher appointment .. so set 
free transferred to a service to be loca.lly recruitel in India, called the 
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Provincial Civil Service, in contrast t.o the Imperial Service which was :to 
oomprise officers recruited in England. The conditions of appointment with 
re~ l'  to pay, leave and pension of officers belonging to the two services were 
to he fixed on independent grounds and were not neceHiI&rily to have any relation 
with each other. With resl)ect to Imperial and Provincial Sel'vices, they 
further recommended that the memhers of these services should be put on a 
footing of social equality, &oR far as Jlo!1sible.and when they occupied similar 
offices they should be graded together in official precedence list. It is abun-
dantly clear that the design underlying the IIcheme was that officers of both 
the services-one 1.'OOmited in England and the other in India-were to be 
employed in the performance of higher adminilltrative duties. The obje<..1 in 
view was, to quote their own WOrdH ' that all His Majesty's subjects should 
receive' equal treatment' and t all invidious dist, irlCtions of class and race 
should be removed.' But tlle recommendationH of the Aitchison Commis' 
sion have failed in their desired obje<.1. So far all appointments made 
in England are concerned, experience has shown that the chances of 
Indians ha.ve been incoJ1'8iderable and the Aitchison Commission itself 
rightly regarded. the Lnndoll door of admission &II a supplementary source. 
Their most important l·ecommeii.da.tion that recruitment in England, for the 
Indian public service, should be subRtantially reduced &II a necessa.ry step towards 
Bteadilyincreasing the IIOOpe for IndiaDII has not been carried out. In fact, the 
1'8Vene has taken place in the more important services. There has been a great 
increaae in the number of officers recruited in }]ngland since then. The ine i~ 
iable rellult b8.fl been a represaion of the expansion of the Indian element in the 
higher administration. On the other hand, that p&rt of the scheme of the 
Aitchison Commiuion, which recommended payment to officel'l appointed in 
India. on a lower scale of. salaries, pensiolls, etc., than those a.ppointed in 
England, even when both were engaged on the same plane of duties, has been 
carried out, perhaps, beyond the intentions of the CommilHlion. The di:fferen-
tiatiOIl in thill respect has undoubtedly become much more marked now than it 
WIolI before 1886-87. Then the officers appointed in the India, for inltance in the 
Indian Civil Service, calle<l ' Statutory' Civil ServantR, reoeived from the com-
mencement of service two-thirds of pay allowed to officers appointed in England. 
Now. no officers are ap}K?inted to the posts of Assistants in the Indian Civil 
Service; and the ProvilleJal Service officers.holdiDg identical posts receive about 
one-half of the pa.Y of a Civilian Assistant. The deF,rture in the policy as 
regards the oonditions of pay, etc., wa.s recommended wlth a view toac::hieving a 
larger a.nd gradually increasing substitution of re<.'1'1litment in hdia for recruit, 
lJlent in England j that object failing, it has ol1ly tended to deteriOl'&te .the Indian 

. officers' pORition in the higher rankH of public s.,rvioe. It may be mentioned 
that three of the Indian membel'll of the Aitchillon Commission, in giving their 
adherence to the recommendations of that body, had it distinctly noted that 
their approva.l was given on the assumption that the scheme would be acted 
011 as a. whole and tha.t no alteration!! would bv made on any .,ssential point. 
I shall now point out the inequality of treatment accorded to offieel's l'e(lTuited 
in n~lan  and India respectively ill the matter of opportunity for attaining 
the higher appointments. 'fho grea.t bulk of these appoIntments are reserved 
for officers appointed in England: the disparity 1.11 this TeRpect is especially 
Mignitica.nt in civil service in which there is a division of appointments into 
, supenqr' and ( inferior' properly so called. In the Oivil Service, 
out of 7~O superior posts, 669 al'C held by officers appointed in D lan~ 
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and 61· by officers a.ppointed in India. The distribution of higher 
appointments between ~he two classes of officers was apparently fixed 
on certain a priori aARumptions based on the pla.ce of recruitment a.nd is carried 
-out by the diviBion intI) Imperial and Provincial Services. It is based neither 
oD the principle of giving promotion to. those who have been found moRt 
wotthy of it after tria.l in service, nor on the nature of qualifications required. 
I have no doubt that this Assembly ha.Il realised that the recommendations of 
the Aitchison Commission were not only inappropriate for the time, hut polri-
tively of a retrograde character and that the decision taken on them instead 
of doing full justice to the claims of natives of India. to the higber and more 
-extensive employment. in the Civil Service, ~ calculated to put back 
-considerably the employment of Indians in the higher service. 

It was not till March, 191 i, that Mr. Subharao, aD Indian representative 
of the !lresidency of Madras on the Viceroy's Legislative Council, moved for 
the appointment of a Commission to • consider the claims of Indians to higher 
.and more extensive employment in the public services connected with the civil 
administration of the country J; and, in support of this motion, he and other 
Members of that Council alleged that, • although fwm'time to time during the 
greater part of a century', repeated declarations had been made of the intention 
·of the Imperial Government to admit Indians freely to higher offices in the public 
administration for which they might qualify themselves, their prog1'8lS in this 
(lonnection was still hampered. by considerable disabilities, mainly imposea 
by artiticial arrangements. They further alleged tha.t, ,in many important 
l'espects, the position of Ind.ia.ns in many higher administmtive appointments 
had a.<.1.ua.lly reoeived a set-back, and that while the division of services into 
Imperial and Provincial. based. on the recommendAtions. of the Aitchison 
'Commission of 1886-87, haa been so worked all to depress that statUlI of the 
Indian official., full effect was not given to such of their recommendatiOlls as 
would have extended the e ~loy ent of Indians in a number of public 
-departments. They conveyed in no ambiguous words tbat in consequenoe, a 
·sense of unjustified. repression of their legitimate ambitions and enel'gies . was 
-oppressing the minds of most active, talented and enterprising sections of the 
Indian community. Therefore, when the Under Secretary of Sta.te for India 

:announced in 1912, the appointment of the Islington Commiuion, he told the 
House of Commons-

• Tbe problem bcforo UI when we have educated lni« ana is to gift them the fuUelt 
opportuni~y in the ~ ern eut of thoi~ o,,;n country to O:lOl'C i,e tbe advantages which tl"'1 

have acquired. by t,.alftlflg and by education . , 
I c!lpecial1y emphasize the word tl'aini11!/, because I would coucluaively 

prove that in their recommendation the Islington Commission totally failed 
to award due recognition to tmilting and. experience. The giving of the 
f1111est O))POl1.11Uity in the government of their own C!onntt'y to Indiaus to 
exercise the advantages, which they llave a.cquPred by training, could ouly be 
achieved by more cxtenHivcly promoting the provincial IIcrvice offiren; t.o RUpe-
rim' pOStil. It waR t.he firm expeetatioll of the Indian Publie It.ha.t t.he lillington 
'ComTftission should throw open a larger propo1'tion of higher appoiutments to 
Indians. which would 1Iot only redreR£! the set-back. given bv the Aitchison 
·Commis!;iou, but will take into acconnt t.he progress t.hat India. ha.s made since 
1886. It wa.s, therefore, 8. matter of surprise that the Islington CommiSHion 
while admittillg on the one. ha.nd, that the Provincial Civil Service office'l'll 
have given satisfaction ll!' t~e sp?ere of ~tie8 allotted 1? them and tha~ officers 
promoted from. the ProVIncaal clvn ServICe to hold listed posts have done 
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efficient work, has, on the. other hand, Dot only failed to recognisetheil' claims 
to a larger number of Iluperior posts, but actually cut dl1Wn those which were 
allott,ed to them &II a result of the recommendations of the Aitchison Com-
miS8ion. Sir, the Islington Commi88iou h&ll ignored the just claims of the 
Provincial Civil Service on very Illender groundll which are worth examining. 
Even a cursory examination of the arguluents advanoed by the Commissioners 
in their report against ~I.tenlli e promotion of Provincial Civil Service ofticel'll 
to superior appointments will convince thit Assembly of their uusoundness. 
These arguments briefly summarised are-

(1) That Provincia.l Civil Service men can rise to listed posts only at the 
end of their career aud at an advanced age and hence they will be 
unfit to discharge their duties efficiently. 

(2) That thoMe. rising to listed posts, will necessarily be men who have 
IJerved for yeaI'll in a Ilubordinate po~ition, with the natural result 
that they will find it difficult to adapt their outlook to their new 
position of ,responsibility. ' 

(3) That the selection for listed posts will be a source of discontent in 
the whole service. 

As regat'Cis objectiona 1 a.nd 2, I would urge that the Executive' Branch 
of the..,Provincial Civil Service is recruited in two way,s :-

(a) Promotion of aelected officers from subordinate service, and 
(6) Direct nomination of young meu of 18.-25 of high educational 

attainmeuts. 
The Commi88ioners undoubtedly erred in applying wholesale the first two 

objections to both these classes of recruitll. While their objections hold good 
in the ca.se of men of advanced a.ge promoted from the lower ranks, they caD, 
by no stretch of imagination, apply to men directly recruited for the Provincial 
CivH Service. 11 the direct recruits a.re a.fforded the same opportunitiell &II 
their India.n Civil Service compeers to rise to the headship of districts after 
about 1& years of approved service, they will rise to these appointmeuts at 
ages va.rying from 3& to 38 years. Furthermore, the direct recruits for the 
Provincial Civil Service are men of good social lltatUII, and high educational 
attainments, aud receive th. same training and perform the same adminis-
trative aud magisterial functions as· their Indian Civil Service compeers. 
If the same training equips the members of the Indian Civil Service for 
promotion to major appointments, it must necessarily equip members of the 
Provincial Civil Service for the same positions of rellponsihility. 

The third ohjection is simi1al;y untenable. The principle of selection has 
already been rec?gnised b'y .~o, el ll eut in ~a in  high appointments such as 
Commissionerllhlps of DIVISions, memberships of Boards of Revenue and Pro-
vincial And Imperial Executive Councils. It is, therefore, not understood how 
the same pl'inciple will work mischievously only in the case of the Privindal 
Civil Service, specially when the COOl mission itself has enunciated the 
principle of creating a • selection grade' in each provincial service. 

Sir, no finding of the Commission has given greater dissatisfaction and 
caused deeper resentment than this. It is politically dangerous to shut out the 
children of the soil, to restrict the employment of thtS children of the soil 
from the highest appointments, which the recommendation of the Commission 
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involves, not on the ground that they are unfit, but on the ground that they 
are notrecmited in EngJand. 

Not very long after the repOlt of the Commission W80spuhlished, His 
Majesty's Government made a declaration that responsible Self-Government 
i. the aim of Briti"h policy in India.. It WIUI, therefore, hoped that the re-
commeJlda.tions of the Public Service Commission would be treated all obsolete 
and bmllhed aside a.nd new proposaJs formula.ted, proposals whioh will seek to. 
give full effect to the policy announced by His Majesty's Secreta.ry of State 
and hy HiM Excellency the Viceroy, that it is ·the delire, the earne.t desire of 
the Government to admit Indians to a gl·ea.tel· share in the higher admilfis-
t·ration of the country. But what hall Government, done to satisfy this 
pledge? The Reform Scheme and the recent resolution of the Government 
of India do not concede much. So far as concerns administration they 
provide f01· the gradual substitution of Indians for Englishmen in the ranks 
of the Civil Se.n-ice up to a proportion of about one-half: a substitution 
which,. however, would al>pal"ently take a generation to effeL-t, and it will be-
after this generation is over, that the new rem·nits now obtained will rise tl) 
higher positions of responsibility. 'fhe phenomena of practically all the 
higher offices of the State being monopolised by the English will still loom 
large in our view for a generation. It does not appear to have been recognis_ 
ed by Government, that it is possible now, at the present time, to take stePft 
of fe.r-rea.ching importance in regard to the promotion of the pretlent membem 
of the Provincial Civil Service to higher postH. The object of the Reform 
Scheme was to see Indians come forward to take up positions of importance 
and responsibility in the public eye, and thus gratify national self-respect and 
pride. The Reform Scheme seems to be concentrated on providing power and 
prestige for politicia.ns. It oe~ not condescend to notice those loyal .ervants 
of Government in the Provincial Civil Service, without the recognition of 
whOle claims, the .cheme fails in one of ita prominent objeL-ts; and I 
venture to mggest that the recognition of their claims would be an &.liset tl) 
Government in the criticallJeriods tha.t are undoubt.eflly ahead of the (!OllDtry. 
The too limited employment of India.ns in the higher service is one of the 
main causes of the present discontent and unrest. How can the Government of 
India ever hope that there would be contentment when 2,572 Provincial Civil 
Servants occupying positiolls equal to Assistant Collectors can look forwa.rd 
to only 2 per cent. of the higher appointments while 681 Assistant Collectors 
can look forward to 669 superior posts or 98 per cent? Can we ever hope 
for continued loyalty in the service once political feeling is roused?- Again 
Sir, if Self-Government is really to be our goal, let us look at the proble~ 
from a new point of view. If the legifllature is to be supreme, would Dot 
tha.t be tantamouut to absolute eon1dence in the people, and if we have con-
fidence in the people, where is the danger in giving forthwith a cha.nce to 
the be~t In ~an intellect and the hest India.n nerve? I hope that Govern-
ment will bear in mind that the~' have to satisfr Indian aspimtions in "uch 
a way that all feelings of acerhity, all feelings 0 harshness, in con~i erin  
the position of the existing Provincial Service Officers in the civil service of 
the country should be ohlitcra,ted. They should feel that they have as good 
ae reasonable, a.A fair an Ollportunity of rising to higher ranks of the .er ic~ 
as thch- English fellow-8ubjcct". The question, therefore, of -the proportions 
in which indigenous agency is tt) be utilised in the immediate future in the 
higher service of the State is of vital importanoe. The proportion must be 
lIuch as to create the fee~iD  that we Indians are in a. substautial" degree 
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G.rrying on the government of the country. At preFlent, the Indians a.re far 
&ild few i but it i~ no fault of their~. They have been denied opportunitie •• 
The mOlt talented a.nd brilliant memberl1 of the Provincia.l Civil Bervice, for 
lack of opportunity, labour wlder a feeling of helple~ ne'8. To dispel thiR 
feeling, there must, in the higher service, be admitted a large number of 
lndia.ns so tha.t they may feel tha.t the ret'ponsibility for a strong and wise 
government of the people re"ts in some measure on them a~ well 

The Honourable the President: Order, order. Th~ Honourable 
Member has now exceeded the time allotted to him under the rules. 

Kr. Wan Xahomed ,HU88&ully: I ha.ve only one page more to read, 
and if you will permit me, I will finish it. 

The !loJiourable thePreaident: Tha.t is one page too maDy. 
I han received notice of a.n a.mendment to be proposed by Bba.i Man Singh. 

Is he present now? 

1·29 ~. I. Bhai Ian Singh: Yes, Sir. 

The Honourable the President: The amendment read.: 
, That after the words 'Provincial Civil Service' in line I of the Resolution, the word. 

~ the member. of the Bar aad direct nominationll ' he added.' 

These words seem to me to be such a.. require notice, and, therefore, I 
-cannot allow the Hononrable Member to move this clause of the amendment, 
he not ha.ving given the required notice. 

The second clause of his amendment is to 8ubFltitute the word. '88 per eent.' 
in place of the words' one-fourtli 'in line 3 of the Resolution. Thi. portion 
()f the amendment a.ppea.rs to me to be in order and does not raise any 
subBtantial question of principle a.nd, therefore, I will allow him to mOTe it. 

Ir. 8. p, O'Donnell: Sir, the question-raised in this Resolution is 
1·30 P.Il. 

one which, as the Honourable Member who moved it has pointed 
out, was disculiSed by the Public Service!'! Commission. The 

Co i ~n was opposed to any extension of the system under which officers 
()f the .Provincial Services are promoted to listed postll, that is, posts ordinarily 
held by members of the Indian Civil Service. In fa.ct, if theil' reoommenda-
tions had been carried out, there would have been some decrease in the 
number of P0lo'tS listed as open for Provincial Services. Local Government.'I, 
who were consulted regarding the Co ,~(o ion 'H propOllll.ls, were not in 
favO\lr of any reduction in the number .,f lia.:ted posts They were indeed 
prepared to a.gree to some ibcl'ease in the number of such posts, but they were 
definitely averse to making promotion from the Provincial Services, one of the 
main sources of recruitment fOl' the Indian Civil Service. 

The Government of India themselves came to a similar conclusion. They . 
. thoughtthat it would not be fair to relluce the chalices of promotion now 
(Ipen to the Provincial ServicclI, and in fa.ct, undcr the terms of the Resolution' 
rccl.'Rtly ilumed, there will be Home increase in the number of IIllch postH. But 
they definitely rejt'Cted the idea. of ma.king promotiolls from the Pl'Ovincial 
Civil Service, one of the main a.venues of entrance to the India.n Civil Service. 
N ow, the l'eaSOnS which led them to tha.t decillion ha.ve nothing whatever to do 
with the question of the Ind'ianiliation of the Indian Civil Ser~ice. I want 
to ma.k.e that point perfectly clea.r : I hope there will be no misundft-st&nding 
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or misconeeption on the subject. 'flw obja1iulls tI) pl'omotiug a large number 
of officeI'll. of tlw Pl'ovindal Civil Service to the Indian Civil Sen·it'e would I:M! 
equally valid if the Indian Civil Service were Indianilled to-morrow fJ'om tQP 
to bottom, becatlNe those oiljeetionj; art! hased on the diffel'ent character of the 
wOI'k for which the two Servicell are recruited. 'rhe P\'Ovincial Service is 
reCl'uitt..'tl to fill the minor charges in the dvil admini!;tmti()l1. It i!; perfecth-
true that mtllDbcrll or the India.n Civil Sen'ice arc, during the earlier yearM 
of their lIervice, e plo t~  in a,ppoillt l~llt!  or a similar chara.c~tel  but 'they 
are 80 employed only £01' a limited time aud for purpose", of training. On the 
othel' hand, the offieers of the Pl'Ovincial Civil SerVice are recruited definitch-
fur the minor l'0~t  in tIll! Adminitdil-ation. Now, I should be the last to sa;' 
a word in depreeiation of Provincial Services. I know wha.t their work is, anCl 
I have nothing but admiration for the zeal with which it is carried OIlt, and 
the devotion to duty which officers of these Ser ic~  have alwaYH shown. At the 
same time, I think, it will be admitted that their work cannot be Raid to be on the 
sa.me level of difficulty and responsibility as the work of the Imperial Civil 
Service. Aud it follows· from that, that,ouly a. limited uumberof offillers ill the 
Provincial Service can be expected to be~ Iua.lifie  for promotion to the Indian 
Civil Service. }'urther, as the Public Services Commission pointed out, it 
is inevitable that the officers so selected for promotion should be selected at 
a relat,ively late stage in their career, which, of course, make itjmpossible 
for them to be appointed to the higher administrative posts. If I under-
stood him rightly, the Honourable Member who moved this Resolution 
disputed that point. But I think a.nyone who has bad experience of a !1ytoiem 
of selection will know how extremely diffieult it is to select officers at a very 
early stage of their career and promote them ovel' the heads of their Meniorll. 
I think that anyone who has had any practical experience will know that any 
attempt to do that on any large scale must inevitably produce great heart -burn-
ing amongst the officers in the Service. It is for these reasons that the Public 
Services Commission recommended that the increase in the Iudian element of 
the Indian Civil Service which they recommended, should be made by direct 
recruitment and not by increasing the number of appointments listed as open to 
the Provincial Civil Service; and I should like to point out that Sir Abdur 
Rahim came to practically the same conclusion, although by a different line of 
reasoning. As Honoura.ble Members are doubtlcils aware, Sir Abdul' Rahim 
differed from the members of the Commission on lllany points; but, on this point, 
bis conclusion was pra<lticaUy tbe same. He did recommend some incre_. in 
the number of posts in the Judicial branch of the Civil Service to which officers 
of the Civil Service might be promoted j but he recommended 110 increase 
in the posts on the Executive side. What he was in favour of was direct 
recruitment, and all far as possible, by competitive examination, And that 
is also the conclusion at which the Government of India arrived. As Honour-
able Members are aware, the principle of increasing the Indian element in the 
Indian Civil Service has been accepted. I entirely discla.im any Auggestion 
that effect has not been given to the pronouncement of August 1917 on that 
8ub~ect, A large number of Indian officers have been recruited for the Indian 
Civtl Service. The percentage of recruitment is at present 83 pel' cent. and 
that ,Percentage is to be increased year by year. The point in issue to-dav has 
nothmgwhatever, therefore, to (10 with the q,uestion of the Indiall(satioll 
of the Indian Civil Service. It is perfe<l1;ly pOSSIble to hold that the percen-
tage of Indian recruitment, which has been fixed, is inadequate and should be 
illor~. But that is not the ~ point whioh we' have now to cOl'oflider . 

• 
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The issue which haR been raised by this Resolution is between direct 
recruitment and recruitment by promotion from the Provincial Service, 
and all the authorities who have discussed this question are in favour of 
direct recruitment: and that, I think, for very obvious reasons. Surely it 
stands to reason that it is by direct recruitment that we are likely to get the 
best recruits. If a man enters the Provincial Service, he can have no guarantee 
tha.t he will be one of the persons selected for promotion to the Indian Civil 
Service. Therefore, naturally, the very best candidates are not likely to be 
forthcoming. I hope that point will be fully. understood and that the issue 
will not be confused, as it was confused, if I may say so, in the course of the 
speech of the Honourable Member who moved this Resolution. The issue is 
simply whether the system of promotion from the Provincial Service is suita-
ble as a main avenue for promotion to the Indian Civil Service. And the 
conclusion of all the authoritieR, as I have said,-of the Public Services 
Commission, of Sir Abdur Rahim, of the Local Governments and of the 

1.37 <;fovernment of India __ in favour of direct recruitment, by ss far 
P.liI. as possible, competitive exa.mination, that is by the method which 

is employed for recruiting the European element. 
The Assembly adjourned for Lunch till 2-t.O UI. 

The Assembly re-assembled a.fter Lunch at Twenty Minutes to Three of 
the Clock. The Honourable the Pl'esident in the Chair. 

Bhai Ian Singh: Sir, I rise to support the Resolution as it stands 
i '2 now and in supporting the Resolution I perfectly see the spirit 

• P.lI. in which the Resolution has been proposed. My Honour-
able friend, who spoke on behalf of the Government, laid much stress on the 
point that the question is not one of I ndianising the Indian Civil Service, 
but one of apportioning it in different ways. What I submit is that it it; not 
only a question of apportioning it, but it is a question of Indianising it directly 
or indirectly. There are different ways of recruitment for increasing Indian 
element in this service. There is the direct recruitment and hy competitive 
examinations in India and another, by recruitment from the Provincial 
Services and the Dar. N ow I respectfully submit, that, as a matter of fact, 
recruitment through competition in India will neC'Cssltate some years before 
the competitioners will he able to attain to the superior ranks of the Indian 
Civil Service by seniority along with the London competitionel's. It means 
that the 33 pel' <lent. which has been given to Indians will be postponed for 
years to come. According to the Montagu-Chelmsfol'd scheme, it is 
definitely laid down that a:3 per cent. of the superior appointments should be 
given to Indians at once and then increased by 1 ~ per cent. every year so 
that it will go up to 48 pel' cent. in ten year~. If we are to ml1 l,e this 33 per 
cent. of a.ppointments at once, we can not fill all of them by direct recmit-
ment. I am sanguine of the fact that appointments ('au be made from amongst 
the members of the Dar and I am sure, not many, by immediate direct 
recruitment. The 3:.1 per ccnt. of these nppointments is not our demand, but 
a claim overdue to us, and I respectfully press that this proportion should 
be XQade up at once because it i80m right. 

1. need hardly dwell upon the fact that Indians -whatever responsible 
pesitions they occupy - have always aoquit'ted themselves with great success, 
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and perhaps better in ,some respe:!ts especially from the paint of view that 
they undel'stand the nllotul'e of the Indian people much better. ,If you 
look to the service that ha.s been rendered by India.n mambet's of the 
Provincial Civil Service, you will see that the majority of them who have 
risen to the higher ra.nks have always done full justice to,their selection. I 
respectfully submit, therefore, that taking 11011 this inta consideration, the 
long experience gained by India.ns in the Provincial Civil Service, would be of 
great beneHt to Government if they were given their chance and a.ppointed 
to the higher appointments of the Indian Civil Service. 

Out of this 33 per cent., I .eersonally would leave the percentage of 
'Selection to the Governol' in Council of each Province, as to how mR.ny oi 
the Provincia.l Civil Service lDen and how ma.ny of the members of the BiLr 
llhould be appointed to the higher Indian Civil' Service posts, be<;ause, I 
think, the different interests could be better represented in that wtJ.y. We, 
Sil,hs, have been the grea.test sufferers in the pa-st in this mJ.tter. You would 
be a&tonished to know, gentlemen, that there has been no Sikh appointed as 
a. District a.nd Sessions Judge in the Punja.b-which is their homo-except 
of Sarda.r Gurdyal Singh Man, some decades of years ago. And it is for 
nch reasons that I want to leave the question of selection to the o er~or  
in Council who can better aee that all interests are properly represented; with 
these few words, Sir, I support the Resolution. 

Rai Bahadur Pandit J. L. Bhargava: Sir, I desire to say a few words 
D ~7 in support of this Resolution. 
~ ... P ••• 

It is the undoubted right of the sons of the' soil to participate and hold all 
important posts in the administration of the oountry. However, in a country 
under foreign rule, this principle cannot receive proper recognition in incipient 
1Itages on account of the exigencies of political BIlbservience. In India, the 
Government ha.s always in theory been maintaining the equality of all the 
subjects of the empire, a.nd though this principle was declared in unmistakeable 
terms in the famous Proclamation of 1858, yet, for some time, it was not 
translated into practice. With the advance of times, however, it was recognized 
that expediency required tha.t India.ns should be increasingly aS80cia.ted in the 
administration of the oountry a.nd a. few high posts should be thrown open to 
them. It is needless to refer in detail to the va.rious stages through whIch 
this process developed. The grat war, however, among other causos, con-
tributed materia.lly to the radical ohange of the principle of associating the 
Indians in the administration to a larger degree. With the anthorita.tive 
declaration of August 1917, tha.t responsible Government was the goal of 
British Rule in India., the previous ideals gave p'a.ce to the principle of sub-
lltitution rather than association of the Indian element in the higher services. 
III this connection the report of the Public Services Commission recommending 
that for one-fourth of the posts of the Indian Civil Service recruitment should 
be made in India. was received with great disappointment ~y th~ general public. 
This recommeudation did not find favour in the report on Indian Constitutional 
Reforms of the Right Honourable Mr. Montagu a.nd His Excellency Lord 
Chelmsford which recommended a. further increase raising the proportion to 
33 pel' cent. with a.n a.nnual increment of Ii per cent. up to the appointment 
of the periodical commission. It is a.pparent that it will take long time before 
arrangements for recruitmeut of Indians to the Indian Civil Service in India 

:II 
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are made. It is tlCluallr apparent that any delay ill the matter of increasing 
the Tndian element will give ri ~ to misgivings and is likely to be cOllHtrueci 
all a breach of promi!!e. It becomes, therefore, imperative that immediate-
stepH should be taken to redeem the promise held out and a beginning ought tD 
be lnade by raiNing the number of poRts lillted a!! open to the members of the-
Provincial Civil Service to one-fourth of the superior Civil Service poRts. The 
Provincial Civil Sen'ice has special claim!! to the consideration of the Govern-
ment. Its member!! have got the requisite experience and local knowledge. 
Thev have always filled with distinction the offices in the higher polltH when 
oppOrtunities have ltf£orded a lift to them. They ha.ve given proof of all those-
qualitief.;, the exercise of ,vhich ill needed in discharging the functions of posts 
allotted. to the Indian Civil Service. Whenever oCCliotlion was offered, they have 
shown capacity to judge, to decide and to act, and to handle difficult problems 
of administration with tact. 

The directly recruited members of the Provincial Civil Service represent 
some of the best mind and brain of the country, and a.malgamation of some of 
its rank with those of the Indian Civil Service would hardlv strike a discordant 
note. Until fUl-ther steps are taken for the recnlitment· of Indians to the 
Indian Civil Service in India, the proposa.l contained in the Resolution will 
furnish a proper working basIs. With thelle wordll, I heartily support the 
Resolution: . 

Rai G. C. Nag Bahadur: Althoug'h I find myself Wlable to gi\fe my 
entire support to the Resolution in its present form, I cannot 

2·1'12 P,lI. avoid making a few remarks with regard to the matter before 
this House. 

The Government of India. has, in its Home Depaltment Resolution 
No. 2559 of 1st December 1920, declared a certain number of posts as superior 
posts of which 83 per cent. is to be recruited for in India at once. 

Paragraph 12 of the Resolution I'uns thus: 

, After full oon.ideration and with the appro~l of tho Secret.ary of State, the GOVlllllment 
of India have decided to adopt. the proportion luggest.ed in paragraph 817 of t.he Joint Report 
·on Indian Con.titutional Reforms. The proportion of 83 per oent. rising by It per .cent. 
annually for ten years to a maximum of 4.8 per oent.. will 00 taken as an all-round tigul" to-
COVill' total Indian recnlitment from all sources including Jlromotion from the Pt-ovinoial 
Ser i~ ~  appoint ~nt ~ro  !he BIIo1'. The Dumber of Ind';&DI.to be recruited in India by 
eamlnatton and nomination will be fixed each year after taking Into acoount the Dumber of 
Indians J·eoruit.ed in other ways including the open competition in London.' 

J quote the number of superior posts declared in the major provinces in 
Appendix I of the Resolution mentioned above and the number of them shown 
as .open to members of the Provincial Semce in the latest copies of the Civil 
Lists available in the office here. I have also collected figures showing the 
nu b~r of In~ an  belon~  to the Indian Civil Service ~o o~cl1pie  superior 
potts In the different proVinces on the dates of the pubhcation of the Civil 
Lillts concerned. 
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The figures are : 
N,B.-B8IIf&1 Civil L\et ooneoted up to 'Ootober 19l1O, 

Bibir .. t: lit JaullAr119111. 
UDited PronUCleI Civil itt oorrected up to lit JlUluar119.21. 
PDDjab " .. lit Ootober Inl, 
Bombay JuIJr 19l10, 
Jrladru .. .. lit October 19l!0 

Number Number aboWll I Number of 

Numborof 
in the Civil Lilt lubatantive posta of Indiana of tbe 

811 open to actuaUt held Name of Provinoe. Iudian Civil 
auperior posta. mombera of the b~ mom era of. Servioo actually 

Provincial t e Provincial holdh •• 
Service. Servioe. superior posta • . _. .. - - '-"--'- _0'_'''_' __ • __ ,_", ••. _ --.... -------

Bengal • · · 101 12 12 13 
Bihar and Orisd • 61 6 D • D 
United Provino(l8 11' .10 9 7 
Pun~ · • · 78 10 ]0 I 

, 
Bom y 74 I) , 7 
Madl'" · · 90 B 8 I 8 

! 
It will be seen that the Pl'ovinces which are most niggardly in opening 

the superiol' posts to the members of theil' Provincial Services (VIZ., Bombay, 
United Provinces and Bihar) have not even filled up that small number of, 
posts from the Provincial Service, The total number of superior posts held 
by Indians in the diffel-ant provinces, are: Bengal 25 out of 101., Bihar 10 
~ut of 61, United Pl'ovinces 16 out of 114, Punjab 14 out of 78, Bombay 11 
out of 74, Madras 16 out of 90. 

I now state how the percentage of Indians holding supel'iol' posts stauds 
in the diffel'ent provinces: . I Peroentage Percentage of I of IU~or poatl IUperior Jb,ltl 

Province. Number of eld by held al~ her by 
Buperior poetl. member. of the Indiima 

, Provincial inoludinf ofBoera 
Servioe, of the ,C, s. 

I 
l. Bengal. • , · 101 U'8 24,'7 
11. Bihal' and Oriu& · 61 8'1 16'40 
S. United. Provinces . 11' 7'S l' · . 
4r. Punrb • . · 78 12'8 17'9 
D. Bom &y . . · ' 7' 6" 

I 
J"8 

·8, Madra8 · 00 8'S 17'7 
, 

It will be seen that while ill the Puujab nearly 13 pel' cent of the superior 
posts have been filled by the officers of theProvincia.l Service, in Bombay 
the percentage is as low Dis 5'4, Tho total number of Indians holding 
l1uperior posts is cODsidem.bly below 33 pel' cent. in every province, The 
-difference ought to be made up immediately by a.ppointment of qualified 
-officers from the Provincial Service of which there is no pa.ucity. ' Madras has 
no lellfl than 17 officers of. the Provincial Service on its officiating list. In 
Bengal, the Dumber of such officers is a.bout 15, and ill the Punjab the number 
of suoh officers is 16. While' the number of superior posts open to mell of the 
Provincial Sel'Vice remains fixed at their present point, these officiating 0l!cer8 
emnot aspire to occupy them permanently in excess of the fixed nnmber. 
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The young men now being selected for the Indian Civil Service will take-

at least 8 yeal'S to become eligible for superior posts, and, by the time they 
become so eligible, the percentage of Indians in the superior posts should, 
8.(.'Coroing to the calculation given in paragraph 317 of the joint report 
(Mont&gu-Chelmsford Report) and accepted in the Resolution quoted above, 
be at least 45. 

There seems to be a confusion of ideas in the use of the word ' recruitment ,-
for higher posts in paragraph 12 of the Resolution. It apea.ks of' total 
Indian recruitment from all soun.'es,' i.e., from the Provincial Service, from 
the Bar, as well as by open competition. • 'l'he fact is that officers recruited 
from the first named two sources become at once entitled to hold superior 
posts while you~  men taken in by competition will not be eligible for holding 
suoh PORts within 8 or 10 years of their appointment. The Royal Commis-
sion on the Public Services calculated that officers of the Indian Civil Service 
might be expected to hold responsible posts after about 8 yea\'8' service (page 
166 of the 1teport). • -

Referring to recruitment for higher posta from the Provincial Service ill 
paragraph 9 of the Resolution I have referred to, the Government of India 
expressed the opinion I It is pt'obable, indeed, that in some provinces the 
number of such appointments will actually be increased.' 

". Considering _ the fact that the total number of Indians belonging to all 
services at pJlesent holding auperior posts is considerably short of the 38 per 
cent. laid down as the starting point, I hope the Government -will con aider the-
present Re.ol'Ntion of the Honourable Member sympathetically. 

Another point on which I would invite the attention of the Government 
and of the House, is the relative preference to be given to the claims of officers 
in the Imperial and Provincial Services in filling up te p~rary vacancies. 
Officers of recognized merit belonging to the Provincial Service with more 
than 25 _years' service have often to revert in ordet· to give place to men of the 
Indian Civil Service with less than 8 yea1'11' service. 'l would request Govern-
ment to lay down authoritatively a reasonable and relative proportion of the 
le~ th of services of the two classes of officers according to which preference 
should be given in filling np tempOl'lll'Y vacancies in the superior posts. 

Mr. Mohammed Yamin Khan: Is it to be understood that the Debate is 
going on on the Resolution as moved or has the Honourable gentleman who-
moved the Resolution withdrawn the latter portion and has been allowed to-
do so. 

The Honourable the President: The latter portion of the Resolution 
lias Dot been withdrawn. 'rhe Honourable Member, in moving it, said, it 
wall his deNire only to move the fh'llt part. To put the matter in order, the 
second half of the Resolution will have to be omitted by a vote of the House. 

The Honourable Dr. T. B. Sapm: Sir, so far as the position of the 
3 Govenlment is concerned, I think it bas been very fully ex-

MI. plained by Mr. O'Donnell this morning. I do not, therefore,_ 
wish to detain the Houf'e much louger, but I would beg,1eave to make just a. few 
remarks by way of further explanation. 

I -believe that the essence of the Resolution moved by the Honourable-
.Yover' ill that there should be a larger Indian element in the higher services 
~ the country. So far as tha.t is concerned, the position of the Governmeut-
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is perfectly plain, and it is a position of absolute sympathy. But I think 
there is some misapprehension with regard to the rate of the speed. I would 
only point out, that during the last three years, we have been recruiting at a 
very much higher rate, and I believe that we have been recruiting at the rate 
of about ~ per cent. The men who are entering the Indian Civil Service 
will take, it ill quite obvious, ROme time before they can lise to be Collectors and 
Distri.:lt Judges. The mere fact that a larger number of Indians are entering 
the Indian Civil Service, caunot justify anyone in hoping that the men 
who are entering the Sel'vice will, within 48 hours, become Collectors or District 
Judges. They must serve their term of years before they can rise to those 
positions. Meanwhile, it is obvious that the men who are already in service have 
a prior claim, and that they must first rise to those positions, and then only 
men who are entering now can aspire to those positions. . That is the ordinary 
rule of service. I would also point out here, in this connection, that probably 
it will be within the recolle<:tion of HODourable Members that a Commu-
niq ue was issued only recently stating that the Indian Civil Service examinao-
tion for Indians would be held Bome time next year, tha.t is to say, 1922. Tha.t 
is also a circumstance which has got to be borne in mind. It opens a further 
avenue. I am not raising any technical question, but I wish only to point "-
out that the rate of progre8B during the last three years has been -something 
like 28 per cent. and that there will be a further chance for the increase of the 
Indian element when the new system of examination in India is brought into 
existence from next year. I would not take the time of the House any further. 

Khan Bahadur Chaudhuri Wajid Hlissain: Sir, for many reasons I 
3 3 should ha.ve preferred to hear what others have to say than to . P... spea.k what I have to say about the service which I have the 

.honour to represent on this Assembly. In the first place, I did not quite 
approve of the form of the Resolution. In the second place, I cannot possibly 
associate myself with some of the ideas which have been expressed by the 
Honourable Mover. I do not think that the Provincial Civil Service feels 
that it is a racial question.. at all. They certainly feel that it is 80 question of 
old and tried servants getting what is their due. There are one or two points 
which have been omitted by the Honourable Mover which I would like to 
hring to the notice of Government: there are also one or two points in connee- . 
tion with what Mr. CYDonnell has said, which I would also like·to bring to the 
notice of Government. I am very grateful to him, by the way, for the 
complimentary tone in which he has referred to the work of the 
Provincial Civil Service. Mr. O'Donnell ha.s expl'essed a hope that the men 
t ,ken dirm:t into the Civil Service wil,l probably be better men than the 
men we already have. I do not know what t!le experience of the future will 
be, but judging by the expel'ience of last yeal', in my.oWll province, I should like 
to bring it to the notice of the GOVl)rnment of India, that out of six candidates 
who were taken for the Indian Civil Service, four were lllen of the type of 
Deputy Collectors, two were actually Deputy Collectors on duty, olle had been 
approved for a Deputy Collectorship, and another had applied for a Deputy 
Collectorship bllt had failed to get it. I quite recognise that. it is very 
unfortunate that the Public Services Commission should have arrived at 
the conclusion to which they have arrived. 

They have condemned our serviee with a FOtroke of the pen. But the fina.l 
decision rests with the repl'es6ntatives of the Service with which the Provin-
cia.l Service have wOl'ked together and pulled together, and we al'e fully justi-
fied in hoping that our claims will receh'e full consideration. 
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One of th~ important points which I flhould like to bl'iug to the notice of 

tie al1thoritiell, is that by merely accepting the previous figure a.s it stood in 
1886, full justice will n~t have been done to our case,buulle there has been an 
enormous increase in the- cadrell of the Provincial Servicell in the varioull Pro--
vinces. In celtain cases, it has been doubled. So that, if YOIl accept the 
figure all it stood in 1886, it would amount to an actual 'relative decnlllose in 
the numbet· of listed I\ppointments open to the Provincial Civil Service, a.nd 
you will thel'eby be l·tldncing the chancell that the Provincial Civil Service have 
.of rising to higher appointments. Tha.t is one point which T would like to 
bring to the notiee of the authorities, and I hope it will receive serious eonsi-
del'8.tion. 

Auothel' point aLout whieh there is a strong feeling amongst the member" 
Qf t.he Ser"il~e, wlii<:h I represent, iii thltt Provincial Civil Service men should 
have equal RtatUS and equal pay with the Civil Service. The Resolution of 

. June 19~O hall hit l!eveI'Ill memhers of the Provincial Service who are holding ~ 
listed appointrnentti very ha1'<1 indeed, eMpeda.lly_ the "enior men. It has hit 
them "0 hard thl~t the pay of Rome "enior officel'l! of the_ Service wOllld actual-
ly be l'e(hJ(Jed if it waR regulated by the order of .Tune 1920. 

Th61'e is a general feeling amongRt the Provincial Sel'Vice men that the 
Public ServiceR Commifo;sion did not fully relJognise the importalwe of the 
Froviut'ial Services. I need hardly remind the Memberll of this House that 
the Provindal Services \vere organilled with the object of eRlisting the best 
talents of the country whofo;e fo;upel'ior knowledge of local conditiollH, cURtoms 
and manners waR likely to he useful in the aciminilltration of the country. 'I 
must admit that, a very large proportion of the. superior type of Indian element 
h3ll, in recent years, been drawn to other 8pheres-- of action a.nd to more luc-
ra.tive fields of employment. But the 1'Q.Jlid strideR made by iutellectual 
progreMs has enabled the Provincial Services not only to retain, but 11.1110 to 
incI'ease that Ruperior type of India.n element which it was intended to contain. 

For thelle re&.I!Onll, I trust, tha.t the Government of India will give a care-
ful _, cOIlRideratioD to OUl' claims before arriving at a. final decision on the 

. reoommendationll of the Public Services Commission. J am sure, many 
Members of the Bar, who a.l'e here, will bear me out in saying that the Judicial 
B1'Q.Dch of tbe Provincial Services is inferior to no Service in the world in ita 
attainmentll, itll qualifi(!a.tionll, and its character. In fact, the ahility and the 
exalted standard beld hy the Judicial Service h&ll received the highest praiMe 
frODl the highe"t authorit.ies not only in thill country, but in England: 

It was, I believe, one of the Lord Chancellors of England, proba.hly the 
Earl of Selbol'!,e, .who re~r e  that Indian Judges,. who are recruited ~ tlr 
from the ProvlDClal SerVICe, were a.s good as English Judges. Such, SIr, IS 
tho Judicial Service to which the Public Services Commission has done scanty 
justice by proposing that if any more li~t.e  appointments on t~e judicial side 
have to be given away, they should be gIven away to rank outSIders and not to 
mell who have been found by experience to be useful and able, men who have 
given 'the heflt of themselves to the service of the Crown, men who have some-
ti!Dell died prematurely on account of their devotion to duty. 

The executive branch of the Prov.incial Service has not had. the same oppor-
tunitieil of showing what it can do, but it stands to l'calon that, if the Judicial 
Services have been found, as the Lord Chancellor of England described them, 

• 
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if the Judicial Servicell have been found to be fit to sit in judgment on and to 
~ritici e the work of the Indian Civil Service, it stands to reason, that the 
members of the executive branch would not be found wanting if "they were 
given similar opportunities. They are, after all, men of the same fleSh $ond 
blood as the J udicml Serviee, men of practically the same education a.nd 
sl1rrolUldings, men who have inherited the same traditions and are actuated by 
the same traditions, of justice and honour. I cannot quote authorities in 
support of the claims of the exeCutive service as I have quoted in the case of 
the J Ildicial Service, but thel'e is one thing which I claim for the Provincial 
Executive Service, and it is this, that they have been associated verr (~lo ely 
with the difficult tallk of -administering this cOlUltry. If the Indian Civil 
Sprvice can claim to have constructed the foundations fQr the superstructure 6f a 
modern ~te in this country, the Provincial Bxeclltive Service can claim to have 
shared with them the hurden and the heat in building up that foundation. 
They have had to face many difficult situations; they have often been accused 
of heing over-zealous, but they have never been accused of not baving' given 
the best of themselves to the service of the Crown and the country. The 
administrative system, as it st.ands to-day, has been founded'Jlot merely on the 
services, on the e~tion  and on the a(~rifice  ~f the Indian Civil Service, llut 
also on the lIervioes, on the devotions and on the sal:rifices of the Pl'ovincial 
Civil Service, without whom the Indian Civil Sel'vice could not have IWlhieved 
the magnificent work whioh they have done. 

In the speech which has been made by the Honourable Mover in support of the 
Resolution, he h&s l'efened to the indictment of the Public Services Oommission 
on our work. The sum and suhstance of that indictment is that the Provincial 
.services al'e wanting in adapt.ahility-that they are nervous, in other words. 
I do not admit that eha.rge, at least so fat· as my own provinces are (~oneerne . 
Small as have heen our opportunities, on the executive side we Jlave produced 
men of the ahility of Kuar Maharaj Singh, who is at present holding the 

'position of a Deputy Sel"retary in the Government of India; and of whom it 
might be said that he hilS touched nothing which he has not adorned. I do not 
admit the charge of want of adaptability, I repudiate it. But iranting that 
the charge was true, bow are r.0u to help the Provincial Sel'vice in remoVing 
that nervousness and inadaptlbility. Are you going to make them mount the 
,treadmill of unohanging prospeots, 01' arc you going to enabltl them to 
ascend the ladder of new and, higher prospects? Is it by an a.l.J1;ual decrease 
in the number of ,listed appoiutments, as hall beeu proposlld by the Public 
.services Commission, that you hope to make the Provincial Service fit for 
greater opportunities, or is it b,v givmg them greater opportunities for the 
-exercise of those vtlry qualities in which they are said to be wanting. If a 
.child is afraid of the tub, will you make him any bolder by not letting him 
go neal' the tub, or ",ill you shake olT his nervousness by just throwing him into 
the tub? In the same way, with a groom in chal'ge of a jumping horse: would 
you make a groom in eharge of a jnmping horse a good rider by not allowing 
'him to put his leg acr08S a horse? Would you make a good soldier ~y not 
letting a soldier smell powder or see the clash of the cannon-ball? In the 
same 'way, you can only mal,a the Pl'ovincial Services fit for lligber duties by 
throwing open greater opportuuitiet! to them. Mr. Gladstone used to say 
that it was liherty alone whioh fitted men for libol'ty ;' and it is only familiarity 
with higher responsibilities tha,t will help the growing and fostel'ing ()f a 
strongel' sense of respollsihility and self-reliance-qualities in whillh the 
Provincial Services tire said to be laeking. 
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Kr. B.. A. 8penoe : Mr. President, I move that the .question be now put. 
The motion was agreed to. 
The Honourable the President: I now put the question in the form . 

suggested by tile Honourable Mover, that all words after the word 'province ... 
down to the end of the Resolution be omitted. 

The question is that the words proposed to be omitted stand part. 

The motion was negatived. 

The question is that the Resolution, as amended by the omission of the. 
words ~ or in the alternative' to the end of the Resolution, be adopted. 

The Assembly divided as folloW' : 

AY 8~. 

Aiyer. Sir Sivaawamy. 
Aljad·ul·lah, Maulvi MiYaD. 
Ayyangar. Mr. M. G. MnkundarajL, 
Alad Ali, KhaD Bahadnr. Mir. 
Af.ar-ul·Mulk Mirzalluhammac1, Prince. 
Abdulla, Mr. S. M. 
Agarwal., Lata G. L. 
Amjad Ali, Mr. 
Ayyar. Mr. T. V. Seehagiri. 
Bagde. Mr. K. G. 
Biahambhar Nath, Mr. 
Bhargava. Mr. J. L. 
Baid,yanath Singh. Mr. 
Barna, Srijut Debi Charan. 
Cbaudburi. Mr. J. 
CoteliDgam. MI'. J. P. 
Dalal. Sardar B. A. 
Girdhardaa, Mr. N. 
GhOtlll, Bahu S. C. 
Gulab Singh, Sardar. 
Ginwala. Mr. P. P. 
HUBsaill, Mr. T. M. 
HUllanally. Mr. W. M. 
HUlsain, Mr. Wajid. 
Habibulla, N awab Khwaja. 
Ikramulla Khan, Mr. Mirza Md. 
Ibrahim Ali Khan, N awab Md. 
Jatkar, Mr. B. H. R. 
Joshi, Mr. N. M. 
riBna~ !, i RIIoO, Mr. C. K. 

Kabraji, Mr. J. K. N. 
LaUhe, Mr A. B. 
MahmfJOd Schamnad., 1\1 r 
Mah6mt:d HUIBaill, Mr. A. B. 

Mukherjee, Babu J. N. 
Majumdar, Mr. J. N. 
Mahadeo Pral&d.lIrlr. 
Mitter, Mr. N. C. 
Mitter. Mr. D. K. 
Man Singh. Bhai. 
Nayar, Mr. Xavalappara H. 
Neagy, Babu K. C. 
Nabi Radi. Mr. 
Nand Lal. Dr. 
Nag, Mr. Giriah Chandra. 
Pyari Lal Misra, Mr. 
Quadit, Maulvi Abdul. 
Rangachariar, Mr. T. 
Ramay,a Pantnlu, Mr. 
Reddi, Mr. M. K. 
Rama Varma Valla Raja. Mr. 
Ramji, Mr. M. 
Raghubir Sinha, Beohar .. 
Srinivasa Rao, Mr. 1). V. 
Subrahmanayam, Mr. C. S. 
Sambanda Mudalial', Mr. 
Sirear, MI'. N. C. 
Sal'an, MI'. hwar 
Subzposh, Mr. S. M. Zahid Ali. 
Sohan Lal, Mr. 0 

Shahabond·Din, Chaudburi. 
Sarwar Khan, Mr. Ch. Ghulam. 
Sen, Mr. Nishikallta. 
Samarth, Mr. N. M.. 
U jagar Singh Bedi, naba. 
Venkatapatiraju, Mr. B. 
Viahindaa, MI'. H. 
Yamin Khan. Mr. Muhammad. 
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Burdon, Mr. E. 
Bryant, Mr. J. F. 
Cunimbhoy, Mr. R. 
Carter, Sir jo'raDk. 
CrookahaDk, Silo Sydney. 
DaB, Babu Braja SUDdar. 
Dentith, MI'. A. W. 
Fell, Sir Godfrey. 
Gidney, LieutllDant-Colonel H. A .• J. 
Hailey, The Honourable MI'. W. M. 
Herbel1, Lieutenant-Colonel D. 
Holland. The Honoul'able Sir Thomaa. 
Hullall, Mr .• J. 
Hutohinson, MI'. H. N. 
InDea. Mr. C. A. 
J amnadae Dwarkada., Mr. 
Jamletjce Jejeebhoy, Sir. 

NOES-lN.. 
Keith, Mr. W .• T. 
I,indeay, MI'. Darcy. 
MoCarthy, Mr. Frank. 
Maw. Mr. W .. N. 
Mahomed laimail, Mr. S. 
O'Donnell, Mr. S. P. 
Percival, Mr. P. E. 
Price, ~r. E. L. 
Renouf, Mr. W. C. 
Sapro. The Honourable Dr. T. B. 
Sharp, Mr. H. 
SlID, Mr. Sarat Chandra. . 
Sarfaraz Husain IOlan, Mr. 
Spenoe, Mr. R. A. 

. Wat.on. Sir Logie. 
Wagbol'n. Colonel W. D. 
Wild, Mr. C. E. 

The motion was adopted. 

RESOLUTION BE THIRD CLASS PASSENGERS. 

I'll 

Rao Bahadur T. Rangachariar: Sir, I rise to move the Resolution 
3-38 P.X. standing in my name which runs as follows: . 

'Thi. Assembly reoommend_ to ~ho Governor Genet'al in Council to iRlue instructionR t~ 
the Managers of the different Railways to employ reRponMiblc Pa~8en er Suporintendents at 
junction stations and also Travelling PaBilenger Superintendents for all trains whOle IIOle 
duty should bo to loo~ after the comfort and convenience of third 0laa8 paasengers.' 

Sir, this is not the first occasion on which the third class passenger has-
been introduced in this Chamber, although it is the ·first time on which he has 
been introduced to this Assembly. 

I find, looking ovel' the ptoceedings of the Legislative Counoil for the la.&t 
three years, that the cause ol the third class passenger was rightly hl'ought into 
that Council by val·ious Honourable Membe1'8 of it. I was also glad to see that 
instructions were is"l1ed by the Railway Board and the Government of India.. 
to the various Managers of the various Railways to look after the comfort 
and convenience of third class passengel's. All thc same, Sir, those who travel 
on the railway will know that conditions continue to be the same now as in 
1918 when the subject was first brought before the Council. 

The third class pasFengerB form a very large number of people who travel 
by ra.il. It is the third class passenger who contributes most ofthe funds with 
which l'&ilways are worked at a profit. I take the figures of the last official year 
and I find that out of a total of 520 millioll paSBengers who travelled br rail, 
460 millions were thircJ claBB passengers, and for my Province we find that the 
Madms and Southern Ma.hmtta. Railway carried 44 million passengers, out 
of which 42 million were 3rd clB.ss, and for the South Indian Railway which 
hal! obtained an unenviable notoriety, out of 50 million passengers, 48 millions 
were third class.· If we compare the earnings, out of a total of Rs. 88 crores, 

., 
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the tbinl class pauengers contributed o,'er 2 7 ~ crores, a.nd, therefore, I 8ubmit, 
that third. d:l8S l!8'8 en e~ f~r  a e~y la.r ~ and important body. of 
the trdovelbng pnblic : but It IS not an mfluentlal body. Influence counts 
for much of the comfort in this world, and those of II!I who a.re a.MSembled 
here to-day perha.ps cannot underlltand the grievanC'e of the third class 
passcnger. We have often seen them pushed about 011 railway platforms 
by railway servants and others who push tbemseln>j;; forward to attend 
to our comfort a~  negle(:t the t~lir  ciaRR passengers. \Ve have merely 
to press a button In a ('nrrldor tram and up comes an attelldallt, hnt the 
lot of the third class passenger i; pitiable. 

lie pars a. large amoullt and yet his comfOl'tH are not a.ttended to. You, 
Sir, the dll¢inguished PreRident of this ASllcmbh', mav not be familiar with his 
lot, as you al'e new to thill country, but everyone of u~ here who beloJ.gsto this 
.oonntry, and those who have come here and settled here, know hill lot and, therefore, 
it will be unneceslary for me to enumerate the va.rious difficulties to which he i8 
subjected. The Government of India have also rightly in their DeMpatch whioh 
they i!;!lued in J II.nuar,v 1918. and again in August HI i 8, to variot:s Railwa.y Com-
panies, enumerd.ted the difficultiell of the third class pasKengers and drawn pointed 
attention to theAe difficulties. But these management!! are incorrigible. U nleR8 
greater r.ressure is put by the Gove1'llment llpon the Management Boa.rds, it- is 
hardly bkely tha.t any good results will be achieved and I willh, Sir, in the last 
AdminiRtrdotion Report more space has been devoted than the small para-
graph in which they refer to these lower c1a.sR pasMengers. T find in Chapter 
3, there ill a sentencc-a. solitary sentence a.bout the lot and the condition of 
the lower (·lasNCS : 

• The improvement of the condition. of the lower 0la8s passengerll has dlll'ing the war not 
been lost "ight of by the Railways of India, but owing to the unfavoul'able finBncial po.ition 
and material di8icultie8 due to the dislocation of indu.triel and commerce oausecl by the war. 
progre.8 in this direction has not been all that could be do.ired.' 

But there are difficulties which may be removed as the Government 
of India. themselves pointed out in one of their cireulars by employ-
ing more people to 1.ook a.fter the comfort and eonvenience of these 
third class pa!4l!engo1'8. Neither dislocation of {''Ommerce 01' industries, 
nor war conditions would pI'event the railway management from em ploy-
ing more r8flponsible people to look aftel' the oomfort and convenience of 
third class pa,sMongerM. I have suggested ill my Rel101utioll two clasfles 
of Superintendents to look after their comfort a.nd convellienee. I suggest 
that PILSsenger SuperilltendentR should he employed in important junction 
stations. I suggest that Passellger Superintendents should he made to tray!'l in 
the important trains. In the ca.se of the stations, the difficulties begin when 
they go there to buy their tickets. The ticket windows, which are often very small 
where yOll CIIoll only insert your pa.lm, are J)ot opened till 110 short time before the 
train a.rrives a.nd then these ignorIJ.nt people who form the mass of the third class 
passengel'll, often illiterate, not knowing the language in which the tickets a.re 
iSllued" llot knowing to read, are often forced to part with mOl'e than they need 
pay. And, aga.in, they are not a.ble to get their tickets in time a.nd they are 
crowded together ill wha.t is called waiting sheds, ,iron cages-locked in 
until the train arri'''Cil. It is only after the tra.in a.rrives on the platform that 
the doors are opened for these poor people while we are a.llowed to strut about 
the platfurm. And, then, theva.re made to l'ush in and find their accommodation 
as beat they can. Yon know'how sheepish they are. There is nobody to guide 
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them to .. vaca.nt compartment. If a.nyone of them is clever enough to O{K'D 
.. door, they Ion rush into it. Aqd compartments, which arc pro\'ided for seating 

. onlv .. few; a.re crowded with 20 to 30 people. And often time!.! you find our 
human selfish nature a.sserting itself mostly in railwaYR. 'l'hofole who are a.ble-
bodied, I\ta.nd in front of the door a.nd are able to prevent people fl'om coming ir\ 
where tIl ere iR room Il.nd these poor people have nobody to guide them 
and contrnl them. And, ·ag-bill. often timefol mother and child are septnated. 
Father and the rest of the family are HCparated. Sometimes they arc left in 
stations-in importar}t junctiol1!-l-to' sleep the Iligbt.s when tiley are DOt able 
to get acco ~o ation in the traillR. These diffi('ultics are felt "cry greatly 
in our part of the (·ount1"y. I have not travelled mnch in theHe parts, and, 
therefore. I leave it to my brethrcr.,from these pl'o,'inces to say whetber the 
8Dorne dilficmlties exist in tbitl pal1, of the country also. But, speaking, Sir, 
for South India, whi<:h ill famouR for its tcmpleFl, famous for its festivals, 
mmouR for holy rivers for bath!', we find that the pasFlenger traffic it; of tell 
congested. Almost every month you have got f.lirto; and fest kals. and the 
employment of PasHellgel' SU}lerintendentson the South Indiall RailwHN is 
urgently called for I h~ e u e t~ , Si~" in my R~ ol ltioll that the cmI>loy-
ment of Passenger Supel'lntendents IS de!lll"ahle. I t IS not anyone and evel"\' 
one who should be employed as Pa.qsenger Supel·intendents. I say 'reHIlollsi-
hIe Passenger Superintendents '. The word 'responsible' implies that the 
man Ahould be a gentleman, that he Ahonld be of good stock, aud should 
know the language of the peol)le with whom hc has to deal, and he should 
not he employed mel'ely beca.ulle he hD.II had Home employment in 
the Army. In Flome of the Railways some discharged soldiers and 
lepoyA are empbyed to take charge of thelle pasl>l6ngers. I have heal-d 
of complaints from people living ill those paltA whel'e such Passenger Superin-
tendents are employed that they had better not be employed at all. I have, 
therefore, suggested the WOld t responsible' as a qualification for the Superill-
tendents to be employed, and if such peoIllc are employed, SOIne of the 
grievances will be minimised. I do not tay human natme is going to be 
improved by merely employing such Superintendents. Probably t It~ third class 
paFlcngel's may be put to similar inconveniences, but the incom'eniences and 
oiscomforts, which t.hey are put to, indeed, will be miJ)imised. I do not sa,' 
that this will be the end of the third class pllossengers' grievances. J am 
afraid that until more drastic steps are taken, until more attention it; paid to 
their grievanoes by respollsible people, their grievances will remaiu. At the 
same time, Sir, I have suggested a very mild measure indeed. It is one 
of the measures which may be adopted. It is one of the me80llures 
which have already been approved of by the Government of -India, a.nd J, 
therefore, suggest tha.t this measure should be adopted for the present, 110 
that the' grieva.nces which these people have pa.tiently borne for all 
these years might at least be minirnisei:l. And I do not think that. on a subject 
like this, which is non-controversial I hope, I need sayall.V more to comm'end 
my suggestion for your a.ccepf4,nce. Of course, I call paint this picture per-
haps much DIore .p~i~lly and there are others who may follow me up. So, 
I do not think that It IS necessarytha.t I should sav any more words to 
commend this Resolution, and I, therefore, move this Resolution, Sir, for the 
at'ceptance of this House. 

_r.' :E. L. Price: Sir, I should like to support this Resolution. I 
have travelled a good deal over India., and in mv own experience 

840 P.M. t.here is 110 doubt a.bout it that third class travellers do BlltIer a 
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good deal of unnecess&ryinconvenience, a.nd I can recall one caSe of ab*,obite 
callousness whi,'h.lmysclftried to take up I1n their behalf. Some years ag.Q, 
I was travelling between two big cities a.bout five hundred miles apalt, a.nd 
after we reached a jllnction, we ran over a portion of the line which was 
flooded and wherl' n. llridge had come don·n. We spent a long night without 
food or drink in the train, then we were taken back to the jWlction, and 
there the Station Master inllist.ed that all the passengers immediately proceed-
ing on their joumey must go a long way round and pay the extra. fare. 
There were a number of third class passengers in that tralR, including women 
and cbildre,n, who had practically nothing with them but a few annas and a. 
little food. They could not pay tbe cxtl'lL fare. The Station Mastel' absolutely 
refuRed to o ~ in any way on their beha!f. And finally, some of the bett~r 
class passengers, including a ridl ParRi gentleman who happened to he on the 
train, made up togetber a considerable collection, which came to several 
hundreds of rupees, in order to 118.Y the fares of these poor peoille and ena.ble 
th~  to get to their destination before their reSOUl'ces were exhausted. I took 
up the matter with the Agent of tile Railway and I did recover on equitable 
grounds tbe extra fare I paid for myself and my servant, which was over a 
hundred rupees. But the money tbat we had collected a.nd distl'ibuted in 
order to enable these poor women and childl'en to get to theil' destination 
before their reSOUl'cell were exhausted was not recovered. 

And I do think that it is a shameful thing that the Station Master should 
simply wash his hands of the whole business and .y, 'if you want to get 
up to your destination, pay extra. money.; if not, you can stop here'. l am not 
.quite sure tha.t the Government is in a position to, compel all Railways to 
accept the principle a.nd I do think that if thel'e are Passenger Superintendents 
it is not going to ameliorate a.ll the bad conditions, because they largely arise 
from too few trains, too few stations, and too hw carriages. But the appoint-
ment of Supetintendents to look after the thit·d class passengers who really 
are not the sort of people who can vel'y we11100k a.fter themselves, will be a 
move in the right direction to begin with. 

Colonel W. D. Waghorn: On behalf of Government I ,welcome the 
9- ~ intention of this Resolution, the object of which has been so 

UI, fully represented by my friend, Rao Bahadur Trivenkata Ranga.-
charia.r. I would like to mention, however, for the information of thiil 
Assembly, one or two points that are not perhaps fl1lly recognised. 

Speaking on behalf of the varroUlI Railway Administr..Ltions, I can assure the 
Honourable Member that it is fully recognito;ed by all Railway officers that 
one of the first duties of a Railway servant is to attend to the comfort and 
convenience of the passengers. That there are fa.ilures to a<:hieve 0.11 that is 
desirable in this respect is admitted, but the intention amI the endeavour exist 
nevertheleRR. . 

As 1 i~terpret the ReB"lution, it iR intended to impress "the importa.nce of 
this subject on the Railwa.y Administrations, add I cordia.lly accept it as such. 
. I would point olltlf;hatat many important junctionH, staff dread; exist whose 

speCial dutr it is to look after the comfort and convenience 0 passengers. 
Snch staff a.re not necessarily known a.s Passenger Superintendents -on 
certain lines they are known as Pa.ssenger Inspectors or Passenger Guides. 
Whilst folly recognising the value of such officials it must be born! in mind 
that they. (''&D but represent a. very small portion of the Railwa.y "tall whose 
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.Iuty it is to attend, in theil' various capacities, to the comfort a.nd convenience 
of the. passengers, and reco. lli il1~ this. Rail~y A i~i t~tion  accept it. as 
an aXIom that one of the first duties of all Railway offiCials IS to attend to the 
comfort and convenience of the passengers whether waiting for their trains or 
actually travelling in the train. , 

Practically all important passenger trains DOW carry two Guards, the 
Head Guard and a Second Guard or BrakesJ11an; and whilst accepting the 
fact tha.t the HrNt duty of these officials is to attend to the work of obtaining 
line clear fOl' their trains and to the packages in or for their bl'lLke VNons, it is 
still recognised that one of the most important duties of both is to attend to 
the berthing of the passengers. 

In addition, this is also recognised ItS one of the first duties of the station 
staff, be he Station MaRter, Ticket Collector or Porter. So long as trains are of 
the non-corridor type, a tra.velling PUNscnger SUllCrintendent or Guard '('.an be 
of little service to the passengers whilst the train is in motion: it is only in 
the matter of giving Msist:mce in procuring accommodation in crowded trains 
at stations that be can be of mltterial assistance. and it is considered by many 
administrottions that these dutic!; are most suitably carried out by the station 
stafT. There is a very great deal to be said for this point of view, and I feel 
that this is a matter which may with advantage be left to the various railway 
administrations to decide for themselves. 

As I have already mentioned, Passenger Superintendents are employed. on ' 
many railways at important junctions and big stations, whether under the 
terms of Passenger Superintcndents, Passenger Inspectors. or Passenger Guides, 
On the three State railways and certain of the more important companies' 
lines, it has been the custom for many years past to employ retired Indian 
officers in this ca.~ity, and whilst recogu.iNing the great use they have proved 
themselves to be, It is thought that they might render greater a.ssistance if more 
trouble and care were taken in training them in their duties, and it is rather 
in this direction that I am hopeful that ,improvement may be made. 

These officel's are gentlemen, who understand discipline and understa.nd 
the ways of the people. . 

As regards the remarks which were made by Mr. Price, I am not awa.re 
that tha.t directly a!ects the question which we are considering, ,as I do 
not think that the question of a Passenger Superintendent or a Passenger 

• Guard would have assisted thc passengers. That was an unfortunate mishap 
which must have taken place through the ignorance of the Station Master con-
cerned. I do not know the case personally. 

I wit;h to deal now only with the question dealt with in thiN Resolution as 
to the provision of responsible Passengel' Superintendents at junction stations. 

With t.llcRe remark!!, I would accept, on behalf of the Government, the 
Honourable Member'!! Resolution on the condition that he would accept a. 
slight modification in the wording. which wOllld then rl1n as follow!! : 

'This Assembly recommends to the Governor General in Councillhe dOAirability of em-
ploying responsible Pas8engcr, Superintendents at ju,nction st.tions and also Travelling 
.Pall.engel' Supel'mtendente for Impol-tant pa8seDger trains. who,,", 80le duty should be to look 
after the comfort and convenience of pa,8sengcrs, especially the third clu.: 

Rao Bahadur T. Rangachariar: I accept that. 
Sir Frank Carter: Sir, may I ask what these Travelling P&s8eDg'er 

Supel'intendents are to get.? .a·67 P,K. 
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The Honourable the President: 1 think the Member of the Goyem· 
ment in cha.rge may reasonably a.sk for notice of that quelltion. 

The Resolution &II a ~n e  below was adopted. 
• This Aijs(.\mbly rt.'Comm(.lndtc to the Governor Gonel'&! in Council t'b(~ desirability of em-

ploying l'OB}IOnlliblo Passenger Superintendents at jUn<ition IIlatiollS and 11.111.1 Ti'avelling 
Pa8lCllg<lI' Sup(.Irintendents fol' important passenger traiu8, whoK(.I lIole dut\' shollld be to look 
aftel' the comfort And convenience o£.pa8llellgerB, eSllt'Cially the thh'd 01as8,' 

R ~SO U'l'IO  BE ARMY I~ INDIA. 

Sir P. 8. Sil'aBwamy Aiyer: Sir, I rise to move the Rellolution which 
S-t;9 p,x. stands lIoo00ainst m) name a.nd whicb runs all follows: 

• ThiK Assembly recommends to the Gove1'1l0!' Gc:neral in Council that he dn repl'ellflnt 
to the llome Government that the propOBalll of the Elher Committet" contained in Partll I 
And II of their Report IIbould not be acted upon and that on th... othel' band the Army in 
bdia Khould be entirely under tbe control, real as well 11.8 uominal, of the Govc1'1Imcnt of' 
India and IIllould be free from any domination 01' intl'rfe1'l'nce by Ull' War OffiC('! on lIiatt81'!I 
of military policy. organization 01' adminiRtration and tha.t Huch co-ordination as may be 
de.irAble between tbe military policies 01' organizationll of different partB of the Empire 
IIbould btl lIBCul'ed by diBI,ulllion And agreement at ConfC:l'cnc4!s at which India iR adequately 
l'epl'eBl'ntt·d.' 

The subjeC't of Army administration and orgal1iHlLtion in India is one of 
very grave importance to the people in its milita.ry, political and financial 
bearingH. Members of this House a.re a.ware of the great intereRt which hOoK 
been excited by the Repol't of the Army ill India. Committee, more shortly 
known as tbe Eaber Committee, and of the very grave apprehensioD!1 to which 
it bas given rise not merely in this countl)' but aiRO in well-informed circles, 
even in Engla.nd, apprehensions not merely a.s to the exact import and signi-
ficance of theMe proposals but all10 as to their conseqnence8, and the military 
and financial burden8 which they will involve. 

The object of my Resolution is to clear up thef;e mill&pprebensions to 
ascertain how far it is possible fOl' the Government to MOO eye to eye with U8, 
and to secure the &ssent of the Government to the principles which, we believe, 
should be borne in mind in any proposals fo1' the adminilltration or organisation 
of the Army. 

Now, before going further, I may just say a word as to the proce u~' 
which has been followed by the Eshel' Committee. It is unfortW1&te that this 
Committee should have decided not to take any formal evidence whatevel' 
upon which to base theil' conclusions. Had they taken formal evidence, 
that evidence would have been printed and published a.nd made a.vailable 
to the public and we should have been in a. position to know how fa.r their 
proposals were supported by the evidence of witnesses. The reasons given 
by the Committee for the procedure adopted a.re not very BlLtisfactory. 
They say: .-

'At the outset of our enquiry it was necessary to deoide whether formel I'"jdenolt 
.hould be taken. After oonsideration, we detennined that it was undelh'able to &dd tu the 
masl of dOcumentary evidenoe already ... rrayed, We consequefttl.r decided to take cuunael 
with high oflicel'l. military and oivil.; and certain ind6pendont pel'80DS whose view. and 
experience would lIimplify OIU talk, but not to record their evidence formally, We have 
thus abf.ained lIxpreaaions of opinion given with oomplete freedom, and ooupled with the 
experience of the member. of the Committee, they were of great value in fOl'1l\ing our 
concll,lsiQnB. ~ 
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But they have deprived the public of the help they would have dtll"ived 
had such evideJlCe heen placed before the puLlic. 

Now, Sir, the admini"trd.tion of the Army in India. has two important 
aspectoS from which it IlhouId be considel'ed. One is the aspeet of India.'s 
home need!!, both internal and extel'nal, if I ma.y say 80; a.nd secondly, the 
allpect of Imperial needs. 'I'he impression tha.t one derives from a perusal 
-of the whole of this Report is, that the Committee ha.ve been domina.ted 
throughout by the Imperial aspect of the question of Army adminilltration. 
Jt doel! not appear that they_ have paid sufficient attention to the queHtion 
from the point of view of J ndia's own needs, internal and external. Now, 
the instructions which wel'e issued to the Committee, included, A.mong others, 
the instruction to keep in view till' approach of India towards a. Dominion statUI!. 
These instructions are referred to in the report of the Committee, hut evidently 
they have hiW very little attention given to them. The instructions are simply 
referred to fOI' the purpose of being pllollsed over. It does not appear tha.t 
any specific PI'oposal or recommendation of the Obmmittee is based upon the' 
necessity for keeping these inHtrulltions in view. The Committee have said 
that the ba.aeR of control of Imperial Defence have not yet been laid down, 
aDd tha.t they, therefore, proceeded upon the existing statutes and usage 
governing the question of ~r y administration. How far the Com"olittee 
have done so, how far they have conformed to the existing statute and 
usage, I will exa.mine shortly. 

'l'here are three principleR mentioned by the Committee in their Report as the 
principles which have governed the decision of the Committee in these matten. 
They are laid down on pa.ge 40 of the report. They say, the plans proposed 
mUNt be consistent with (1) the control by the Gov.ernment of India of Indian 
military ai1'ail'll, (2) giving to the Government of India a voille. in questiona 
-of Imperial Defence, and (3) allowing the Imperial General Sta.tf through it. 
Chief to exercise a. ('ol&8itlel'etl ifl.jluttnce on the -military. policy of the o~
ment of India. It seems to me, Sir, with a.ll the deference due to the expert body 
that oonstituted the committee, tha.t while the tiNt two principles are all right, 
the third is one to which we cannot RUbAcribe. But even with regard to the 
tiNt two principle!! enuncia.ted, na.mely, tha.t the GoverRment of India should 
have the oontrol of India.n military atra.il'll and that the Government of India 
mUflt be given a voice in quel'tions of Imperial Defence, it seems to be more a 
q,nestioll 'of li.p-homage thal1 of actna.l observance of those principles in -the 
recommenda.tionsma.de. FirRt of all, with regard to the socond principle, viz., 
giving ,~o the Government of India. a voice in questions of Imperial Defence I 
see ha.rdly ILIlY trace of tha.t principle in this report. With regard to the first 
principle, viz., the control hy the Government of India. of Indian military 
aWa.it·fI, it seems to me tha.t the control tha.t will vest in the Government of 
India. under these proposals is of a. very sha.dowy character, an.d that it is far 
from rnal. 

Pa.rt I of the Committee's report deal!! with the question of the relations of 
the Governor Genera.l in Council with the IndiaOffioeand with the War Office 
and with the qnestion of the high Comma.nd., Section II which deals with 
the question of Defence Committees is not of very much consequence. It is a 
('olllmita.tive body, lI.nd there lire nQ proposalFi of any importance in that seotion. 
Be[ura examining the Committe",'s proposals, I should like to draw 
the a.ttt:ntion of .the HOIl~e to t!le provisions of the existing . statutc:s ill 
(lonIonnlty to whIch the CommIttee say they have made their proposals. 
There a.re only four sections in the Go1ternment of India. A(:t bearing .. 
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upon this point. 'fhere ill a. cla.use in sectiqn 2 of the o el'll~nent of 
India A(,t which 'V(lE;tfl the control. diTet·tion .nd superintendence of Indian 
affair!! in Hill Majeflty's Secretary of State. Section 33 af the Act \'ClltM the-
Government of India in the Governor General in COlUlCil, but he has to obey the 
orders of the Se<'retary of State. So we may take it that the Government of 
India is vested in the (lovemor lJenel'Bl in COlmdl subject to the orders of the-
Secretal'Y of Sta~. There a.re only two other sections, and no more, which have 
any bearing upon thelle quelltions of military organizatioJl. Sed;ion 21 relat.eM to 
the control of the Secretal'Y of State o\'cr the eXfenditllre of reveuuefl, and 
scrti()ll 22 relatell to the application of the revenues 0 India to military opera-
tions beyond t.he exterual frontierI'!. 'fhese are all the section I'! that have anv bear-
ing upon the question of military organi7.a.tion. So far as I'!cctiotl 22 iN c~nce
ed, I may perhaps be pel'mitted in passing to draw attention to what I conceive 
to be a. defe(i ill the provision, namely, that while it prohibits the application 
of Indian l'evenues to military operations beyond the external frontiers of India, 
it does not prohibit a dlmt upon 'our man-power. The Imperial Government 
wonld be entitled through its Secretary of State to ask IlS to !lend an expedi-· 
tion outside India. l)rovided only that it does not call upou us to pay fol' the 
eXpeD!lel'l. In the Se i-governing Dominions the Imperial Govenlment has nl) 
power to move a single soldier without tbe consent of tbe Dominions. 

Now, thcre is One other matter to which I should like to refer before I 
ERSS on from the statute. It is one of t he essential principles of the Indian 
. Constitution. and one which can be easily gathered from the spirit of the Act 
and has been empha"ised by the Joint Parliamentary Committee in their pro-
posals iN that the control which is vested in tl;1e Secl'etary of State ali the 
mouth piece of Parliament can be relaxed only pm'i paB,u with the recognition 
of popular control. The EHher Committee have in mRny of their proposals, as 
I will show later on, felt the existing control of the Secretary of State to he 
emban'Bssing, and they have asked for more latitude. But what that latitude 
means is simply a devolution of power to the Government of India free from 
iu.terference by the Secretary of State. That devolution would he a departure-
from the spirit of the lltatute, a departure from the essential constitutional 
princip1e that it is only in so far as we recognise J:opular control that the 
control over the Govel'llment of India's power to expend revenues can a.t all be 
relaxed by the Sect·etary of State. 

Now, Sir, I will refer briefly to the recommendations of the Committee-
in Part I of theil' ReFort.· The first thing they say, after referring to & 

passage already quoted in the course of this day's discussion, is that 'the 
control exercised by Parliament has been illusory.' • 

Tbfty further pay : 

, T1le 'wol'king of thill sYHtem,' that is the contl'ol of the Secretary of State. 
• unduly causes delay in dealing with ~ ilital V questions that frequently require rapid 
.ettleml1nt both in the interellt.. of efficienoy and the contentment:of the al,ny in India. We •. 
therefore, recommend that rea.~r latitude "hoold btl allowed to the Governor General in· 
Council in deciding'quelitionR of a military chal'1loter, pl'Ovided they do not inftuenceby l-eftex 
action on the adminillb'ation of the Britillh Anny at JIome. ' 

o This is practically their first recommendation in Part I. Now, there lJl&y 
be a. eerlain amollnt of delay involved in this procedure of reference to the 
Se(l1'etaiy of State. Delays are unavoidable in any system of burea.ucracy~ 
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a.nd for the mlltter of that, I doubt whether they would be avoidable even 
under democracies. But while dela.ys are da.ngerous during war, ques-
tions relating to the army, lIuch a8 pa.y, allowances, pensions, annuitiell and 80 
on, though they may have beeu under consideration for Rome time,-are' not 
questiollR tha.t will not brook delay. It may, I well ull er~n , be irritating 
to the office1'B L'OnCel'noo, but on the ot.hel' haud, look at the safeguard proyjded 
.~r securing due delibel'8.tion, for not a.llowing the Government of India to 
Buddenly plunge into a scheme requiring a large amount of expenditUl'1.l at the 
dictation or the importunity of the military authorities. Now the latitude 
that the Committee wants is really not latitude to the Government of India 
to carrv out thei\' own determination 01' conviction, but, all I shall t!how later 
OD, a 18.titude to be led by the War Office. After all, this complaint of delay in 
settlement of questionR is· not a matter of very seriout! eonsequence, aR I ~ub
mitted, in timeR of peace, and, on the other han.d, there al'e advantages which 
out-weigh t.he disadvantage. 

The second prop()f;a,l made by the Committee is that there should be a 
cluLin of military responsibility established f~'o  the Chief of the Imperial 
Genel'8l Staff in England downward to the Governor General a.nd t.he Com-
mander-in-Chief in India., and this chain of military responsibility is attempted 
to be accomplished by certain methods. The Committee have sought to 
achieve this object both in England a.nd in 1 ndia.. In India what they propose 
is, that the Commander-in-Chief himself is to be appointed on the recommenda.-
'tion of the Chief of the Imperial Genel'll.l Staff. lIe would, therefo1'e, be 
bound by tieR of gratitude to the a.uthority t.o whoDl he owes his appointment. 
And not merely the Commander-in-Chief, but the Chief of the Genel'al Staff in 
India is to be appointed on the recommenda.tion of the Chi~f of the Imperial 
General Staff. 

N ow, it may be asked what is there wrong' with this proposal? III it not 
right that in making such high a.ppointments, appointments to high commands, 
we should consult the very best expert authorities in England ? Is there anything 
wrong in consulting them? I would a.nswer that first with this qllestion ; what 
is tbe prell8nt system; what has there been wrong with it and what is the olJject 
with which you propOile this change? It has not been proved tha.t our Com-
mandc1'II-in-Chief in India. have been military failures." On the contral'f' I 
believe, we Iaave beeu fortunate enough to ~Hecure a succession of iHtin u.l~he  
heads of the Army in India, The object with which this it; proposed i~ to see. 
that the officel'll who are Commanders-in-Chief and Chiefs of the General Stat'£ 
here are persons, bound by intimate ties to the Chief of the Imperial 
General Staff. It is all for thepurpolle of produdng what they call a clolle 
and intimate touch between the Comma.nder-in-Chief in India. with the Chief 
of tho Imperial General Stat1l. that this is proposed. They say that tha 
Commander-in-Chief should be at liberty to communicate freely with the Chief 
of the Imperial Generdol Staff. At present, evidently he does not enjoy the 
privilege of writing to the head of the Imperial General Staff behind the bat'k 
of the Government of .India and behind the back of the Secretary of State, 
It may bo lIa.id that they !l'ovide a.ga.inst any possible inconvenience by 
their suggestion that he shoul furnish them with copieil. The Commander-in-
Chief writes straight off to the Chief of the Imperial General Staff, but he 
sends copieR to the Government of India and the Secretary of State and l (~r  
them informed. 

. T~e real object, however, with ·which yon bring forward these propoH~l  ill 
disclosed latel' on ih your own report, and thl\t is, to bring a larger and large!' . 

.. ! 
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influence and control to be exercised on the military a.uthorities in India directly 
by the Chief of the Imperial Gene'ral Staff. 

'rhiB is what they do' in India. At the other end. in England. they think 
that the Secretary of State should no longer have .. military colleague in thi,8 
Council. The Milit/l.ry Melbber of Council has to go, and, in pla.ce of t~ 
Military Member of Council in the India Office, the Secretary of State should 
only.ha.ve a Secretary in the Military Department. 

And who is the Secretary? He is a Deputy Chief of the Imperial 
General Staff, 1>0 that the Chief of the Imperial General Staff has got not only 
the support of the Commander-in-Chief in India. but also that of the Deputy 
Chief of the Imperial General Staff. They say that the Secretary of. State 
should be distinctly given to underst&nd that he should not look for advice to 
anybody except the Chief of the Imperial General Staff who is the sole military 
adviser. The SecretaTy in th~ Military Department is tbe liai.on officer 
between the Secretary c4 State, and the Cbief of the Imperial General Staff is 
affe<.-ted by this power, and will be his conscience-keeper in the India. Office and 
will communicate to the former the instructions, directions or advice of the 
Chief of the Imperial General Staff. It may be asked, 'What is there wrong 
in asking for advice? Is there anything wrong in one expert asking another 
for advice, or, in a. laymau referring to experts for advice?' The posi-
tion is very different from that of mere consultation. It is clear from the 
Report that the state of relations which the Committee wished to bring about 
is not of a mere advisory character wl1ich even the Dominions have recourse 
to, but of a directory character. I may refer you at once to the passage so 
that you may see that my observation is justified .. They say: 
. . • We are in agreement with the General Staff view that the Commander-in-Chief in 
India Ihould be more directly in touch with the Cbief of the Imperial Glneral Staft, with a 
view to obtaining inereaaed. efBciency .. regardl the organieation, equipment and training of 
\he Arm'S in India, 10 .. to develop the military relOuroe. of India in a manner luited to 
Imperial neceasities. We have alreacly .tr.tANl that in our view, the Commandor-in-Chief in 
India .hould have the e.tabli.hecl right to oommunioate in peace with the Chief of the 
Imperial General Staff in London with regard to atl,.tegi"al plana, war organi .. Uon, training 
and the aeleotion for commandB and &enior Staff appointments.' • 

Then they say, with very enga.ging modesty,-' But we are not prepared 
to dogmatise as to \fhether the Government of India or the Imperial Govern-
ment a.t Whiteha.ll is to be responsible for the military safety of India..'-I 
presume, they refer to the u~ tion of fina~cialliability. They go on : 

• It i. obvious that, if the gra.dual approach of India to a Dominion atatull ill to be 
taken a8 a.n axiom, this question CIlIl be resolved only by the exerciae of judgment, tacf7, 
and the principle of' give and take,' We, however, are strongly of opinion that, while 
unity of aclminietration is for the present out of the question, unity of conception on broa.d 
lineR of militarY' polioy, \luoh !WI thORe for which an Imperial Gent'ra! Staff IIhould be l'8l1pon-
lible, i. ellsential in the intel'll8te of India heraelf and of the Empire &8 a whole.' 

I a.m not obliviQus of the necessity for co-ordina.tion in matters of 
Imperia.l policy and it is certainly desirable tha.t there should be co-ordination 
a.nd thJl,t there should be harmony of conception in sucb matters. But the 
pro~r waX to secure it is by very different methods, not by ma.king the War 
Office in Engla.nd close its tentacles over the Army and the Military Dopa.rt-

. ment in India.. 
Let me l'efer to one other passage which shoWl that I am justified in 
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descn'bing it as .. proposal fOT tightening the grip of the W 1101' Ot6c.'e ovel' the 
military administra.tion here, and it is this : .. . 

eWe t'eCommend in section 9 that the Commander-in-Chief in India shall be a.ppointecl 
with the concurrence 'of the Chief of the Imperial General Staff· and that the Commander-
in-Chief shall be the BOle military adviser of the Government of India. If this system can 
be established, the chain of military responsibilit;y over questions of an IllIperial character 
will be complete. On the one hand, the rommander·inoChief will look to the Chief of the 
I ~.rial HenenW Staff not fo)' advice. but for "'pH"'tJ direction in all queationl of Imperial 
millta1'y polh.:y in which India is concerned, and, on the other hand, the Governor General 
will look to the Commander-in-Chief for military advice upon questions in which India 
only is concerned and a180 upon questions of a wider military character, HO that the 
Commandel'-in-Chief will be. in a position to express upon the latter the considered views 
of the Chief of the Impl.'rial General Stafl'. ' 

And then they say: 
• We believe tllat under the plan. a8 proposed, Ule Govornment of Indii will )oetain its 

Itatutory control ovor the Army in India ~eR, a paper control), that the Governor General 
will be assul'ed of undivided counsel upon mIlitary queation8, that unanimity of military 
policy will at last be eatabli.hed between Great Brital,D and India. ' 

Now, whether there ill any alternative scheme to these proposals for 
co-ordinllotion and so on, is a matter which can be examined Jater OUt One 
such method is, what I propose, namely, discussiolls at general conferences 
like the 1 mperial War Conference at which I ndia. will ha.ve a. voice jnst Hire 
other countries. I may mention, in passing, that in the Self-governing 
Dominions alRo they have got 110 (, eneral btaff but the Geneml Staff is 
perfectly' autonomous. If they want the advice of the Home authorities, 
they secure it by arranging for inspection by proper 'officers, by inter-
change of officers, not proposals for the wholeaale fusion of cadreR, and 
by securing facilities for training_ These are the methods which the 
Dominions employ for the purpose of securing co-ordination and Wlitt of 
conception. This is the proper method, and not tbe invocation of the inthlencc , 
of the WR.r Office to such an extent that the Government of India cannot act, 
except in 1J.(,lcordance with the advice of the Commander-in-Chief who is to be 
guided by the advice of the Chief of the Imperial General Staff. 

The Honourable the Phsident: I must remind the Honourable Member 
of the rule regarding time limit. 

Sir Sivaswamy Aiyer: I am quite willing to sit down, Sir. 

The Honourable the President: If the Honourable Member wishes to 
close his argument. I am willing to give him a few minutes more. 

Sir Sivaswamy Aiyer: In view of the late hour, Sir, perhaps I had 
better Ilit down. 

Sir Godfrey Fen: Sit·, I think I Rhall be voicing the general opinion Qf 
.s· 1'. thiR A etnbl~ if I c~~ ratula~ my Hono,urable f1'iend upon the 

4. .0 . ,M extremely.luCld exposItIon whICh he has given of Ptt1'ts 1 and II 
of the ~ her Con'imittee's Rep0l't and upon the great ability with which he has 
stated his CWIe. I should like to say at once that, on behalf of Government, 
I am prepared to accept his Resolution, provided that be will agree to modify 
it. Tho o ifi(~a.tion, which I venture to' I l~Rt, iN that he should omit the 
words beginning with 'he do' in the first line, down to the words 'OIl the 
other hltnd' in the third line. The ReMolution would then rea<l thus: 

" 

- • Tbis Aeaembly l'COOlnmmdll to the GoVOl'DOl' (h·nel .. l in Council that the Army in· 
India should bl.' entil't'ly under tbe control. t'tc.' 
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If the Honourable Mover of the .Resolution is pl'epared to agree to· 

this amendment, I do not think it will be n8Ce1lll8.1·V fo)' me to deal in 
any great detail with the arguments he has put or ~l' ' to-day. But I 
should like to take tbis 0ppo1tunity of explaining the Government of Jl)dia'a 

'point of view on the main Issue which he discussed. 1.'he point of view of the 
Government of India is. this. They hold that (~ltain phl'&!ICS, '(,'eltain sentences, 
certain· paragraphs in the Rsher Committee's Rel>Ol't are misleading a.nd 
might give rille to the impresRion that War Office influence (lould be exerted on 
the Army iiI J ndia. They hold, however, that no such intention was in the 
minds of the Members of the Eshel' Committee, nor would the Govcmment of 
India. ac uic l~e for one moment in any sueh interferen(''('. May I for one 
moment, spea.kinl;t as a late Member of the Esher Committee, add that there 
is not one of the Members representing India on that Committee who would not 
tather have had his right hand cut off than sign a report which would place 
the Army in India undel' the control of the Wal' Office. The Assembly may 
test asllured that the Govel'llment of India are fully alive to the llaramount 
necessity of IICCluring that all matters of Indian military policy shall be 
retained in the hands of the Government of India. On the other Illind, they 
accept the view of the Eaher Committee that there a1'e many questions which it 
is desirable to di8CUss with the Chief of the Imperial General StaB at Home 
a.nd to obtain his advice upon. These are the wider questions of Imperial 
policy, in which both India lionel the rest of the Empire are concerned. I am 
not Aure whether a reply has yet been given to a questioll on this b'Ubject 0)' 
w'hether it bas only been drafted, but I take this opportunity of 8.8Buring this 
Assembly that the Govel'Dment of India have undertaken tha.t no action shall 
be taken on Patts I and II of the Eaher Committee's RepOlt until this 
Assembly, a.nd the Council of State, if ther. so deflire, have had an oppoltunity 
of expressing their opinions on them. It 18 also the intention of the Govern-
ment of India to (,'Ommunicate the views of this Assemblr and of the Council 
of State to the Secreta.l·l of State in order to enable lum anel the Cabinet to 
arrive at 110 final concluBlon on these debated points. 

I cannof, howevet', pass over in silence some of the eriticiflms whioh my 
Honourable friend ha.s made upon the Esher Committee's Report. 

I hope tha.t this AsSembly will feel some sympathy with me. I stand 
here as the sole member present of tha.t much abused body I the Esher Com-
mittee. I wiRh I could secure the services of my Honoura.ble friend. 
Mr. F.ardley N Olton, or somo Advocate of equal ability to defend me. I find 
myself in the position of the one accused out of .seven 01' eight, who hM been 
atTested and placed on his trial. Speaking, then, as a member of the Com-
mittee, and not on behalf of the Government of India, may I point out that 
the Mover is somewhat under a misapprehension in a good deal that he ~ said. 

One matter, to which I take particular exception, is his suggestion that .. 
Commander-in-Chief who has been appointed on the recotqmendation of the 
Chief of the Imperial General Staff would be 110 bound to the latter o~cer by 
tics of gratitude, that he could not possibly dl) his duty as a serva.nt and a 
member of the Government of India. I deny that mOl,t empha.tica.lly. 

The great men in our public life a.re not so lost to all sense of decency as 
to give theil' blind Impport in all questions, right or wrong, to the men to whom 
they pwe their appointment. Let me put the matter in anothcr, way. We' 
bave an army in India., one of the Jargest armies in the- world, an army of 
which we are all justly proud. Do we, or do we not want the best soldier that . , . 
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tbe Empire 'can give u~ to command it? I take it that this Assembly will 
.agree. with me that we. do. If we want the best soldier that the Empire can 
give, is it not natural that we should turn to the greatest military aQthol'i-
ty in the };mpil'e for advice in selecting a Commander-in-Cluef? That 
is all. that it comes to. The appointmellt is made by Hill Majesty the 
King on the advice of the Cabinet, and the Cabinet na.turally turnlf to • 
the Chief of the Imperial General Staff, the highest military authority ill the 
Empire, for advice. I do not think that any olle in this Assembly can l·ea.lly 
take exception to thiN procedure. Ever since there has been a. Chief of the 
Imperial General Staff, that has been the pl'H.Ctice that has obbLined. 

There is another point. The Mover reproved the ERher Committee for 
saying that there was no necessity for the Secretary of State to have a 
military colleague on his Council. ] do not know whether he was under the 
impreHllion t,hat the milital',\" member on the Secretary of State's Council has 
I ~ Iltatut,Ol'Y right to he hiA military advillel·. 1 rather ga.thered from the 
argumellt U!;od Ly the Mover that that was his impression. If I am wrong, 
he will perhps cOl'\'ect me. Now, in the India Office, as many_ Members of, 
the Ast;,mLly know, there iR no sYHtelll of portfolios. The Members there 
are not~ll charge of portfolios as Members of the Government of India are j 
and the one senior Millitary Officer who, in pl'8ciice, is a.ppointed as a rule to 
the Seol'ctary of State's COUTlcil haH no o~e right to tender military advice 
to him than the Membel' who looks after Fmance 01' the Membel'S who look 
a.fter the Public Depaltment 01' the' Judicial Department. UnfOltnna.tely, 
there have heen occasion!! in the past when a !!oldier Member of the Secreiat'y 

. -of State's Council ha!! considered it his duty, and hILS been permitted, to tend'er 
military advioe to him. I am not at libel'ty to explain to the Assembly one 

. particular in!'talwe which I have in view. - I will merely Il&Y, that one of the 
greatej;t tl'lJ,gedies in the late War has been held by many to have been due, 
,dil'ectly due, to the fact that the Secl'etary of State for'India listened to 
advice, milital'.v· advice, from a quartel' from which he had no right to demand 
.it, from an auth01ity who had no tqlecial right to offer it. 

I want the ASj;embly to realise thc ellRential necessity for unity of 
military rolicy. Weare one Empire, a.nd the first duty of the various parts 
-of the F ... mpire·' ill that anyone of them should be prepared, ill case of need,,r 
to go to the a.id of another part when that bthel' part is attacked. 'fhis 
ASlIOmbly knows that the whole of Out· I1Cbeme of defence in India against 
external aggrel!lsion ill baRed upon the assumption tha.t we should maiilbLin 
an 8.1'UlY lillfficient to hold our own against eert.a..in potential enemi6s until 
help can come from the United Kingdom. I should like with your per-
mission, Sir, to l'ead a few lines 011 this lIubject from a very able article 
.in a Ijeriodical named the' Army Qua.rlerly.' 

,_- It Ray!!: 
, Tlll' SclC-hO'Ovl'I'ning DominionM and India cannot stal1l1 aloof in ma.tters of dcfllllce On 

ihll contl'al'.V. wilh til(' It"ow!h of tlll'il' POWI'!', tbe,V shouM atl8Ume their rCl!lponAibiliticl in 
the Imperia.l ('oullcil and accl·.Jll their pl'oportionate bUl'dl'ns !Iond liahilitioR. Tht'il' dO£llnee 
rcpl'C8t'ntalivCR u~t hI' r.nnRIlIt~  in all plants and 1"'Ojl'etH if co· operation and (:o-Ol'dinalion 
,al'll to he truly Impl'rial and if thll Empil'o is to hi! consolidated in the most effective and 
~oono ic manncr.' 

Now, the Honourablc Member piekcd out ma.ny phrases in the Esher 
Committee's Report and read them out, with telling effect. I ha.ve already • 
stat,l)d the opinion of the Government of India that Rome of the expt'cl'liions 
used were misleading. 'fhe accusation a.gainst us in this respect amounts, there-
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fore, to one of lack of litera.ry skill, one, if you like, of illiteracy; but I 
fmnkly admit, speaking 8.S I said before, as a M ember of that Committee a.nd 
not on behalf of the Government of India, that I h1.and here unrepentant 
aud unasba.med rega.rding the main lines of the ERher Committee's Report. 
I believe tha.t we must pla.y our part as pal-tners in the Empire, and Oft 
this point I should like to read you another pa.l'IBage from .~he a.rtiole which 
I quoted just now. Before doing 80, I should like to point out that the 
Honoura.ble ~lo er, no doubt unconscioulIly, rather slurred over It certa.in phrase in 
the Report,.aBywa..v he did not give it the significance which the writers intended 
shonld. he attached to it, and that was this: .' 

. 'On the olle hand, ihl! Commander·in·Chid wi1llook to the ellief of the Imperial Gene-
Tal Stan' for supreme dirl'Clion in all U"'ltion~ of Imperial military policy ill which ~n i.- is.-

. conoerned: . 

Now_. the really important W01"<1 there is 'Imperia.l '-' Imperial military 
policy.' That means military policy which affects more than one part of 
the ~ pire, not India. a.lone. No one wa.nts the Chief of the Imperial 
General Staff, much less the War Office, to interfere in anything to do with 
Ollr military policy in India.; but the Assembly ca.n very well imagine 
litua.tioDIl arising in the future as they have arisen in the ll&st, &s, indeed, 
they exist to-day, in which Iadia, if she is perhaps not so muoh concerned as 

.. I some other parts of the Empire, is a.t lea.Bt concerned to some extent. It is a 
very impOliant principle of military sdence that the powel' which holds the 
ultima.te reserves must have an effective voice in the decision" of poliey. The 
ultimate military reserves of the Empire are held in the United Kingdom, 
and the adviser of His Majesty's Government on their employment is and 
muat be the Chief of the Imperial General Staff. 

, The paBsa.ge, which I wa.nted to read to you on thiB BubjcClt, is this: 
, The fact of the matter i. that the expres.ion 'military policy,' used in t.ho Commi-Ltee's 

Report, has cwated'misundl·rstanding and roulod hOlltility to ita l'ocommcndalions, '~ili
tars polioy,' as used hf.'re, dOOR nf)l imply polillr in rt.gR.rd to initiaHng 01' undel'taking 
military operations, but merely in regard to seouI'ing milita.ry Ilfli~icncy in till' ~a.n. avail· 
able and in the pl't!paration "lid study of planll. The torm il uufortulla.ll', for. in all,!' ovont, 
policy mUlt be dictated by the GovIlrnmt'nl ana Imporial polic,Y by an Impl'rial Coun(lil, 
_i,ted by an effective and l'flident Committee or Imperial Del'tmee, Hut th" rl,"peclive 
portion. or the Empit'e can no Ion;.:!!" work in compartmenls; thny must oool' in~to th(lir 
effort. if thOIC effort. arc to beetreotive and economical, and in thiH reapect India i.~() 
exception to this rul ... :-

That is the underlying principle of Pa.rt I of the Reher Committee's 
Report. . 

Again, the lIonourJ.h1e Mo,"et' painted a. doleful pic:tllre of the Government 
of India., tied ha.nd and foot to the Imperial General SblT. I 110m ver;v gla.d 
that be did not go quite RO far, all a certain influential newspaper at Home,--_ 
wbol!le remarks on the subject, I should like to rea.d to you: 

'We do not hesitat('! to say that the"o e tl~aor i I .f l'rrlp()~ 18 are, in tho highe.t 
degree, unconstitutional. Tbey1"edueo the Vioel"OY, who is, by sle.tute, the head of the 
Army in fndia' 

(the Governor General in Council, by the way, is the head of the Army in 
India, not th~ Viceroy) ; .. -

, to. lI. nonent.ity. and thl!y wipe the Governml'nt of India oft' tho elate altogether. 
Tl.ey oonVl;rt the Comlnandcl'-in,C\lief into a gramophone. 'I hiK ill tI'll nog,,\ion of con.ti-
titional 'govelllmcnt, and it is entirely drlltruetive of the fundalocntal Hriii~h principle-
tbatin military matten the Civil power should be aupl'eme: 
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Surely that is the language of hyperbole. Against it I should like to refer 
the AsRembly to a few passages on the other side in Part I of the Esher 
Committee's Report. We recommended that gN'ater. latitude should be 
allowed to the Governor General in Council in deciding questions of a mili-
tary chara.cter. We called a~ntion to the fact that the Government of India 
muAt retain ita sta.tutory control over the Army in India.. In the letter with 
whic'h we presented Part I to the Secretary of State, we laid down the funda-
menta,l princi pIe that the . plans we propOsed must be consistent with the 
control by the Government of India of Indian military atrairs. 

Now, the Honourable Moyer, in drawing bis pathetio pictUl"e of the power-
less Government of India., tied hand and foot to the chariot of a. triumphant 
.Chief of the Imperial General Staff, instanced the position w hicb the Esher 
Committee proposed to a.ssign to the Military Secretary at the India. Office. 
There has a.lwa.ys been a Military Sec.retary at the Indla Office, whose time 
is mostly taken up in attending to the affairs of officel's who are at Home on 
leave and such like matters. We wanted to soollre much closer liai,on in 
military atrairs betwE'en the India Offi~e and, the War Office; for the, 
experience of the War showed the extreme da.ngerfl which attend any 
attempt to run the defence of this Empire, or military operations, in 
water-tight compartments. I think I need only refer to the early phases 
af the Mesopotamian campaign in fmpport of my argument. For this 
:re&I!on, and as we knew that there was no e1Jective liaison at present, 
we recommended that the Military Secretary at the India Office, while 
continuing to be Military Secretary at the India Office, flhould have a recQg-
nifled statU's and poflition on the General Staff, by being made 'a Deputy Chief 
of the ImpClial General Staff. Thill doefl not render him directly subject to 
the Chief of the Imperial General Staff, 'Perhaps I might be allowed to read 
to the Assembly a fewlinell which'indioate more clearly what was our inten-
tions-

• The SeCl'etary in the Military Depaltment at the India. Office should have thl' statuI of 
a Dl'pltty C1Iief of the Impcrinl Genel'Bl Stafl', with the rigbt of attl'nding the meetings of 
the Al1DY Couneil He would tllu8 be in rt position to aaCC!ltaill thl' vi£'w8 of the Imperial 
Gt'nel'Bl Stuff in mo.ttc1'8 which am not of sufficlent importance to ne<'ellsitate the pe1'8onal 
intervention of till' Chief the Imp!,lial Genl'Tnl Staff, to kelT the Secretary of State fOl' hldia, 
and tlll'Ough him the Government of India. in toucb witlt the trt'nd of tile Mmy Council's 
diIlCUBliop •• alld at thl' lIa·me time to represent and prells the vit'wlI of the Oovl'1'nment of 
lndia a6 communicated to the Sccl'etary of State from hme to tim£',' 

I do not think that this Asset;nbly will really take exception to the proposal 
to secure, in this perfectly conlltitutiona.l manner, closer lia-illon between the 
India Office on its military side and the War Office, 

Thel'e is just-one other pOint which I should like to comment upon in the 
Honourable Mover's speech. I may have misunderstood him, but I think 
he said, wh"n referring to the Government of India A(:t, that the Secretary 
of State had the power to make the Government of India send troops out 
of India.. Tha.t, I think, is not the case. The ·positioll is exactly the 
reverse. The p01lition is that the Government of India, who are masterll in 
their own house, cannot send theil' troops for service 'outside India, at the 
expense of Indian revenue!!, without a Resolution of both Houses of Parliament •. 

I turn now to the last part of the Resolution, which dea.ls with the (~o
ordination between the military policies or organizations of diffel'ent parts of 
the Empire. On this point, I think, all that I need _y, is that the m8l:hinery 
already exists in the Imperial Defence Committee at Home. That Imperial 
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Defence Committee, as this ASllemhly is pro~ably aware, ill a body presided 
over by the Prime Minister. He can appoint to it anyone lIe ('hoolles. I 
believe that there is It certain nucleus of more or 1es8 permanent members, 
but the Prime Minillter can call in to hiM aSNi!d;ance anyone he likes; and, 
in any matter in whi.·h India is closely concerned, be would have the power, 
and he would certainly decide, to seek tlle advice of the Secretary of State 
for India, and very likelJl' of the Military Secretary at till' India Office as 
well. I thhik that in 'this Wll..V the object of the Hononra.ble Moyeell Relmlution 
on this point is fully met. 

I do not wish to 'detain the. Aliliembl,Y any longer to-night and J would only 
beg my Honourable friend, the Mover, to agree to the omission widell I men-
tioned earlier in my speech. In that case, Government will be very happy to 
.accept the remainder of hill Resolution. 

Cbaudhuri Shabab-ud-Din: There if; one (Juelltion, Sir, which I would 
, "8 like to put to the Honourable Memher through the Chair. It 

'0 P... has been said that the Government of India propolle to asce1,t;J.in 
the opinion of the Legislative ARsembly aR wellaR of the Coundl of State to 
communicate it to the Briti!lh Cabinet. How docs the Honomable 
Member suggest that that opinion should be gathered? If we are told that, 
our task would be very much shortenud. In the next place, he snggeRted an 

. amendment, which, if accepted, o~  mean the omillKion of an mention 
of the Ellher Report. How does he propose to meet that ohjeetion ? 

Sir Godfrey Fell: I am afraid I do not quite understand the Honourable 
Membees question. 

Chaudhuri Shabab-ud-Din: The first is this: the Honourable Member has 
just decla.red before the House that the Governmunt of J ndia· propoRe to ascertain 
the vieWs of hoth Honses and to commnnicate them to the British Cabinet. 
How is that pro poRed to be done? Will there be any separate committee of 
each House, or a joint committee of both Houses? How is that opinion to be 
a.scertained? Tha.t is the question in a nut-shell. 

The second question is this: the Honourable Member proposed tha.t the 
words 'do reprellent to the Home Government . '. . . acted lIpon and 
that on the other hand) be omitted. N ow, if the words 'Esher Committee,' 
etc., are aJtogcter deleted, the ReRoiution might perhaps be complete, but it will 
lose its whole force. How is that proposed to be met? 

The Honourable the Preaident: Perllaps' it would "be well if the 
Honow·a.ble Mover of the Resolution could say how far hill mind is altered by 
the offer made on behalf of the Govel·nment. Until then, I do 110t think 
it is reasonable to ask the Military Secretary in what manner the opinion of 
this House or of the Council of State shall be taken on a subject of this kind. 
I would uk the Hono.urable Mover whether he has anything' to say by way 
of comment on the offer made by the Government. 

Sir P. S .. Sivaswamy Aiyer : Quite so. In doing 80, Sir, ma.y r have 
'-06 p.)1. the liberty of making a few remarks in reply to some of the 

• observations which have fallen? I presume I have the right of 
reply as Mover of the ReROlution. 
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The Honourable the President : If I allow the 'Honourable Member to 
exercise his right of reply now, I think, under tbe usual procedure, that 
will be taken as closing the debate. I do not know whether that meets the 
convenience of the House or not. 

What I RUggested to tht) Honourable Member W&H that he might. give an 
indication of the attitude he takeR towards the proposal made by Government. 

Sir P. S. Sivaswamy Aiyer: OlI, yes. I am quite prepared to indicate 
my attitude at once. Only my misgiving WaR that it might deprive 
me of the right of making my reply later. Of course, I a.m going to 
aoc'ept wha.t Sir Godfrey Fell has.. suggested.' I am thankful to the Gov-
ernment for their willingnesl! to accept my proposition in the form in 
which it has been put forward. I do so 011 the principle that half a loaf 
is better tha.n none. 'fhough it doeR not secure the acceptance of the 
Government ill respect of my prr.sal that certain l'ecommendations of the 
committee I'Ihould not be accepte, I a.m thankflll to the Government for 
having agreed to accept the principle 'rhich I have put forward in the later 
part of my lteRolutioll. 

Kr. Harchandrai Vishindas: May I rise to a - JX!int of order, Sir? 
I) My PO~llt of ordel· is this. The House nught not accept the 

40· 7 P,M, modification suggested by Sir Godfrey Fell though the Mover 
himself may be agreeable to it. Therefore, this difficulty will arise that if 
the suggl!!Sted modification iR not acceptable to the House, then the Members of 
the House would like to say something mOI'e. That again will be incon-
sistent with the Mover's right of reply before the clORe of the debate. 

The Honourable the President: So far, I ha ~ not given that Tuling 
because of the offer made by the Government. We do not want to enforce 
the rules rigidly, and the Iionourable Movel' has stated that he is pl'~re  to 
accept the modification proposed hy Government, The Assembly is well aware 
that the acceptance by the Mover of a Resolution of any change in his 
ReMllution is not valid until endorsed by the whole Honae. I pt'opose to seek 
that endorsement now by putting this proposition to the vote. 

The question is 

Sir P. S. Sivaswamy Aiyer : That does not preclude discussion. 

The Honourable the President : No, that does not preclude discussion 
'()n the main question, The quelltion is that the words from and including 
~ he do rept'esent' in the firFit line of the Resolution, down to and including the 
words ' on the other hand) in line 3 of the Resolution do stand part of the, 
Resolution. 

Rao Bahadur T: Rangachariar: May I know, Sir, whether the 
A.59 Government have any ol)jection to add as introductol·y words: 
.. P,l!. 

• With reference to tbe propoBals of the EBber COJllmitttlC the Army in lndi ... should be 
entirely uuder thc.control, etc" etc.' 

because there must be some reference made to the Esher Commitwc, other-
, wise what is the objeL1; of this Resolution? We should indicate the ,occasion 
for this Rl!llolution 
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The Honovable JIr. W. X. Hailey: We are quite 'trilling, Sir, to put 
in BOme form of words connecting this Resolution with the Esher Committee'. 
Report. Weare quite prepared, for instance, to acoept the following form 
of words: 

• Notwithstanding an~hin  that has been eai4- in Parts I and II of tho Esher Com. 
mittee'. Report.' 

The Honourable the President: I put the question to the House, firBt : 
• That thoso words. l1;Z., • he do I"OpreBcnt ' in the fit'Ht line of the Resolution. down to anel 

including the words • on the other hand' in line 3 of tho Resolution, do stand part of the 
Resolution.' 

The motion was negatived. 
The words proposed to be inserted are: 

• Notwithstanding anything contained in Pans I and II of the Report of tho Eahor 
Committee.' I 

The motion was adopted. 

The Honourable the President: The main queStion is that the ReaoIn· 
tion, as amended, be adopted. 

Chaudhuri Shahab-ud-Din: Sir, there is one word which. I should like to 
.eay, with YOUI' permiMo-ion. If I understood the Honourable Mr. Hailey 
rightly, he wanted to put in the words 'the whale of the Esher Com-
mittee's Report J andnot only f Parts I and II.' I think it would not 
make a.ny departure from the prineiple, if the words f Parts I and II > 
were deleted, and the words r the whole of the Esher Committee's Report J 

_retained. . 
• 

The Honourable the President: My Honourable friend is one of the 
Panel of Chairmen and must know that we have already decided 'he 
queRtion. 

If there are no further speeches on the main question, I shall call upon 
the Move,r of the original Resolution to exel'cise hill right of reply. 

X'DDIhi Iawar Saran: Sir, at the Bar, all Advocate, who argues 
1)·1 P.x. a. bad caMe with grace, tact, Hkill and ahility, iH 81waYN" con-

sidered to be f;uperior to an Advocate who can argue a good 
'ca~e ,,-ell. Having regard to that, Sil', I may Le permitted to off or my 
tribute of admiration to the Honourable Member who has represented the 
GO\'ern,ment on the pre~ent occasion (Sir Godfrey 1 'ell)~ 

Sir, I do not wish to conceal from this Assembly the strong feeling 
tha.t was created in India, I am happy to l!8.y, ilOt only amongst Indians. 
but also' amongHt thoughtful Englishmen, that the Report of tJte ERber 
Committee was a danger and had to ~ fought against. With your per--
mission, Sir, I "ball quote to this Assembly the ollinion of a gentle--
Illan. who, I venture to think, enjoys the confidence not only of the, 
people but also of the Government j I mean HiB HighllesB the-
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Aga Khan. This is what His Highness sayH in a pa.ml,hlet which he wrote in 
the year 1920 on British policy in the East : 

'Yet, if the principle8 underlying the Esher Committee's Report arc put into prr.otiee, 
tho military alTaiI'll of India will not even be under tho control of the Govel"Dment of India. 
The War Office and the Imperial General Staff will have the last wOl'd not ollly as to organi-
sation, but 11.180 &II to utilization. 'This meaill" 1 beg the House to mark these 
words-' that India will remain a dependenoy for eVIlr '.' 

He proceeds, Sir, and I make no apology for quoting a.t length: 

• I know wo are told that the orga.nization suggested by the Elher Committee will be--
eommon to all the Dominione inoluding India '. 

The words that follow are pretty strong, but coming, as they do, from a. 
gentleman who, as I said before, enjoys the confidence of the people as well as 
of the Government, should be carefully considered. He says: 

• That sta.tement is an insult t~ Indian intelligencE', for, we are well aware of the jealOUl 
manner in which the other great Dominion8 insist on retaining control of their own affaire'. 

If there is real need for centralising in London the control of the Empire's 
military forces, why should not Canada. and Australia. be invited to lead the 
way in a.ccepting this new principle ? We know they will never do so. -Is it 
surprising that British sincerity is doubted by India? I submit, Sir, and I 
submit with great respect, that the Government will do well in carefully con-
sidering the situation and in forming a. correct estimate. 

lIr. Harchandrai VishiDda. : Sir, I move that the 9,uestion be now put. 
.. 6 Under section 67, page 20, of the Manual, this can be done atany 
U' 1'.11. time. -

The Honourable the President: I have a.lrea.dy told the Assembly that 
·the Mover has the right of reply. I cannot now accept the motion unless it 
safeguards the Honourable Mover's reply. 

Ir. Xarohandrai Vishindas : I allow that: I meant to say} subject to 
the right of replying. 

Rao Bahadur T. Rangachariar : I do not know whether any Member 
has a right to put such a motion when another Honourable Member is 011 his 
feet. I always understood that such a. motion can only be put after a Member 
takes his seat. 

The Honourable the ~re i ent  Th~ ~otion i~ in. order at any time 
whether a. Member be speakmg or not. It IS 111 the dl.scretlOn of the Chair, 
interpreting the will of the HOllse, to say whether the time has come to accept 
a mo1lion to close the debate. If the Member who proposed the motion will 
say : .' a.t the end of Mr. Saran's speech and ~ter the Mover has exerdsed 
hill right of reply) I will then accept the motion. 

The motion was adopted. 
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K1UI8hi Ilwar Saran: Sir, I was saying when I was most agreeably 
interrupted by my Honourable collea ~,e over the.re, that having regard 
to the na.ture of the Report made by the Esher CommIttee as well as having 
regard to the forces that we tind in existence in India. to-day, a.nd a.lso to the 
fact tha.t ln~ia has now a different outlook and a different point of dew from 
which it approaches this question, it will be well if the Govel'llment of India 
. will inform the Secretary of State and the British Cabiritlt that the Esher 
Committee Repolt has l'(lli~e  most strong feelill ~1l this countrr. There 
are only one 01' two observations which I shall, with yOllr per i 8i~ll, ma.ke, 
and they are these: 'Vhell the Honourable Moyer criticised the system of 
a.ppointing the Comma.nder-ill-Chief at the recommendation of the Chief of 
the General Staff in England, he took an exception to the principle. lie has 
been met by the al'gument that tho1'e a1'e suflicilmt men, who, in spite of these 
recommendations, will be a.ble, in case of conflict, to look after the interests of 
India, I cordially accept that explanation. '1'be HonoUl'll.ble Member who 
represents the Army in this Assembly has stated that up till now the practice 
has been th8,t the Chief of the General Staff has been consulted as regards the 
apI,M>intment of the 9o an er-in~Chief, If ~hat ,he. so, then I a~  in all 
8enOUSnellS, where IS the nece lt~  of puttmg It 1Il blaok alld wlute and of 
making it a (londition?- I submit with· great respect: consult him-consult 
not only him, but consult all those from whom you expect to receive valuable 
help and advice, but do not do it in a form which will give the appearance as 
if the domina.ting voioe was to be the voice of the Chief of the General 
St.aft. 

Sir, I must say with your permission, that the Honourable Member who 
represents the Govemment was perfectly right when he reminded us of the 
Imperial I'esponsihilit-y. No Iudian, Sir, who claims and who allpires for 
Swaraj only. tbinkM of rights. He is ready to heal' his legitimate share of the 
Imperial responsibility, He oe~ not expect that India. will have a position in 
the Empire, and, at the same tIme, not have her share of the burden of the 
Imperial responsibilities put upon her shoulder. But we do claim, and we claim 
most cmphaticaJ.ly, tha.t you should trea.tul! as you treat the other Dominions. 
Why talk of our responsibilities alone? We do not forget them, I pray you 
to think of our rightll.as well. In the words of an article which appeared, not in 
an Indian paper, but in an Anglo-Indian paper-I mean the '1'i11l,68 of India, 
which, I believe, has a reputation for sobriety, for thoughtfulne88 and for sound-
nesS" of judgment, there is a unanimity of opinion a.mong .the thinking men all 
over the country, be they Indians or be they ~n li8h en, in regard to the 
report of the Esher Committee. I wish, with your permission, to conclude my 
remarks by quoting It few words from the same article: 

. • The cardinal feature in the military policy of India should be that the Indian anny 
must be maintained in India, f01' India. and by India', _ 

Sir p, S.Sivaswamy 4iyer: Sir, I have only a: very few observatiolls to 
make by way of reply to those which have fallen from Sir Godfrey 

1)·14 Uf. Fell, He observed that there was a remark in my speech which 
might . perhaps sound like a reflection upon the holder of the o1Bce of 
CO~lll. .l er-~n-Chief, that, I perhaps eall~ tlui.'t. he could not be expected to 
amve.a.t an mdependellt Judgment for Illmself as to -what should be done 
under particular circumstances, I would only observe that the circumstances 
under which the Commander-in-Chief in India would 1)e appointed under the 
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recommendations of the Committee's Report have been considered even J),' 
distinguished military men to be such as to be likely to interfere with the free 
exercifSe of that judgment. 

I would only quote one sentence from a paper eontribllte ~by Major-
General Y ollnghusband to the Asiatic RtJt·iew : 

, The Commander-in-C'llief i8 not (lnly. however. to OWIl hill appointment to the Chief of 
the Imperial General Staff, but, he is in all Imperial military questions under his orders.' 

rrhat is the view which he evidentl" took of the effect of these recom-
melldatiol1l;. . 

'I'o pas!! 011 from that, it was oLservL.J L.v Sir (iodfre.'" Fell that t,he maih 
line which the "Eflher Committee took in their Report was in regard to t.he 
neeessity for cOllsulting Imperial needs and requir('mentl>. T have only one or 
t.-o observations to offer with rcfcl'clWc to tbat remark. 'I'he primary fnne-
tioll of the Army in India i8 two-fold,-to repd external a re ~ion find to 
maintain internal security. 'I'hat has always been l'eC'ognised to be the primar.,' 
duty of the Army. I quite recogniRe that there is another duty which may be 
ca.st upon the Army in India, as it may be cast upon the Armies of other llarts 
of the'Empire, a.nd that is, the need for going to the reseue of the Empire 
whellever it may be threatened.. I fnll.'" recognise that obligation. But, in 
meeting t,hat ohligation, we should be placed on the same level as the other 
portiolls (if the Empire. "r e should not wish to inour any greater responsibi-
lity than the Self-governing Dominions in t,hat matter. I am anxious that 
an.'" remarb which we may utter here should not lead any' hostile nations or 
powers to IHlppose that India will ever desert Great Britain in the hour of 
trial or in the hour of danger. But, if you analyse this Report, you will see 
that the fra ~l'  of the Report have been throughout obseHsed by thiH consi-
deration, that the centre of gravity of, international polit ~  has shifted to 
the, N ear East. If it has shifted, it i8 not due to India's conduct. If flew 
problems have been created, they are not of our seeking. They fI,re the 
result of European Diplomacy and of European politiC's, of new Bchemes 
of treaties which you may have entel'ed into fol' purposes of your own. 
Whenevel' there ifl any danger threatening the }Jmpire, we should be 
satisfied that thoRe dangers have not been of your seeking, and that it is forced 
. upon us by other Powers without any p1'ovocation. If the United Kingdom 
wants to plav high ganws of international politics, to dictate the fatea 
of POWel'R in Europe, to parcd out kingdoms everywhere in the world, or to 
create or solve problemR in the Neal' or Middle East, to play the tole of sa.viours 
of oppressed nationalities 01' creeds, 01' to peg out new spheres of influence or to 
spread the benefits of western civilisation, then we shall not encourage you 
by any promise of SUppOl't with our man powel'. 

The Honourable the President: The question is, that the following 
Resolution, as amended, he adopted : 

'This Assembly l'eCommends to the Govel'nor. Genel'al in Council that notwithstand-
ing anything contained in Parts I IIond II of the Report of. the Eahel' Committee, the Al'my 
in India should bo entirely under the control. rcal a~ well 1108 nominal. ~f the ao"lll'nment 
of India. and should be free from allY domination or interference by the War Offioo 4Ml 
matters of military .policy, organization or a.dminisb·ation and that Buch co-ordination, .as 
may be desirable between the military policies 01' organizations of. different pa~t  of t~e 
Empire, should be secured by discussion and agl't'em cnt, at Conferenccs at wh,?h Indlllo 
iii a.dequately l'ep1'l'sented.' 

The motion was carried. 
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The Honourable the President: I would remind Members that a 
ballot for Bills and Resolutions for days set down in March 

6·20 Pol!. will be held at noon in this Chamber to-morrow a.nd will be 
presided over by Sir Jamsetjee Jeejeebhor. 

'fhe Assembly then adjourned till Saturday, the 19th February 19:! I. 
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